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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 627/2022
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Prakash Yadav ...Applicant(s)
Versus

State of Haryana & Ors ...Respondent(s)

Affidavit on behalf of Ministry of Environment, Forest & Climate Change

(Respondent No. 13)

I, Dr. A. K. Gupta S/o Shri Jagdish Prasad, aged about 49 years, presently

working as Scientist ‘E’ at the Ministry of Environment, Forest & Climate Change
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(MoEF&CC), Regional Office, Lucknow, Kendriya Bhawan, 5* Floor, Sector “H”,
Aliganj, Lucknow — 226020, Uttar Pradesh, do hereby solemnly affirm and declare

on oath as under: -
1. That, I am, the above-named Deponent, authorized and well conversant with
the facts and circumstances of the present case and thus competent to swear

the present Affidavit.

2. That, the present application has been registered on the basis of letter
petition sent by the applicant via email to the Hon’ble Tribunal, with the
prayer for issuance of direction to stop discharge of sewage in Sahibi river

barrage.

3. That, vide order dated 09.10.2025, the Hon’ble Tribunal directed;

“2. In view of the facts and circumstances of the case and also nature and
magnitude of the environmental issues involved consistent with expansion of

the scope of the original application, we consider presence of MoEF&CC

Siyemderni -
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and CPCB to be essential for just and proper adjudication of the
environmental questions involved in the case. Accordingly, they are
impleaded as respondents no. 13 and 14.

3. The Regi;try is directed to amend the memo of parties.

4. Mr. Srinivas Vishven, Advocate, who is already appearing for CPCB,
which was not formally impleaded as respondent, accepts notice for newly
impleaded respondent no. 14- CPCB.

5. The Registry is directed to issue notice to newly impleaded respondent no.
13- MoEF&CC requiring it to file its response within two weeks.

6. In its response, respondent no. 13- MoEF&CC shall specifically respond
fo the aspect of restoration of the name of water channel earlier known as
River Saibi but later named as Ndjafgarh drain in view of the observations
made by this Tribunal in the course of hearing of the present Original

Application besides other aspects of its rejuvenation/restoration.
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7. List on 31.10.2025 for further hearing.
8. A copy of this order may also be sent to the Secretary, MOEF&CC by

email for compliance in this regard.”

. That, at the outset, it is submitted that this respondent, MoEF&CC is the

nodal agency of the Central Government for planning, promotion, co-
ordination and overseeing the implementation of India’s environment and
forest policies. The primary concern of the Ministry is the implementation of
policies and guidelines relating to conservation of the country’s forests,

lakes and rivers, its biodiversity, natural resources and wildlife.

. That, the Central Government has enacted Water (Prevention and Control of

Pollution) Act, 1974, which specifically deals with issues related to control

and abatement of pollution in water bodies including drains. The

implementation of the provisions of these Act are with the Central Pollution
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Control Board (CPCB) and concerned State Pollution Control Boards

(SPCBs).

. That, the ‘land’ & ‘water’ are a subject matter of State Government. The

forest/wetland areas and the legal boundaries thereof, are determined and
maintained by the concerned State Government. That being the repository of
land records, State Government has the primary responsibility to determine
status of any parcel of land, giving due regards to gazette notifications,
provisions under Central and State Acts and concerned judgments and
directions of the Hon’ble Courts/Tribunals. The primary sources of
pollution, including sewage discharge and solid waste dumping, fall within
the civic, health, and sanitation respons‘ibilities of State Governments and/or
municipal/local bodies. Accordingly, these authorities bear the principal
responsibility for addressing such pollution through their own budgetary

allocations and internal revenue mechanisms. It is also incumbent upon them

05
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to establish adequate infrastructure for the collection and treatment of

sewage generated in urban areas, so as to prevent the discharge of untreated

sewage into water bodies and the surrounding environment.

. That, for effective conservation and management of wetlands in the country,

the MoEF&CC, had notified the Wetlands (Conservation and Management)
Rules, 2017, superseding the Wetlands (Conservation and Management)
Rules, 2010 with decentralization of powers in view of the fact that “Water
and Land” ‘are subjects which come under the purview of the State List.
Under these Rules, the State/Union Territories Wetland Authorities have
been constituted, thereby, replacing the erstwhile Central Wetlands
Regulatory Authority. The powers & functions of State/UT wetland
authorities are outlined under Rule 5, while Rule 7 specifies the delegation

of powers and functions to the State Governments and UT Administrations
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for notification of the wetlands. The Wetlands (Conservation &

Management) Rules, 2017 are annexed as Annexure/R13/1.

. That, according to Rule 2(g) of the aforesaid 2017 rules, “wetland” means
an area of marsh, fen, peatland or water; whether natural or artificial,
permanent or temporary, with water that is static or flowing, fresh, brackish
or salt, including areas of marine water the depth of which at low tide does
not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water
purposes and structures specifically constructed for aquaculture, salt

production, recreation and irrigation purpose.

. That, Rule 3 of the aforesaid rules, stipulates their applicability to: (a)
wetlands categorized as 'wetlands of international importance' under the
Ramsar Convention; and (b) wetlands as notified by the Central

Government, State Government and Union Territory Administration.

0%
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Provided that these rules shall not apply to the wetlands falling in areas
covered under the Indian Forest Act, 1927, the Wild Life (Protection) Act,
1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.
10. That, Rule 4 of the aforesaid rules, provides the list of activities that are
restricted in the wetlands. Rule 4(1) provides that wetlands shall be
conserved and managed in accordance with the principle of ‘wise use’ as
determined by the Wetlands Authority. Rule 4(2) enumerates the activities

which are restricted:

a. Conversion for non-wetland uses including encroachment of any kind,

b. Setting up of any industry and expansion of existing industries;

c. manufacture or handling or storage or disposal of construction and
demolition waste covered under the Construction and Demolition Waste

Management Rules, 2016, hazardous substances covered under the
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Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or
the Rules for Manufacture, Use, Import, Export and Storage of
Hazardous Micro-organisms Genetically engineered organisms or cells,
1989 or the Hazardous Wastes (Management, Handling and Trans-
boundary Movement) Rules, 2008; electronic waste covered under the E-

Waste (Management) Rules, 2016,

. Solid waste dumping;

. Discharge of untreated wastes and effluents from industries, cities,

towns, villages and other human settlements;

. any construction of a permanent nature except for boat jetties within fifty

meters from the mean high flood level observed in the past ten years

calculated from the date of commencement of these rules; and,

. Poaching.
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11. That, Rule 7 of the Wetlands (Conservation & Management) Rules, 2017
stipulates the delegation of powers and functions to the State Government &
Union Territory Administrations. As per the provisions of Rule 7 (1) and (4)

of the Wetlands (Conservation & Management) Rules, 2017;

(1) The concerned Department of the State Government or Union Territory
Administration shall, within a period of one year from the date of
publication of these rules, prepare a Brief Document for each of the wetland
identified for notification, providing: —

(a) demarcation of wetland boundary supported by accurate digital

maps with coordinates and validated by ground truthing;

(b) demarcation of its zone of influence and land use and land cover

thereof indicated in a digital map,
(c) ecological character description;

(d) account of pre- exzstmg rights and privileges;
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(e) list of site-specific activities to be permitted within the wetland and

its zone of influence;

() list of site-specific activities to be regulated within the wetland and

its zone of influence; and

(g) modalities for enforcement of regulation;

(4) a) In case of trans-boundary wetlands, the Central Government shall
coordinate with concerned State Governments and Union Territory
Administrations to prepare the Brief Document containing information as

listed in sub-rule (1).

b) Based on the Brief Document, the National Wetlands Committee shall
make recommendations to the Central Government for notification of the
wetland.

c) The Cen‘tral Government shall, after considering the objections, if any,

from the concerned and affected persons, notify the wetlands in the Official
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Gazette, within a period not exceeding 240 days from the date of

recommendation by the committee.

That, according to Guidelines for implementation of Wetlands (Conservation

& Management) Rules, 2017,

“60. In the case of transboundary wetlands, the respective State
Governments/UT Administration may initiate the process of preparation of a
common Brief Document and submit the same to MoEF&CC. If required,
MoEF&CC shall coordinate with the concerned State Governments/UT
Administrations for preparation of the Brief Document and addressing
relevant issues. The Ministry will further process Brief Document as per

process laid under Rule 7(4) of Wetlands Rules, 2017.”

Guidelines for implementation of Wetlands (Conservation & Management)

Rules are annexed as Annexure/R13/2.
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13. That, That, it is pertinent to mention that Hon'ble Supreme Court of India
vide its order dated 08.02.2017, in the matter of MK Balakrishnan vs. Union
of India (WP No. 230/2001), inter-alia, directed the application of the
principles of Rule 4 of the Wetlands (Conservation and Management) Rules,
2010 to the 2,01,503 wetlands (>2.25 ha) that have been mapped by the
Union of India. The aforesaid direction was reiterated vide order dated
04.10.2017. It is submitted that the inventory of these wetlands prepared by
Space Applications Centre (SAC), Ahmadabad based on the satellite data of
2006-07 is available at https.//indianwetlands.in/uploads/National-Wetland-
Inventory.pdf. Subsequently, SAC has prepared the national wetlands
inventory (>2.25 ha) based on the satellite data of 2017-18 along with
decadal wetland change analysis with reference to earlier wetland inventory
of 2006-07. The same is available at

https.//indianwetlands.in/uploads/Wetlands201718 _inventory%20list_moef.
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pdf. The vorders dated 08.02.2017 and 04.10.2017 are annexed as
Annexure/R13/3.

That, an Office Memorandum (O.M.) dated 08.03.2022 was issued to all the
State/UT Wetlands Authorities by the Ministry, wherein it is once again
clarified/reiterated that the 2,01,503 wetlands (>2.25 ha) as per the National
Wetland Inventory and Assessment (NWIA), 2011 should be protected as
per Rule 4 of the Wetlands (Conservation and Management) Rules, 2017.
This protection is irrespective of the applicability of/notification as per the
said Rules. The OM dated 08.03.2022 is annexed as Annexure/R13/4.

It is humbly submitted that MoEF&CC has taken several steps in creating
awareness about the importance of wetlands through people’s participation.
It is furthgr submitted that in this regard, “Sahbhagita Mission” was
launched in 2022 for people and stakeholders’ participation in the wetland

conservation and management with a mission of ‘a healthy and effectively
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managed network of wetlands of national and international significance
which support water and food sécurity; buffer from floods, droughts,
cyclones and other extreme events; employment generation, conservation of
species of local, national and international significance; climate change
mitigation and adaptation actions;, and recognition, conservation and
celebration of cultural heritage.'. Mission Sahbhagita is an important step
towards participatory conservation and wise use of wetlands to enable a
societal ownership approach with communities leading at the forefront.

That, to further the process of awareness and promote participation, a nation-
wide campaign namely, "Save Wetlands Campaign” was initiated by
MoEF&CC on 4™ February, 2023. The campaign was structured on a
“Whole of Society’ approach for wetlands conservation, enabling affirmative
action for wetlands conservation at all levels of the society and involving all

strata of the society. The campaign inter-alia, envisaged to include
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sensitizing people of the value of wetlands, enhancing the network of
Wetland Mitras and building citizen partnerships for wetlands conservation
amongst other targets. Aligning with the Mission Lifestyle for Environment
(LiFE) and following the philosophy of Mission Sahbhagita of MoEF&CC,
the campaign was implemented at a Pan-India level. State Wetland
Authorities, District Administrations, Municipal Corporations, Gram
Panchayats, Educational Institutes, and Knowledge Partners have been
active participants in the campaign.

That, vartous modes of mass communication including social media are
being used to sensitize the public about the importance of wetlands
protection and conservation.

That, vide order dated 11.12.2024, the Hon’ble Court observed that “Prior
to 2017, the figures given by ISRO regarding the number of wetlands in

India having an area more than 2.25 Hectares was 2,01,503. The latest
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ISRO data, which is of the year 2021, shows that this figure has now
increased to 2,31,195.”, and further, inter-alia, directed that each of the
State/UT Wetland Authorities shall complete ground truthing as well as the
demarcation of wetland boundaries of each of the Wetland which have been
identified for their State by Space Application Centre Atlas (SAC Atlas),
2021 as expeditiously as possible, but definitely within a period of three
months from 11.12.2024. The order dated 11.12.2024 is annexed
as Annexure/R13/5.

It is pertinent to mention that vide order dated 19.08.2025, the Hon’ble

Supreme Court observed/ directed,

“3. Mr. Jayant Bhushan, learned Senior Counsel appearing for the
petitioner(s) would draw the attention of the Court that seven States namely,
Andaman & Nicobar Islands, Arunachal Pradesh, Dadra Nagar Haveli &

Daman and Diu, Haryana, Goa, Jharkhand, Puducherry, Sikkim, Karnataka
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and Ladakh have achieved less than 50% and the 6 States of Delhi, Haryana
and Himachal Pradesh have achieved less than 40%. This would clearly
indicate that the respective States Wetland Authorities seem to be moving at
a snail’s pace and the direction issued by this Court has not yielded positive

results.

4. In that view of the matter, we direct these States to expedite the ground
truthing and boundary demarcation expeditiously and at any rate within an
outer limit of two months from today, failing which, the Secretaries of the
concerned States of the Department of Environment and Ecology will have
to personally remain present before this Court on next date of hearing. It is
also made clear that inaction on the part of these State Wetland Authorities
would compel this Court to pass coercive orders against such of those States

which has failed to comply with the direction issued earlier as well as the
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direction issued by this order.” The order dated 19.08.2025 is annexed as

Annexure/R13/6.

That, it is submitted that a similar matter, i.e., Indian National Trust for Art
& Cultural Heritage (INTACH) vs. Govt. of N.C.T of Delhi (EA No.
16/2019 in OA No. 153/2014), is being dealt with, by this Hon’ble Tribunal
wherein the issue relates to the rejuvenation and notification of Najafgarh
Jheel under the Wetlands (Conservation & Management) Rules, 2017. It is
also submitted that an affidavit in compliance of Hon’ble Tribunal’s order
dated 01.05.2025 passed in EA No. 16/2019 in OA No. 153/2014 has
already been filed by MoEF&CC apprising the Hon’ble Tribunal of the steps
undertaken by the Ministry to expedite the notification of Najafgarh Jheel
under the Wetlands (Conservation & Management) Rules, 2017. It was
submitted therein, that a field visit to the Delhi side of Najafgarh Jheel was

conducted on 06.08.2025, and to the Haryana side on 19.08.2025. Further, it
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was stated that an Interim Report has been prepared by Wetlands
International South Asia (WISA) & World Wide Fund for Nature-India
(WWF-India), which is required to be revalidated by National Centre for
Sustainable Coastal Mission (NCSCM), and accordingly, the Hon’ble
Tribunal has been requested to grant time for submission of the Final Report
by NCSCM. The Affidavit filed in compliance of Order dated 01.05.2025 in
EA No. 16/2019 in OA No. 153/2014 is annexed as Annexure/R13/7.

That, vide order dated 04.09.2025 in EA No. 16/2019 in OA No. 153/2014,
the Hon'ble Tribunal has granted time for submission of final report by
NCSCM. The copy of order dated 04.09.2025 1is annexed as
Annexure/R13/8.

That, the Respondent Ministry has undertaken an intensive mission to ensure
completion of ground-truthing and boundary demarcation of wetlands. The

SAC Atlas,' 2021 data has been shared with all States and Union Territories,
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and regular coordination meetings are being conducted to facilitate and
monitor the progress made by them towards conservation and management
of wetlands within their respective jurisdictions.

23. That, in view of the aforesaid, the Hon’ble Tribunal may pass the order(s) as

it deems appropriate.

‘r:’ /r,.-. ]

J DEPONENT

VERIFICATION

Verified at Lucknow on the day of October, 2025 that the contents of
Paragraphs of the aforesaid affidavit are true and correct to the best of my
knowledge and belief and nothing material has been suppressed or concealed

therein.

el
[ I
{

| DEPONENT
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017

G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive

ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water

purification, flood mitigation, crosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of
landscapes while simultancously supporting many significant recreational, social and cultural activities, being part of
our rich cultural heritage;

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill.

pollution (discharge of domestic and industrial eftluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;

28
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And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests. lakes. rivers and wildlife and to have
compassion tfor living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including inter-alia, wetlands, und for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character.
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules.
2010, vide number G.S.R. 951(E), dated the 4" December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national economy. and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being.
also taking into cognizance that land and water, two major ecological constituents of wetland ccosystems, arc enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986.
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31"
March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazelte notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Government in consultation with State Governments and Union Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitled to
be done before such supersession, the Central Government hereby makes the [ollowing rules for conservation and
management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) These shall come into force from the date of their publication in the Official Gazette.
2. Definitions.—
(1) In these rules, unless the context otherwise requires,-
(a) "Act" means the Environment (Protection) Act. 1986;

(b) "Authorily" means the State Wetlands Authority or Union ‘I'erritory Wetlands Authorily, as the case may
be;

N
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(c) "Committee" means the National Wetlands Committee referred to in rule 6;

(d) “ecological character” means the sum of ecosystem components, processes and services that characterise
the wetlands;

(e) “integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives: factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ccological character and for measuring the effectiveness of
management; and resources for management implementation;

(f) "Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971;

(g) “wetland" means an arca of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields.
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

(h)  “wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

(i)  “wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

(j) “zone of influence” means that part of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure. and ecosystem services.

(2) The words and expressions used in these rules and not defined, but defined in the Act, shall have the

3.

meanings assigned to them in the Act.

Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—

(a) wetlands categorised as 'wetlands of international importance' under the Ramsar Convention;

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest

Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use’ as determined by the Wetlands Authority.

@)

The following activities shall be prohibited within the wetlands, namely,-

(i) conversion for non-wetland uses including encroachment of any kind;

(i) setting up of any industry and expansion ol existing industries:

(iii) manufacture or handling or storage or disposal of construction and demolition wasle covered under

the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;

(v) discharge of untreated wastes and eflluents from industries, cities, towns, villages and other human
scttlements;

(vi) any counstruction of a permanent nature except for boat jetties within fifty metres from the mean high

flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

(vil) poaching.

306
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Provided that the Central Government may consider proposals from the State Government or Union

Territory Administration for omitting any of the activities on the recommendation of the Authority.

5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely:—

M

(iD)
@ii)
(i)

)
(vi)

(vii)
(viii)
(ix)

6]

(xi)
(xii)
(xiii)
(xiv)
(xv)

(xvi)

(xvii)

(xviii)

2

(i
(ii)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)

(ix)

(xi)
(xi1)

Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-
charge of the Department handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
Secretary in-charge of the Department of Environment - Member ex-officio:

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio,

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;,

Secretary in-charge of the Department of Revenue - Member ex-officio:

Director, State Remote Scnsing Centre - Member ex-officio;

Chief Wildlife Warden - Member exv-officio,

Member Secretary, State Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board - Member ex-officio;

Additional Principal Chiet Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

Administrator or Chief Secretary of the Union Territory - Chairperson;

Secretary in-charge of the Department of Environment - Vice Chairperson;
Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department ol Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio:
Secretary in-charge of the Department of Fisheries - Membet ex-officio;

Secretary in-charge ol the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Departments of Revenue - Mewmber ex-officio;

Director, Remote Sensing Centre - Member ex-officio;

Member Sccretary, Union Territory Pollution Control Cpmmitice~Nember ex-officio;
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(xiii)

(xiv)

(xv)

(xvi)

(xvii)

3

)

(a)

(b)

©

C)]

(€)

6]
(2)

(h)

)

&)

¥

(m)

(n)

Member Secretary, Biodiversity Board of the UT - Member ex-officio;
Chief Wildlife Warden - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the Union Territory Administration; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

prepare a list of wetlands to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts;

recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

recommend additions, if any, to the list of prohibited activities for specific wetlands;

define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or enhanced;

review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
activities;

identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism:

coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

function as nodal authority for all wetland specific authorities within the State or Union Territory
Administration;

issue necessary directions for conservation and sustainable management of wetlands to the respective
implementing agencies;
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undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and

Advise on any other matter suo-motu, ov as referved by the State Government/Union Territory
Administration.

The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.

The Authority shall, within ninety days of publication of these rules, shall constitute,—

(a) a technical committee to review brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and

(b) a grievance committee consisting of four mémbers to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;

The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their
functions.

The Authority shall meet at least thrice in a year.

The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.

6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National
Wetlands Committee with the following members, namely:—

0]
(i)

(iii)

(iv)

(V)
(vi)

(vii)

(viii)

(ix)
)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson:

Special Secretary or Additional Secretary dealing with wetlands. Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson:

Additional Director General, Wildlife, Ministry of Environment. Forest and Climate Change,
Government of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands. Ministry of Environment, Forest and Climate
Change - Member ex-officio;

Joint Secretary. Ministry of Tourism, Government of India- Member ex-officio;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio;

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio;

The Chairman, Central Pollution Control Board - Member ex-officio,

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist F- Member ex-officio;

Director, Space Application Centre, Ahmedabad or Scientist - Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adviser, Niti Aayog - Member ex-officio;

Three representatives of State Government or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology. hydrology, fisheries. landscape planning & socio-
economics; and
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(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

) The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.

3) The National Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands;

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(c) monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

(e) recommend designation of wetlands of international importance under Ramsar Convention;
(f) recommend trans-boundary wetlands for notification;
(g) review progress of integrated management of Ramsar sites and transboundary wetlands;
(h) advise on collaboration with international agencies on issues related to wetlands; and
(i)  advise on any other matter suo-moto, or as referred by the Central Government.

@ The tenure of non-official members of the Committee shall not exceed three years.

©) The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations,—

(1) The concerned Department of the State’ Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

2

3

G

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;
(c) ecological character description;

(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(f) list of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

Based on the Brief Document, the Authority shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

The State Government or Union Territory Administration shall, after considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(c) The Central Government shall, after considering the objections, if any, from the concerned and affected
persons, notify the wetlands in the Official Gazette. within a period not exceeding 240 days from the date of
recommendation by the Committee.
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(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.

:]‘ (b) The Central Government, State Government and Union Territory Administration shall upload all relevant
‘ information and documents pertaining to wetlands in their jurisdiction.
|

[F. No. J-22012/78/2003-CS (W) Pt. V]
Dr. A. DURAISAMY, Scientist 'G’

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOK Digitally signed by
: ALOK KUMAR

i Date: 2017.09.26
-' KUMAR 22:25:31 +05'30'
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Guidelines for implementing
Wetlands (Conservation and Management) Rules, 2017

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
GOVERNMENT OF INDIA
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Guidelines Purpose and Scope

Wedands to be regulated

Wetlands Authorities

Preparing a list of wetlands

Delineating wetlands

Delineating zone of influence

Wetlands wise use and ecological charactler

Prohibited activitics in a nolilied wetland

Developing a list of activities, to be regulated n a nolilied wetland:

Developing a list of activities permitted in a notitied wetland
Registration of wetlands

Account of pre-existing rights and privileges in a notified wetland
Notitying wetlands

Integrated Management Plan

Violatons and penal provisions

Portal for information sharing

Format [or compiling list ol welands

Format for preparing Brief Document

N DNO

NolilNe ]

15

16

22
23

Format for drall notiflication of wetlands under Wetlands (Conservation and Management) Rulcs,

2017
Steps and format for developing Integrated Management Plan

Format for reporting status of notified wetlands

31
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Cuidelines Purpose and Scope

The Ministry of Environment, Forest and Climate Change (MoLLlF&CC) has notified Wetlands
(Conservation and Management) Rules, 2017 (hereinatter Wetlands Rules) under the provisions
of the Environment (Protection) Act, 1986 as regulatory framework for conservation and
management of wetlands in India. These guidelines have been drafled to support the Stale
Governments / Union Territory (U'T) Administrations in the implementation of the Rules by
providing guidance on:

a) Preparing a list ol wellands in the State / UT

b) Identifving wetlands for notification under Wetlands (Conservation and Management) Rules,
2017

¢} Delinecating wetlands, wetlands complexes and zone ol influence

d) Preparation of Briel Document

e) Determining ‘wise use’ and ecological character

) Developing a list of activities to be regulated and permuitted

g Developing an Integrated Manageiment Plan

h)  Constitution and operational mallers ol the Weltlands Authorities

1) Overlapping provisions.

These guidelines were dralled by a comunittee constituled by the MoEF&CC vide OM dated
August 10, 2018. The committee comprised Mr U A.Vora (former CCF Wildlife, Government
of Gujarat), Dr Arvind Kumar (President, India Water Foundaoon), Dr B.C. Jha (Former
Dircctor (Welands), Central Inland Fisheries Rescarch Insttute), Dr P. S, N. Rao (Director,
School ol Planning and Architecture), Dr Alroz Ahmad (Member, Lnvironment and
Rehabilitation, Narmada Control Authority) and Dr Ritesh Kumar (Director, Wetlands
International South Asia). The committee met on five occasions at MoEF&CC, New Delhi for
the said purpose, and submilted Inal version ol the guidelines (o the Ministry on December 5,
2018. The draft guidelines were subsequently sent for comments to all State Governments / UT
Administrations, and have been hinalized after due consideration of the comments recetved. The
Committee immenscly benefitted from the discussions held with Ms Manju Pandey (Joint
Secrelary). The Commiliee also acknowledges (he support received Irom Ms Rita Khanna
(Scientist ‘F’), Dr M. Ramesh (Scientist ‘IY), Mr Chandan Singh (Scientist ‘D%, Dr Anu Chetal
(Rescarch Assistant) and Ms Pallavi Mukherjee (Rescarch Assistant) during the guidelines
preparalion process.

Wetlands 1o be regulated

The provisions of Wellands Rules apply to:

) Wetlands designated by the Government ol India to the List of Wetlands of International
Iimportance under the provisions of the Convention on Wetlands (Ramsar Convention),
[Rel. Rule 3 (1) of Wetlands Rule]

b) Wellands notified under the rules by the Central Government, State Government and UT
Adminstration. [Ref. Rule 3 (b) of Wetlands Rule]

38
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All wetlands, irrespective of their location, size, ownership, biodiversity, or ecosystem services
values, can be notitied under the Wetlands Rules, except:

a)  River channels;

b) Paddy fields;

¢)  Human-made waterbodics specifically constructed for drinking water purposcs;
d) Human-made waterbodies specilically constructed [or aquaculture purposces;

e) Human-made walerbodies specifically constructed lor salt production purposes;

f)  Human-made waterbodies specifically constructed for recreation purposes;

¢)  Human-madc waterbodies spcaifically constructed for irrigation purposcs;

h) Weltlands [alling within areas covered under the Indian Forest Act, 1927; Forest
(Conservation) Act, 1980; State Forest Acts and amendments thereof;

1) Wetlands falling within arcas covered under the Wildlife (Protection) Act, 1972 and
amendinents thercol;

N Welands lalling within areas covered under the Coastal Regulation Zone Noufication, 2011

and amendments thereof.
[Ref. Rule 2 (g) and Rule 3 of Wetlands Rules)

Human-made wetlands are defined as wetlands that are planned, designed and operated to meet
a specific purpose (such as providing water for nmgation, producing fish through culture
operations, producing salt, recrcation, preventing salinity intrusion, {lood control etc.). Only
those human-made wetlands that have been buill [or purposes, mentioned al paras 4¢) - 4g)
above, are excluded from notificaton under these Rules.

Natural wetlands, partly or wholly used for purposes as mentioned al 4¢) - 4g), alract the
provisions of the Wetlands Rules,

Wetlands designated as Ramsar Sites may be notificd under the Rules as per the process
mentioned in paragraphs 57-65, even when parlly or wholly overlapping with areas covered under
the Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest Acts and amendments
thercot; Wildlite (Protection) Act, 1972 and amendments thercof; Coastal Regulation Zone
Nolilication, 2011 and amendments thercol. Regulations lor parts ol wetlands overlapping with
4h-4j (supra) will, however, be as per the corresponding regulatory [ramework. Ramsar sile areas,
not covered under any of the overlapping laws and rules, will attract the provisions of the
Wetlands Rules (Refer illustration 1 below).

39
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Area QSSIgnated Area designated
under The der The Indi:
Wildlife 4

. 3 %
Protection Act, BOTESIFARE 11227

1972

Area designated under
CRZ Notification, 2018

Hlustration 1: Using the Wetlands Rules to fill in the gaps in situations of mulliple regulations in a Ramsar

Site. In the situation above, wildlife sanctuary (ndicated as &) and a rescrved forest (indicated as b) partly
overlap with the Ramsar Site boundary. Being a coastal wetland, a part (indicated as ¢) also falls under
Coastal Regulation Zonce. In such cases, it is recommended that the entire Ramisar Site, inclusive of
overlapping areas, is delineated and notified under the Wetlands Rules. The overlapping areas shall
continue to be regulated as per respective Acts and Rules, and the remaiming arca meay be regulated as per
the provisions contained in Wetlands Rules.  Similar approach can be taken even for wetlands that have
not been designated as Ramsar Sitc.

For wetlands falling within the criteria 3 () (supra), the exclusions mentioned at para 4 a) - 4y)
shall apply only in cases wherein the entire wetland falls under the said category. In cases wherein
areas falling within para 4 a) - 4 )) form a part of larger wetland or wetlands complex, and
exclusion may resull in impeded ecological contiguity and connectivily, such areas may be
included within the boundary of wetland being notified. Regulations within the boundaries of
arcas mentioned at para 4 h) - 4 j) will, however, be as per the corresponding regulatory
frameworks (Refer Ilustration 1 and 2).

Though Protected Areas and areas falling within the purview of Coastal Zone Regulation have
been excluded from notification under the Wetlands Rules, management of such wetlands may
benelit through the applicalion of “wise use” approach vithin the [ramework ol existing laws and
rules) as outlined in Section VII of these guidelines.
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Hlustration 2: Consirdering river stretch and human-made wetlands for notfication. In sitvations when the
entire wetland, to be notified, is a river stretch findicated as ()], paddy- liclds [indicated as (h)], human-
made wetland waterbodies for mrrgation findicated as (¢)], and human-made waterbodies created for
aquaculture purposcs [indicated as (d)f, these may not be notified under the Wetlands Rules. However, i
cases as in (e), whereitr river channels, paddy fields, and munan-made etlands such as aquaculture areas
lorm a part of a larger wetland or wetland complex, and excluding such arca may fragment the wetland
regime, the area to be notitied may include river channels, paddy ticlds or any other human-made wetland,

Should the State Governments/UT Administrations be desirous, any wetland, even if included
within the list ol weldands excluded [rom nolilication under Wellands Rules, may be noulied
under the relevant state laws. In this regard, the approach/mechanism outlined in Wetlands Rules
and these guidelines may be suitably adopted.

As per Rule 5 of Wetlands Rules, 2017 the Wetlands Authorities within States and UTs are
deemed as constituted with the following members:

a)  Minister In-charge of the Departiment ol Environment/Forests of the State Government or
Minister In charge of the Department handling wetlands - Chairperson;(Administrator or
Chief Scceretary of the UT - Chairperson i the case of UT);

b)  Chicl Sceretary of the State or Additional Chiel Seeretary equivalent - Viee Chairperson;

¢) Secretary in-charge ol the Departiment of Environment - Member ex-ollicio; (Vice-
Chawrperson 1 the case ol U'T)

d)  Sccretary in-charge of the Departinent of Forests - Meinhir ex-officio;

e) Secrelary in-charge ol the Departinent ol Uyl ﬁ-.yr[. i m{t_\'m'- Membier ex-ollicios

Ly

g
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Secretary m-charge of the Department of Rural Development - Member ex-officio;
Sceretary in-charge ot the Department of Water Resources - Member ex-olticio

Secretary in-charge ol the Department ol Fisheries - Member ex-ollicio;

Secretary m-charge of the Department of Irmigation and Flood Control - Member ex-ofticio;
Secretary m-charge of the Departinent of Tourisin - Member ex-officio;

Scercetary m-charge of the Depariment of Revenue - Member ex-officio;

Director, State Remole Sensing Centre - Member ex-ollicio;

Chief Wildlife Warden - Member ex-officio;

Member Sceretary, State/UT Biodiversity Board - Mcember ex-officio;

Member Secretary, Stale Pollution Control Board/UT Pollution Control Conunittee -
Member ex-ollicio;

Additional Principal Clhief Conservator of Forests of the Regional Office of Ministry of
Environment, Forest and Climate Change - Member ex-officio;

One expert each in the lields ol weland ecology, hyvdrology, lisheries, landscape planning
and socioeconomics to be nominated by the State Government / UT Administration
Additional Secretary/Joint Secretary/Director in the Department ol Environment/Forests or
Department handling wetlands - Mcember Sceretary

The Department of Environment / Forests or Departinent handling wetlands shall designate one
expert cach in the following ficlds for a perod not exceeding three years: [Ref, Rule 5 (2) (xvi) of

Wetands Rules]

o T 2
= —_

T

Wetlands ecology
Hydrology

Fisheries

Landscape planning
Socioeconomics

The Wellands Authority may co-opt other members, not exceeding three in number. It is
recommended that al least one member may be drawn [rom civil societv (0o enable stakeholder
representation.

The Authority shall exercise [ollowing powers and perform the following functions:

a)

b)

Prepare a list ol all wetlands ol the State or UT within three months [rom the date of
publicalion of these rules;

Prepare a list of wetlands to be notified, within six months {rom the date of publication of
these Rules, taking into cognizance any existing list of wetlands prepared/motified wnder other
relevant State Acts;

Recommend identitied wetlands, based on their Brief Documents, [or regulation under these
rules;

Prepare a comprehensive digital mventory ol all wetlands within one year [rom the date of
publication of these rules and upload the same on a dedicated web portal, to be developed
by the Central Government for the said purpose; the inventory ought o be updated every
ten years;

Develop a comprehensive list of acuvities, (o be regulated and permitted within the notlied
wetlands and their zone ol influence:

Recomunend additions, if any, to the list of prolubited activities for specilic wetlands;

Detine strategics for conscrvation and wise use of wetands within their jurisdicton;

Review Integraled Management Plan [or cach ol the molified wetlands (including rans-
boundary wetlands m coordimmation with Central Goveriment), and within these plans (o

6
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consider continuation and support to tradittonal uses of wetlands that are harmonized with
ceological character;

1} Recommend mechanisms lor maintenance ol ecological character through promotional
activities for land within the boundary of notified wetlands or wetlands complex have private
tenancy rights,;

1 Identity immcchanisms for convergence of implementation of the management plan with the

existing State/UT level development plans and programmes;

k) Ensure enforcement of these rules and other relevant Acts, rules and regulations and on a
half-ycarly basis (June and Dccember of cach calendar year) inform the concerned State
Government or U'T" Administration or Central Government on the status of such notilied
wellands through a reporling mechanisim,

1) Coordinate mplementation of Integrated Management Plans based on wise use principle
through various line departments and other concerned agencies;

m) Function as a nodal authority for all welland-specilic authorilies within the State or UT
Adminustration;

1) Issue necessary directions for the conservation and sustainable management of wetlands to
the respective implementing agencies.

o)  Underlake measures [or enhancing awareness within stakeholders and local communities on
values and tunctions of wetlands; and

p) Advisc on any other matter suo-motu, or as referred by the State Government/UT
Administration.

[Rel. Rule 5 (1) of Welands Rules]

. The State Governmenl or UT Administration shall designate a departinent as nodal department

[or wellands. Such departiment shall provide all necessary support and act as Secretarial (o the
Authority. The State Governments / UT Administrations may allocate sufficient budget and
human resources to ensure simooth tunctioning of the Authoriy and conduct of its various
activities. The Authority and  (he nodal depariment may identily a prolessional
institute(s)/organization(s) that would assist them in their various functions such as preparing a
list of wetlands, Brief Documents for notification ete.

The Authorty shall meet at least thrice i a year. State Government / UT Administration may
decide an appropriate quortim, nol less than hall of (he members. Minutes ol meelings of the
Authorily may be placed in the public domain within a period nol exceeding two weeks [rom (he
day on which meeting has been convened. [Ref, Rule 5 (2) (8) of Wetlands Rules|

Lach Welands Authority shall constitute:

@) Technical Committee to review Brief Documents, Management Plans and advise on any
technical matter referred by the Wetlands Authorily; and,

b)  Grievance Commiltee, consisting ol [our members, (o provide a mechanism lor hearing and
[orwarding the grievances raised by the public (o the Authority.

[Ref. Rule 5 (6)(b) of Wedands Rules|

. The composition ol these commillees may be decided by the concerned State / UT Wetlands

Authority. Meelings of these committees shall be held at least once every quarter, and
proceedings presented in the next meeting of the Authority,

The Wetlands Authority may cimpower the Grievance Committee to redress grievances at the
local level and to recommend (o the Authorily [or the {inality ol decisions. The State Government
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/ UT Administration may consider appointing at least one member with a legal background in
the Grievance Committce. [Ref. Rule 5(6)(b) ot Wetlands Rules|

State or U'T level Wetlands Authorities constituted before notification of Wetlands Rules, shall
be deemed dissolved for the purpose of these Rules.

State / UT Wetlands Authoritics shall serve as nodal authority for authoritics / agencies created
for specilic wetlands. Management plans and nolilications pertaining (o the specilic wetland shall
be subject (o approval and endorsement of the State / U'T Wetlands Authority. Administralive
matters, however, may continue to be dealt by the nodal department specified within the
constitution of the wetlands specific authority.

The State / UT Wetands Authoritics arc expected to prepare a list of wetlands within the
boundaries ol their respective States / UTs. This list should be comprehensive, and not just focus
on weltlands that qualily [or notification under these Rules. Therelore, it is recommended that
the list 1s developed based on wetlands definiion of the Ramsar Convention (to which India is a
Contracting Party).

22.1 The Convention, ratified by Government of India, defines wetlands as ‘areas of marsh, fen,
peatland or water, whelher natural or artilicial, permanent or temporary, with water thal is
stalic or [lowing, {resh, brackish or sall, including areas of marine water the depth of which,
at low fides, does not exceed six meters’. In addition, to protect coherent sites, Article 2.1
of the Convention provides that ‘wetlands may include riparian and coastal zones adjacent
to the wetlands, and islands or bodies of marine water deeper than six meters at low tide
lying within the wetlands.’

23. The National Welands Adas prepared by Space Applicalion Center under the National

Wellands Inventory and Assessmenl project, and available al

s/ Vedas.sa e vedis/downloadsZatls Wetlud s/ NVWIA Nattonad atlispd[ has spatial

data on wetlands for cach State and UT.

23.1 The GIS dala has already been made available by the Wetlands Division of the MoEF&CC
1o the representatives of the State Governments / UT Administrations during the regional
consultation workshops held during 2016-18.

23.2 Wetlands Authornity may seck the assistance of District Administration to validate the
mformation provided in the Atlas. Fxisting land records may also be considered while
developing the list of wetlands.

23.8 The final list of wetlands/wetand complexes may be prepared under the following heading:

a)  Weland Name

b)  Geograplical coordinates (latitude and longitude of the centre of the wetand)

¢} Woetland type (inland and coastal) and sub-type (natural or human-made)

d)  District(s) within which the wetand is located

¢)  Approximate area of the wetland

f)  Whether the wetland falls within the « alegory-olemn dated wetlands as per Wetlands
Rulcs. ol
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A format for compiling the list of wetlands is at Anmmex 1. This list may also contain trans-
boundary wetlands (at the end) with additional details such as the bordering State/UT under
which welland is falling along with corresponding area.

In addition (o the National Welands Atlas, it may also be helpful o consider the list of wetlands
studied and described by various agencies, mcluding revenue records (particularly areas recorded
as any of the wetlands types such as ponds, lake, tlab, sarovar cte)). The States/UTs may seck
the assistance ol State Remote Sensing Agencies and local experts for preparing such svetland
inventory expeditiously. Stale Governments/ UT Administralions are also encouraged (0 make
use of satellite 1mages available at National Remote Sensing Center’s Geo-platform Bhuvan,
accessible at hiipy

/bhuvinzase.govan ‘data  dovwnload/index.php.
Delineaimg wetlands

Alter the wetlands have been identified for notifications under the Wetlands Rules, the next step
involves delincation of cach of these wetlands (or wetlands complexes) and their zone of
imlluence.

For delinealing wetlands, it 1s essential (0 be aware ol the distinguishing charactleristics ol these
ecosystems. Wetlands arise when mundation by water produces soil dominated by anaerobic
processes, which in turn forces the biota, particularly vooted plants to adapt to flooding.
Welands, thus, have the {ollowing general distinguishing characteristics:

a) Permanent or periodic inundation or saturated soils throughout the vear or during parts ol
the year

b) Presence ol macrophyles adapted Lo wel conditions (also known as hvdrophyles)

¢) Soil that are saturated or flooded long enough favouring development of anaerobic
conditions

. Water creates wetlands. The biological composition of wetlands, (rom lish (o migrating

29.

waterbirds, depends on the ways water moves within a wetland. The amplitude and frequency of
water level fluctuations are probably the most critical factors affecting the composition and
[unctioning ol wetlands. Hydrological regimes may, therelore, be used as the primary delincation
charactlenstics [or delining wetland boundary.

Wetlands boundary can be derived as the outer envelope of the maximum area under
mundation, the area covered by hydrophytes. or saturation of soil near the surface during a
normal monsoon year. The boundary should be such that during a normal monsoon year, the
entie area 1s inundated [or al least 15 days, or the soil is saturated roughly within one [oot [rom
the surtace. It may be pertinent (o exclude areas that are only intermittently inundaled in the
case of high tloods (such as one m 100-vear loods) or extreme cvents (such as storm surges of
exlreme inlensity).

Where two or more wellands extst with a high degree on hydrological connectivity {lor example,
wetlands connected during monsoon), or ecological connectivity (sharing waterbird habitats or
located on nugratory fish pathways), these can be delincated as a single complex. In such cases
non-welland arcas may be included within the boundary ol the complex (o ensure connectivily

and conlinuity. The connotlation ol wetand throughout this document includes wetlads
complex, as may be the case.
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For each wetland and wetlands complex, a map should be prepared using a Geographical
Information System (WGS84 datum and UTM (Universal Transverse Mercator) projection) and
adopting professional cartographic standards. Essential fealures to be included in the map are as
follows:

a) Woetland boundary

b) The boundary of settlements located within and around the wetland
¢) Connecling drainages, intflows and outf{lows

d) Main roads and railway (if any)

e) Major landmarks

Recommended scale for producing the wetlands maps is as [ollows:

Welland / Wellands complex area  Recommended scale
Below 100 ha o 1: 4000
Between 100 - 500 ha 1: 10,000
Between 500- 4000 ha 1: 25,000
4000 ha and above - 1: 50,000

These scales have been recommended on the basis of spatial data available for preparing wetlands maps
and details that may be extracted for management planning and monitoring decisions, Resources at 2 LISS
IV data that may be used for preparing map of wetlands below 100 ha renders an approximate scale of
1:4000. Even flarger wetlands can be mapped using finer resolution data. However, for expedicnce and
cost effectiveness, a lower scale may be sufficient for meeting management needs.

. For each wetland to be notified, a zone of influence is to be defined. The zone of influence of a

wetland is an arca, developmental activities wherein are likely to induce adverse changes
wetland ecosystem structure and {ecological) [unclioning.

The boundary of the zone ol inlluence may be delined with due consideration to local hydrology
and nature of land use. For wetlands with a well-defined surface drainage system, its directly and
freely draming basin should be delineated as the zone of influence. This can be done using a
suitable digital elevation model data and validated using toposheets. The basin should encompass
all direct inflow as well as oulllow areas. The river basin allas of India (available al
[ty v andiaswris.nese.govan/wepimfo/ ndex.php?tide=\\ 1015 _Publications) may be used to
support the delineation.

For wetlands with diffused drainage and where the slope is too gentle Ieading to large basin area,
the zone ol influence can be delineated on the basis of [eatures that are likely to inlluence wetland
functioning adversely. These could be based on the outer periphery of adjoining settlements, or
peripheral agricultural fields that drain directly into the wetland.

5. A map should be prepared to indicate the following elements n a Geographical Information

Svstemn (WGS84 datum and UTM projection) and adopling prolessional cartographic standards:

a) Zone of inlluence
by Wetland boundary
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¢) Connecting drainages, inflows and outflows
d) Main roads and railway (if any)
e) Major landimarks

The recommended scale at which the map of the zone of influence 1s to be produced is as follows:

Area of zone of influence Recommended mapping scale

Below 100 ha 1: 4000
Between 100 and 500 ha 1: 10,000
More than 500 ha 1: 50,000

Wetlands wise use and ecological chamater

Management of notified wetlands is recommended to be based on ‘wise use’ approach, Human
beings and their use of resources form an essential component of wetland ecosystem dynarmics.
The ‘wise use’ approach recognises that restricting wetland loss and degradation requires
incorporation of linkages between people and wetlands. The wise use principle eniphasises that
human use of these ecosystems on a sustainable basis is compatible with conservation.

Ramsar Convention defines the ‘wise use’ of wetlands as “the maintenance of their ecological
character, achieved through the implementation of ecosystem approaches, within the context of
sustainable development”. Ecosystem approach requires consideration of the complex
relationship between various ecosystem elements and promotion of integrated management of
land, water and living resources. Wise use, through an emphasis on sustainable development,
calls for resource use patterns which can ensure that human dependence on wetlands can be
maintained not only in the present but also in the tuture. Seen in totality, wise use is about
maintaining and enhancing wetland values and functions to ensure the mamtenance of the tlow
of benefits from wetlands (their ecosystemn services) [rom an inler-generational equity point ol
view.

Ecological character is “the combination of ecosystem components, processes and services that
typity the wetland at a given point in time”. Fcosystem components are living (biotic) and non-
living (abiotic} constituents of the wetland ecosystem. These include:

g )

a. Geomorphic setting (landscape, calchment, river basin);

b. Climate (precipitation, wind, temperature, evaporation, humidity);

c. Physical sctting (area, boundaries, topography, shape, bathymetry, habitat type and
connectivity);

d. Water regime (inflow, outflow, balance, surface-groundwater interactions, inundation
regime, tidal regime, quality);

e. Wetland Soil (texture, chemical and biological propertes);

{.  Biota (Plant and animal communities)

Ecosystem processes occur between organisms and within and between populations and
communities, including interaclions with the non-living environment that result in an exisling
ecosystem state and bring about changes in ecosystems over time. These include: Physical
processes (water stratification, mixing, secdimentation, erosion); Energy - nutrient dynamics
(primary production, nutrient cycling, carbon cveling, decompaosition, oxidation-reduction);

11
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Processes that maintain animal and plant population (recruitment, migration); and Species
interaction (Competition, predation, succession, herbivory).

41. Ecosystein services are benefits obtamed by humans from ccosystems, categorized  as:
Provisioning ([isheries, use ol aqualic vegelation lor economic propose, welland agriculture,
biochemical products); Regulating (maintenance of hydrological regimes) and Cultural
(recreation and tourism, spiritual, scientific and educational valuc). Supporting services are
included within ecosyslem processes.

42. A welland use is not ‘wise-use’ i’

a.  The intervention leads to adverse changes in ccosystem components and processes, such as:

Degradation of water quality

Reduction in water [lowing into the wetlands
Reduction in the area under inundation, or changes in inundalion regime
Reduction and alteration of natural shoreline
Fragmentation of wetlands into small patches of water
Reduction in waler holding capacity

Reduction in diversity of native species
Introduction or emergence ol invasive specics

Decline in wetlands resources, such as fish, aqualtic plants, and waler

b.  The mtervention enhances some ecosystem scrvices (such as food production values) while
diminishing other ecosystem services (such as the ability of wetlands to moderate wetlands
regime).

43. Some examples of wetlands uses that may not be ‘wise-use’ are as follows:

Type ol  Intervention Eeosysten services likely  Feosystem seryvices

wetland to be enhanced likely to be diminished

Lagoon Prawn aquaculture by e Food provision o  Waler regune
creating enclosures within -+ & Livelihoods for moderalion
the lagoon area wellands dependent ¢ Flood bullering

communilies

Lake Impounding water by Increased water o Ability to moderate
regulating outflows availability for human use floods

Marsh Construction of road Transport N e vdrological
connecling settlements regume moderation
located on the periphery ¢ Flood buflering

e Aesthelics
Urban Concretization of shoreline o Aesthelic value o Ability to
lake tor beatification accommodate

o Tourtsm and

recreational benefits

monsoon “()\\'S

o  Habital values

41. In several cases, the impact on ccosystem structure and functions, or tradcofts in ccosystem
services may not be immediately apparent. It is, therefore, recommended that the ‘precautionary

12
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approach’ is adopted to ensure that wetlands conservation is prioritized in the case of information
uncertainty.

Prohibited activities in 2 notified wetland

. The lollowing actvities are prohibited within notilicd wetlands:

a.  Conversion [or non-wetland uses including encroachment ol any kind;

b. Setting up of any industry and expansion of existing industries;

¢.  Manufacture or handling or storage or disposal of construction and demolition waste covered
under the Construction and Demoliion Waste Management Rules, 2016; hazardous
substances covered under the Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 or the Rules tor the Manufacture, Usc, Import, Export and Storage of
Hazardous Microorganisms/Genelically Engineered Organisms or cells, 1989 or the
Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008;
electronic waste covered under the E-Waste (Management) Rules, 2016;

d. Solid waste dumping;

e. Discharge of unireated wastes and eflluents [rom industries, cities, towns, villages and other
human settlements;

f. Any construction of a permanent nature except for boat jettics within fifty metres from the

mcan high flood level obscived in the past ten vears calculated from the date of

commencement ol these rules; and,

Poaching.

[Ref. Rule 4 (2) of Wetlands Rules]

Js

State/UT Wetlands Authority, based on consideration of site-specific conditions, mayv consicder
expanding the list ol prohibited activitics lor a notilied wetland (or wetlands complex). This
should be specilied as such within the notilication [or specific wetland (or wellands complex).

Permission for carrying out any activity included within the list of prohibited activities [as per
Rule 4(2) of Wetlands Rules], within a notitied wetland can only be given by the MoEF&CC. A
specitic request needs to be made by the State Government based on the recommendation of
Wetlands Authority specifving:

a)  Activity for which permission 1s sought;

b) Justfication thercof;

¢)  The premise on which the activily is nol considered detrimental o the wetland’s ecological
character; &

d) Supporting evidence-base (such as an expert report, EIA, mitigating measures proposed to
be undertaken ctc.)

Activities within a notified wetland and its zone of influcnce, which when contained within a
specilic threshold or area, are not likely (o induce an adverse change in wetlands ecological
character may be placed under the ‘regulaled’ category. Such activities should be nolilied within
the notification for a specitic wetland (wetlands complex).

. Following activitics, when regulated, are not likely to induce i setéerme Shange in wetlands:

a)  Subsistence level biomass harvesting (including 1Ol practices); N\
L0 .
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b) Sustainable culture fisheries practices (in private lands):

¢) Plying of non-motorized boats;

d) Desiling, in case where wetlands inflow regimes and water-holding capacity are impacted by

siltation (note that ‘deepening’ activities are not the same as ‘desilting’); &

¢) Construction of temporary nature

Each activity, however, would need to be considered on a case to case basis keeping in mind the

ecological characler of wetland or wellands complex. A generic lLisling of a sel of activities lor all

weltlands ol the State / UT may not be {easible or desirable. For example, releasing trealed sewage

may not be advisable for high altitude wetlands that have slow decomposition rates.

. For cach regulated activity, it may be desirable to set a threshold limit beyond which the activity

may be prohibited. The thresholds can be in the form ol a spatial limit (such as areas whercin

capture fishing may be carried), lemporal limits (such as observing closed season), ecological

condition (such as maintenance of a water quality parameter within a prescribed range), number

of people {such as number of tourists permitted to visit the wetland on a given day), land use
(such as prohibiting use ol mtermittently mundated area [or permanent agricullure, or

construction ol enclosure), or any relevant dimension, Some examples ol thresholds are:

Actvity (Indicative List)

a) Subsistence level biomass harvesling
(including traditional practices)

Aspect on which threshold can be specified

Number of people that can be permitted to

harvest biomass within the wetlands

Type of harvesting gears (mesh size) and crafts

Area wherein harvesting is permitted

b) Releasing ol (realed sewage

¢) Sustainable culture-based fisheries

practices

d) Plying of non-motorized boats

e) Desilling, m cases where wellands
nflow regimes and water holding
capacity are impacted by siltation

f) Noise Pollution

g) Washing and bathing activities

h) Construclion ol temporary nature

Water quality parameters (such as):

L2

Dissolved Oxygen,

Biological Oxygen Demand
Chemical Oxygen Demand
Concentration of heavy metals
Coliforms

Area wherein culture-based {isheries
permitted
Stocking density

Water quality

1S

o Area wherein plying is pernutted

Number of boals

Arca wherein desilting can be carried out

Limiting below level suited [or walerbird

habitat

Use ol delergent

carried ol

Area wherein temporary constructions can be
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e The period for which such structure can be
maintained inside the notilied wetlands

i} Change in landuse pattern within the o Land use does not alter the hydrological
zone of inlluence regime or interrupt species interactions (such
as bird migration pathways)

The Wetands Authorily shall be responsible {or enforcing the regulations, (hrough enlorcement
machinery of the concerned State Government / UT Administration.

Developing a st of activities permilted in a nolified wetland

. Activities aligned with (he ‘wise use’ ol wetland may be permitted within the wetland (wetlands

complex) or its zone of influence. The following activities are likely to be aligned with the ‘wise
use’ approach:

a) Ecological rehabilitation and rewilding of nature

b) Wetlands mventory, assessment and monitoring;

¢) Research;

d) Communication, enviromnental education and parlicipation activilies;

e) Management planning;

f)  Habitat management and conservation of wetland-dependent species;

g) Community-based ecotourism (with mimimum construction activities);

h) Harvesting of wetlands products within regeneralive capacity; and,

1) Integrating wetlands as nature-based solutions for climate change mitigation and adaptation.

. Permitted activities may need to be identified considering the ecological character of each

wetland to be notified. It is likely that an activity may be benign for one wetland, vet would need
regulation for others. For example, ecotourism may not be desirable for all wetlands,

Registration of wetlands

. It is advised that the State/UT governments may ascertain whether the respective wetland has

been registered appropriately in the land revenue records. Il the wetland has not been registered
as yet, necessary steps may be taken early. This would help in ensuring that the usage of wetland
1s not altered 1 future through encroachment, illegal claim of ownership ctc.

Account of pre<existing rights and privileges in a polified welland

). Fach wetland 1s likely to be associated with a range of pre-existing rights and privileges, and it

must be ensured that such rights and privileges ave aligned with the ‘wise use’ approach. ‘Privilege’
1s defined here as a special entitlement granted (o restricted group or persons, on a conditional
basis and can be revoked. ‘Rights’, on the other hand, may be irrevocable and inherently held by
a human being. Thus, a fish lcase granted in certain wetlands by the Department of Fisheries can
be considered as a privilege. Privilege can also be customary and traditional (for example, the use
of traditional [ishing techniques, bullalo wallowing, elephant bathing, the source ol drinking water
for bovines, etc.). Parking a houseboat against a lease right to clean environment are examples of
rights.

15
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For assessing the consequence of a pre-existing right or privilege on a wetland, it may be
umportant to consider their implication on wetland ecological character. The privilege of fishing
granted along a migratory route can lead to an adverse change m lish stocks. Similarly, the
disposal of untreated sewage by houseboal in a welland can lead 1o pollution. Thus, such
privileges are not aligned with “wise use’. On the other hand, mn many cases, the subsistence level
harvest of macrophytes may help in keeping species invasion i check and theretore aligned wich
ecosyslem health. Sucly consideratons may need o be made while deciding whether a wetland
use 1s (0 be regulated or permitted.

S,

60.
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. For each wetland proposed (o be notilied, a ‘Briel’ Document’ containing the [ollowing

information needs to be prepared:

a)  Demarcation of wetland boundary, supported by accurate digital maps with coordinates and
validated by ground truthing;

b Demarcation of its zone of influence alongwith land use and land cover thereof indicated in
a digital map;

¢)  Ecological character description;

d)  Account ol pre-existing rights and privileges;

e)  List of site-specific activities, to be permitted within the wetland and its zone of influence;

) List of site-specitic activities, to be regulated sithin the wetland and its zone of influence; and,

¢ Modalities lor enlorcement of regulation.

A lormal lor preparing the Briel Document is al Annex 2.

The nodal department, designated by the State Government/U'T Administration for wetands,
shall be responsible [or preparing the Briel Documents,

In the case ol ransboundary wetlands, the respective State Governments/UT Administration
may mitiate the process of preparation of a common Briel Document and submit the same (o
MoEF&CC. Il required, MoEF&CC shall coordinate with the concerned State Governments/U'T
Administrations [or preparation ol the Briel Document and addressing relevant issues. The
Mimstry will further process Brief Document as per process laid under Rule 7(4) of Wetlands

Rules, 2017.

All Briel Documents shall be placed tor approval of the Wetlands Authority, The Authority may
endorse the Briel Document lfor notlication to the concerned State Government / UL
Administration.

The State Government  UT" Admumnistration shall issue a dralt notfication indicating the wetland
(wetlands complex) to be covered under the Wetlands Rules. The notilication should contain:

a)  Description of the wetland (wetands complex) boundary along with its map
b)  Descripuon of the zone ol mtlucnce along with a map

~

) Last ol activitics prohibited within the wetland (wetlands complex) and its zone ol influcnce

1} List ol activities regulated within the wetand (wetlands complex) and its zone ol inflluence

~

) List ol activities permitted within the wetland Gvetlands comples) and its zone of influence

~

) Name and contact details ol the nodal person, who is to be contacled for seeking permission
to undertake regulated activities.

16
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A format for notification 1s at Annex 3.
Lach dralt noufication shall be placed [or public consultation {or sixty days.

The State Government after considering objections from the concerned and affected persons
shall publish the final notification within a period not exceeding 240 days from the date of draft
notification.

. MoEF&CC shall issue the dralt and [inal notificaion lor transboundary wetlands.

All Ramsar Sites, deemed covered under these Rules, shall also be notilied as per (he process
laid out in paragraphs 57-64. This 1s proposed to ensure that the site boundaries are properly
delimeated and the knowledge about the same 1s available in public domain. It is acdused that the
information m the ‘Briet Document” may be consistent with Ramsar Site Information Shect
(RSIS), submitted to the Ramsar Convention during site designation or RSIS updated thereafier.

Integrated Management Plan

. Wetands are one ol the most embedded and interlinked ecosvstems with human livelihoods

and well-being. A balanced management approach, addressing biodiversity conservation values
while providing for sustainable utilisation in a way compatible with the maintenance of natural
propetties of the ccosystemn, needs to be adopted for these ccosvstems. It is, therefore,
recommended thal management of each notilied welland (s guided by an “Integrated
Management Plan”. The plan refers to a document which describes strategies and actions tor
achicving ‘wise usce’ of the wetland and includes objectives of site management; management
actions required to achieve the objectives; factors that allect, or may allcet, various site features;
moniloring requirements lor delecting changes in ecological characler and lor measuring the
cffectiveness of management; and resources for management implementation. Besides
identifying resources, a management plan serves several important functions including generating
baseline inlormation, communication with stakeholders and ensuring compliance with regulatory
frameworks and policy commitients.

While it 1s recognized that each wetland has its own distinctive ecological and hydrological
features and thereby distinetive management needs, the following broad planning principles need
10 be kept i mind while [ormulating mtegrated management plans:

e Integrated planning: Aquatic and terrestrial ccosystems are mtimately linked by the process
of the water flowing through them. Every land use decision has a consequence on water
availability. Delineating a basin or a coastal zone enables demarcation of a distinct
hydrological unit which is the natural integration of all hydrological processes within its
boundary and therefore an ideal and ralional unit for soil, waler and bio-resources
conservation and management. Thus, management plannmg for wetlands should not be
restricted (o a delined administrative boundary, but rather take into account wider planning

and management context of the basin or coastal zone within which the site 1s located.

The process of development and implementation of management plans for wedands often
needs (o be accompanied by governance improvements at basin and coastal zone level.

Such an approach underpins Integrated Lake Basin Management [ramework that calls [or

{7
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achieving ‘sustamable management of wetlands through gradual, continuous and holistic
improvement of basin governance, including sustained efforts for integration of institutional
responsibilities, policy divections, stakeholder participation, scientilic and (raditional

knowledge, technological possibilities, and [unding prospects and constraints.

Achiceving close relationship between planning and governance s critical, considerimg
multiple stakcholder and scctoral miterests which underlie and, to a large extent, structure
wetland  biodiversity and ecosvstem service values, and the need to secure people's
mvolvement and participation in basin-scale management for considerably long periods of
(ime.

Rellection upon the lollowing six pillars ol basin-scale governance may thus be useful:
» Institutions: Development of eftective organisations and governance frameworks
e Policies: Setting broad directions and specific rules

e Participation: Expanding the circle ol involvement

o Technology: Possibilities and limitations

¢ Information: Pursuing sources of knowledge and wisdom, and

e Finance: Seeking sustainable sources at the appropriate level

Use of diagnostic approaches for defining management approach and actions: Given the
uniqueness assoctaled with each wetland, 1t 1s important (hat ‘one size il all” approach is
replaced with a diagnostic approach, whervein the ecological, hvdrological, socloeconomic
and institutional features are comprehensively assessed and trends therein determmed to
be able o spell out management objectives and actions clearly.

Adaptable management: Wedands are inlluenced by a range ol drivers and pressures thal
act at multiple spatial, temporal and political scales. Their management plan, therctore,
needs to be accommodative of uncertaintics and challenges. This can be achieved by using
an adaptable management approach that allows for suitable modiication of management
based on continuous site monitoring and assessinent of new mformation.

Stakeholder participation: The condition of any wetland is an outcome of actions by a range
of stakeholders, which are linked to the ecosystem n a number of wavs. Management
planning, (herefore, needs o recognise these linkages, and build a mechanism lor
participation ol stakeholders i design, review and implementation processes.
Governance: Being located al the mterface ol land and water, wetlands are influenced by a
range ol developmental activities that take place within thewr direct and indirect basins and
coastal zones. Institutional arrangements [or managing wetlands need to be such that they
are capable ol mtegraling activitics across multiiple sectors (such as agriculture, sater
resources, forests, rural development, urban development, forests and wildlife and others),
and balancing the needs of a group ol diverse stakeholders while ensuring that ecological
mtegrity of these [ragile ecosystems is not adversely atlected.

In the above context, association ol entiies or ndividuals as “Weland Mitras’ can

encourage stakeholder participation and overall governance.

69, An micgrated wetlands management plan can be developed m the following steps, thus enabling
a systematic diagnosts ol wetlands features and thewr governing factors (o arrive al management
objecties and activities.

18
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Step 1 Preamble Concise policy statement describing the rationale for the
application ol human, technical and linancial resources lor the
welland management

Step 2 Description ol Collation and synthesis ol data to deseribe: wetland location and
wetland features extent, catchment, hydrological regimes, biodiversity, ccosystem
services, socioeconomic and livelihoods
Step 3 Evaluation ot Based on the description of features, identification of priority
wetland leatures welland leatures that need 1o be maintained, and key threats that
adversely allect these lealures
Step 4 Institutional e Provide an overview of the current institutional
arrangements arrangeiments in the context ol wetlands management;

“ e Discuss why the current institutional arrangements are

sufficient in ensuring wetlands conservation and wise use;

e Propose msttutional arrangement for wetland management,
with specilic [ocus on:
a) Nodal Agency
D) Role of various departments and agencies and

coordination mechanism, and

¢) Role of civil society and communities.

e Decvelop an organogram for management plan
implcmentation.

e Regulatory regime specilying — activities prohibited within
wetlands, activilies 1o be regulated within wetlands and zone
ol mlluence and regulaton (hresholds and activities

permitted
Step 5 Setting e Provide a statement ol the overall goal that the management
Management plan sceks (o achieve;

Objeclives e Summarize the ecological and economic benelits that are

cxpeeted [rom management plan implementation;

o Lnlist specific objectives;

e Describe strategy(ics) [or achieving cach of the management
objeclives;

e Provide a stralegy [or implementing regulatory regime -
including list ol activitics liable (o be prohibited, regulated
and permilted within the wedand (velands complex)

Step 6 Monitoring and e Present an overview of monitoring the wetland, and
Evaluation Plan management plan implementation;

¢ Describe monitoring parameters, the trequency of
monitoring and the agency that will be responsible lor
monitoring

e Describe how coordination between difterent monitoring
agencies will be achieved;

e Discuss lic infrastructure and human resource requirement
for implementing the management plan. (As far as possible,
mclude local universities, research organizations and NGOs
1 wetlands monitoring);

e Discuss the frequency in which reporting shall be done and
the responsible  ageney; Discuss how  the  monitoring
outcomes will be used to adapt management

Step 7 Action Plan Listing of management compoucnts and specilic activities to
I g g g 2 I

. whieclives: each  activity,
o . :

achieve  manageneirt
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inplementation location, prioritisation, implementing agency
and tmeline should be specified.

Step 8 Budget Assessment of hnanetal resources required for implementing the

management plan and sources of funds.

70.

76.

77.

78.

A description of each step and format for the compilation of integrated management plan is at

Annex 4.

The management plans should be presented to the Wetlands Authority. The implementation
shall begin only after receiving their endorsement. Management plans for Ramsar Sites and
transboundary wetlands shall also be reviewed and endorsed by the MoEF&CC.

. The diagnostic management planning process, as described above, may also be used (o guide

management ol wetlands excluded [rom nolification under Wetlands Rules.

. The Wetlands Aulhorities are entrusted with the responsibility ol ensuring enforcement of

Wetlands Rules and other relevant Acts, Rules and Regulations. Provisions of the relevant
Central and State Government Acts are applicable.

73. All prohibited and regulated activities beyond their thresholds, it taken up within the swetlands

and its zone ol mlluence, shall be deemed violations under the Wetlands Rules.

. The violations of the Wellands Rules shall attract the penal provisions as per the Environment

(Protection) Act, 1986.

. Complaints may need to be filed in the case of violations. In exercise of powers conferred under

clause (a) of section 19, the Central-Governiment has authorised the officers and authorities listed,
in the Table (p. 238) vide S.0. 394 () published in the Gazette No. 185 dated 16-1-87, S.0.
237(F) published in Gazette No. 171 dated 29-3-89 and S.O. 656(I) published in the Gazette
No. 519 dated 21-8-89, and amendments thereatter, if anv,

The Authority should cvolve a mechanisin for continuous watch and ward of wetlands within
their jurisdiction. Al the local level, the concermed Gram Panchavat and Urban Local Body may
be entrusted with watch and ward in association with any body constituted by the State Wetlands
Authority, such as a Wetlands Management Unit for a specific Wetland, At District levels, the
responsibility may be entrusted to the DDO/CDO (District/Chict Development Otticer)/CEO
(Chiel Executive Ollicer)/ Chiel Programmme Ollicer ol the Welland level body, such as a
Wetlands Management Unit.

The State Governments should proactively ensure incorporation of wetlands within land records.
The Wetlands Authority shall report the status ol notified wetlands on hall vearly basis to the

State Government/U'T’
Annex 5).

Administration and Central Government (recommended prolorma al

20
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79. The MollF&CC has created a web-portal lor sharing mlormation regarding implementation ol
Wellands Rules. The portal may be acceessed at MoliFCC website. The Central Government,
State Government and U'T Administration are required to upload all relevant information and
documents pertaining to wetlands in thew junisdiction, State Govermments / U'T Administrations
are encouraged o develop ther own portals and hyperlink the same (o (he national portal, The
State Governments and UT Adminstrations are also cncouraged to upload other project
documents and publications to enable sharing and exchanging good practices related to wetlands
managemient in general, and implementation of regulatory framework in paracular.
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Axnmnexes

Annex 1: Format for compiling list of wetkinds

Total no. of wetlands:
Total no. of wetlands to be regulated/notified under Wetlands Rules:




979

State / Union Territory:

Name and address of person(s) compiling this information

Section 1: Identification, Location and Jurisdiction

[.I  Name of the Wetland (Alternative names, including in local language should be given in
parenthesis after official name)

1.2 Name of the Village(s) , Tchsil(s), Municipal arca (s)

1.3 Name of the District(s) in which wetland complex is localed

1.4 Geographical coordinates (Latitude and Longitude, to degree, minutes and sccond)

Latitude: From to

Longitude: From to

1.5 Name of the Department / Agency which has jurisdiction over the wetland / wetlands complex

Section 2: Site Characteristics

2.1  Area of wetland / wetlands category (ha)

2.2  Wetland type (Please tick appropriate categories and sub-categories)

( dlegory

: _ I Subcategory
A Natural (Inland) [ Permanent lakes
O Seasonal/ intermittent lakes

O Permanent streams/ creeks

O Seasonal/ intermittent streams/ crecks

O Oxbow

O River floodplain

O Permanent {reshwater marshes

O Scasonal/ intermittent [reshwater marshes
O Shrub-dominated wetlands

O Thee-dominated wellands

O Geothermal wellands

O Karst and other subterrancan hvdrological syslems
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[ Natural (Coastal)

O Human-imade

Depth (m)

Elevation (m above mean sea level)

Water regimes

Average

O Coastal lagoon
O Estuary

O Intertidal mud, sand or salt flats

O Mangroves
O Coral reefs

O Aquaculiure pond
O Tank

O Saltpan

O Dam / Reservoir

Main source of water (tick all applicable)

Maximum

O Rainfall O Groundwater B Catchiment runolf 0 Direct / indirect inllow [rom river

O Others, please specily

b)

9]

d)

2.6

Water permanence

O Mostly permanent

O Mostly intermittent

Destination of water from wetland

3 Feeds groundwater
Waler pH

O Acid (£ 5.5)

0O Not known

Water salinity

3 Fresh (0.5 gl)

O Hypersaline (>40g/1)
Nutrient in water

O Lutrophic

O Not known

Climatic setting

O To downstreain catchment

O Circumneutral (5.5 - 7.4,

O Brackish (0.5 - 30 g/1))

0 Not known

O Mesotrophic

O To river

O Alkaline (> 7.4)

O Euhaline (30- 40 ¢/l)

O Oligotrophic

8 To sea
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a) Annual Rainfall /Snowfall(mm)

b) Temperature (°C) Minimum Maximum -
) Humidity (%) Minimum Maximum
2.7  Area of zone of influence (in ha) B |Ret. paras 32-34 of

the guidelines on wetlands]

2.8 Major land use within zone of influence (provide as approximate % of catchment area)

Forests %
Plantation S
Agriculture %
Settlements (Rural) %
Settlements (Urban) — ____ %
Industrial

2.9 Map of wetland complex and zone of influence

(T'o be enclosed as Annex I and II (o this proposal)

Section 3: Biodiversity

3.1 Notable plant species present in wetland

3.2 Notable animal species present in wetland

3.3 Species of conservation significance (rare, endangered, threatened, endemic species)

3.4 Major plant invasive alien species

3.5 Major animal invasive alien species




Section 4: Ecosystem services
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Importance

Relevant for the siie
(please tick yes or
11¢3)

If Yes, Details (upto 50 words for
gach catcgory)

' Any other, please list

Source of drinking water for people living | OYes ONo
| and around
Source of water for agriculture ‘OYes ONo _
Fisheries OYes ONo
Cultivation of aquatic food plants OYes ONo
For buftalo wallowing and use of OYes ONo ~
domesticated animals
Medicinal plants OYes ONo
Is a recreational site OYes ONo
.Euffering communities from extreme ‘OYes ONo
events as floods and storms
Groundwater recharge OYes ONo
Water purification OYes ONo
“Acts as a sink for sediments OYes ONo
Has significant cultural and religious values | OYes  ONo B
Is a site for recreation and tourism OYes ONo R
Supports noteworthy plants species OYes ONo
Supports noteworthy animal species OYes ONo
Site of high congregation of migratory OYes 0ONo
water birds
Supports life cycle of fish or amphibians OYes ONo
Mining ' OYes ONo

840
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Section 5: Pre-Existing Rights and Privileges

63

Nature of nght and privilege

Relevant for the
gite (please tick
yes o1 Ho)

Daoes this negatively
impact the wetland's
ceolomeal health?

Briel description (upta 50
words [or cach category)

Community Fishing (without any | OYes ONo | OYes ONo
lease or permission [rom
government department) ONot assessed
Fishing under lease from OYes ONo |OYes ONo
governmenl department

ONot assessed
Harvest of plants (without any OYes ONo |OYes ONo
lease or permission from
government department) ONol assessed
Harvest of plants under lease OYes ONo |OYes ONo
from government department

ONot assessed
Agriculture or horticulture within | @Yes ONo | OYes [ONo
wetland

ONot assessed .
Grazing OYes ONo |OYes ONo

ONot assessed
Religious practices OYes ONo |OYes ONo

ONot assessed
Withdrawal of water for OYes ONo OYes ONo
domestic use

ONot assessed
Withdrawal of water for OYes ONo OYes 0ONo
agriculture or fisheries

ONot assessed
Bathing or wallowing of domestic | OYes ONo | OYes ONo
animals

ONol assessed
Plying of boats OYes ONo OYes ONo

ONot assessed
Any other, please list here OYes ONo OYes ONo

ONot assessed
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Section 6: Present and Potential Threats

64

Threat Degree Present or Potental | Addivonal
information, il any
Changes in water inflow | OHighOMedium OLow OPresent
and outflow OPotential
Pollution OHigh OMedium OLow OPresent
OPotential
Unsustainable harvest of | OHigh  OMedium OLow OPresent
biological resources OPotential
Mining OHigh OMedium OLow OPresent
OPotential
Siltation OHigh OMedium OLow OPresent
OPotential
Encroachment OHigh OMedium OLow OPresent
OPolential
Spread of invasive OHigh OMedium OLow OPresent
species OPotential
Any other, please list OHigh OMedium OLow OPresent
OPotential

Section 7: Activities Proposed to be Prohibited (other than those listed in Rule 4(2) of Wetland Rules

and Regulated
Acayity Whether | Regulation within I regulated, Name of Additional
- prohibited | wetlands or zone of | indicate the level | departiment/ | information, if
or influence of regulation (in | agency any.
uuuuuuuuuu regulated terms of peaple, | responsible

resiricted area or
any other)

for regulation

/ prohibition

Withdrawal of water /
impoundment/diversion
or any other
hydrological
intervention

O Wetland /

boundary

Wetlands complex

O Zone of inlluence

Harvesting of resources
(Iiving / non-living)

0O Wetand /

boundary

Wetlands complex

0O Zone of influence

Grazing

Discharge of treated
sewage/ effluent /
wastewaler

3 Wetland /

boundary

Wetlands complex

O Zone of influence

O Wetland /

boundary

Wetlands complex

3 Zone ol influence

28




Construction of boat
jettes, and facihities for
temporary use , as
pontoon bridges

| 3 Welland /

985

Wellands complex
boundary
O Zone of mtluence

Aquacullure, agriculture
and horticulture
activiics within the
wetland boundaries.

O Wetand /
Wetlands complex
boundary

O Zone of influence

65

Any other, please list

O Wetland /
Wetlands complex
boundary

3 Zone ol influence

Section 8: Activities Proposed to be permitted

Activity

Place a tick
mark i
relevant

Within wetlands or zone of
illuence

Additional infermation, if any

)

0 Wetland / Wetlands complex
boundary
O Zonc ol mlluence

)

O Wetland / Wetlands complex
boundary
O Zone ol inlluence

O Wetland / Wetlands complex
boundary
O Zone ol mlluence

O Wetland / Wetlands complex
boundary
O Zone ol mtluence

O Wetland / Wetlands complex
boundary
3 Zone ol influence

O Wetland / Wetlands complex
boundary
O Zone ol inlluence

O Wetland / Wetlands complex
boundary
3 Zone of influence
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CHECKLIST

m] Responsible agency has been clearly identified and details of contact person included

O Wetland/ wetlands complex boundary has been delineated using GIS and firmed up by
adequate ground truthing

a Welland/ wellands complex map has been provided at required scale

| Zone of inlluence has been delineated and included in welland map or a separate map

0O Wetland zone of influence is sullicient to manage all activities

0 Site’s importance have been listed, and for major categories, justification is provided

(] Site’s biodiversity values are listed, and for major categories, justification is provided

O List of pre-existing rights and privileges 1s provided

O Consistency or inconsistency of pre-cxisting rights and privileges is indicated to be best of
available knowledge

(| Threats to site are listed, and for major categories details are provided

m] Activities prohibited, other than those listed in Rule 4(2) have been mentioned

| List of activities to be regulated within wetlands and zone of influence is provided

O List of activities o be permilted is provided

£6
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Government of [State / Union Territory / India)

S5O.___ The dralt ol the notification, which the [name ol the issuing entity] proposes (o issue in
exercise of the powers conferred under rule 7 of the Wetlands (Conscrvation and Management) Rules
2017 read with Environment (Protection) Act, 1986 (29 of 1986), 1s hereby published for the
information ot the persons likely to be concerned or affected thereby; and notice is hereby given that
the said draft notification shall be taken into consideration on or after the expiry of a period of sixty days
from the dale on which copies of the Gazelle of ........... containmng this nolilication are made available
to the public;

Any person inlerested in making any objection or suggestion on the proposals contained in the dralt
notification may forward the same in writing, for consideration of the [State Government/ UT
Administration / MoEFCC, Gol], within the period so specified to the [insert designation and address],
or at email address,......ooveevviiiiiiniiiiiie e,

Draft Notification
1. WHEREAS, the ..................... welland / wetland complex, situated in ...ooovoveevenneen village(s),
tehsil(s), district(s) of state of ..ocooovviiviviinnen, .18 considered to be critically significant for its ecosystem

services and biodiversity values for the local communities and socicty at large;

2. AND WHEREAS, it is considered that for sustaining these values, the ecological character of wetland
ecosyslem needs (0 be maintained by regulating developmental activities within the wetland as well
as within its zone of influence;

3. NOW THERLEFORE, the [State Government, UT Administration / Government of India] declares
that the said wetands shall be covered under the provisions ol Wellands (Conservation and

Management) Rules, 2017.
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The extent of the wetland /wetland complex and its zone of influence is described in Schedule I of
this notification;

Activities prohibited within the wetland and its zone of intluence are listed in Schedule IT of this
notification. Such prohibitions shall not apply for areas designated under other Acts and Rules, and
listed at para 1.2 (a), (b) and (c) of Schedule 1. Relevant provisions of respective Acts and Rules shall
apply in such areas.

Activities regulated within the wetland and its zone of influence, i.e. permitted only with permission
of [State Government, UT Administration / Government of India] are listed in Schedule IIT of this
notification. Request for permissions can be made to the [Designation, contact address and email].
Such regulations shall not apply for areas designated under other Acts and Rules, and listed at para
1.2 a), b) and ¢) of Schedule I. Relevant provisions ol respective Acts and Rules shall apply in such
areas.

Activities permitted within the wetland and its zone of influence are listed in Schedule IV of this
notification. Such permissions however shall not apply for areas designated under other Acts and
Rules, and listed at para 1.2 (a), (b) and (¢) of Schedule 1. Relevant provisions of respective Acts and
Rules shall apply in such areas.

The [State / UT Wetlands Authority] and the Ministry of Environment, Forest and Climate Change
shall monitor the enforcement of the provisions of this notification.

By order
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Schedule 1: Location and Extent of Wetland / Wetlands Complex and its Zone of Influence

1.1 Wetland / wetlands complex

The wetland / wetlands complex, as delincated, extends within an area ol ..., ha within the
geographical coordinates as under:
L Extremity North South Wesl East
Latitude
Longitude

The map ol wetland / wetlands complex boundary is at Map 1(a).
1.2 Boundary of arca already designated under provisions of other Acts and Rules

The wetland / wetland complex boundary includes an area of .............c........ ha designated under other
Acts and Rules, with the geographical coordinates as under:

1.2 (a) Area designated under Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest
Acts and amnendmients thereol

Extremity North South | Weest Flast
Latitude
Longitude

1.2 (h) Area designated under Wildlile (Protection) Act, 1972 and amendments thereol
Exiremity North South West East

Latitude

Longitude

1.2 (¢) Area designated under the Coastal Regulation Zone Notification, 2011 and amendments
thereof,

LExtreriity North South West Last
Latitude

Longitude

The above areas should be clearly demarcated on the map of wetland / wetlands complex boundary

L.e. Map 1(a).
1.8 Zone of influence
The geographical coordinates of the zone of influence span an area of ..........

geographical coordinates as under:
Extremity North South West East

coreenens. 12 within the

Latitude

Longitude

The map of zone of influence of the wetland is at Map 1(b).

,

1.4 List of revenue villages / municipal arcas falling fully or partly within the wetland is as under:

33 ,
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[Insert list)
1.5 List of revenue villages / municipal areas Lilling (ully or partly within the zone of influence is as under:
[Insert hist]

Schedule II: List of activities prohibited within wetland/ wetlands complex boundary

a)  Conversion [or non-wetland uses including encroachment ol any kind;

b)  Setting up of any industry and expansion of existing industries;

¢)  Manufacture or/and handling or/and storage or/and disposal of construction and demolition waste
covered under the Construction and Demoliton Waste Management Rules, 2016; hazardous
substances covered under the Manulacture, Storage and Imporl of Hazardous Chemical Rules, 1989
or the Rules for Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms
Genetically engineered organisims or cells, 1989 or the Hazardous Wastes (Management, Handling
and Transboundary Movement) Rules, 2008; electronic waste covered under the IE-MWaste
(Management) Rules, 2016;

d) Solid waste dumping;

¢)  Discharge of untreated wastes and cffluents from industries, citics, towns, villages and other human
setllements;

) Any construction of a permanenl nature except for boat jetties within fifty metres from the mean high
tlood level obscerved i the past ten years calculated from the date ol commencement of these rules;
and,

g} Poaching.

[Other actiities, likely to have an adverse mpact on the ecosystem to be nserted from the Briel

Document]|

Schedule ITI: List of activities regulated within the boundary of wetlands / wetlands complex and its zone
of influence and for which prior approval of [State Government/ UT Administration/MoEF&CC] is

required to be obtained
Activity Restrictions
Within the boundary ol Within the zone ol influence
welland / wetlands complex . =
[Insert from brief document| [Insert from Brief Docunient] [Insert from Brief Document|

Schedule IV: List of activities permitted within the boundary of wetlands / wetlands complex and its zone
of mfluence

Activity Levels and types not requirinng permssion
Within the houndary ol Within the zone ol infTuence
wetlind / wetlands complex

[Insert from brief document] i [Insert [rom Brief Document] [.Ilnsert from Brief Document] |
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Weltlands provide wide-ranging ecosystein services that support human well-being in a nunber ol
ways, Numerous plant and animal species depend on wetlands during different parts of their life-
cvele. In order to ensure that wetlands continue to provide their ecosystem services and support
biodiversity, 1t is essential that a well-delinmed strategy and actions are identlied for their conservation
and wise use. An Integraled Management Plan rellects a common understanding belween various
stakeholders on the management purpose, significant threats and constraints limiting conservation
and wise use, opportunitics and specific actions for addressing these threats, and mainstreaming
wellands within the wider developmental planning.

The Integrated Management Plan 1s formulated 1o serve the [ollowing purposes:

e Idenuly the objectives of wetland management;

o Identify the factors that affect or may affect the wetland;

e Resolve contlicts between various stakeholders having an mterest m the wetland;

¢ Define monitoring requirements and rescarch needs;

s Help obtam [inancial resources [or managing the wetland;

e [nable communication between different wetland managers, organizations and stakeholders;
¢  Lnsurc compliance with extant laws and regulation; and,

¢  Demonstrate that management is elfective and eflicient

Systematic diagnosis of various wetlands features and factors influencing these features is essential to
arrive at management objectives and actions. The following cight steps are recommended lor
developing an Integraled Management Plan:

Step 1: Preamble

The process [or management planning must begin with an exercise of selling up an overarching
preamble describing the rationale [or application ol liuman, technical and [inancial resources lor the
wetland. This is a concise policy statement that expresses the commitment of the State Government/
UT Administration for integrated management. The preamble can be developed on the basis of:

s Importance of the wetland for the state / UT
o Ways in which (he wellands conservaion and wise use will contibule (o conservalion and
developmental goals

o Alignmenl with sectoral policies, directives and planning [rameworks



992

Step 2: Description of wetland features

5. This step entails collation and synthesis of existing information on various site features so as to
provide a basis for the identification of management objectives. A generic listing of management
information needs and data requirements are presented in Table 1.

Table 1: Information Required for Description of Wetlands Features

Data requirement

Wetland Management inlormation needs
leatme
Wetand type Location
and extent Wetland type
Wetland area

Significant inter-annual changes in the
wetland

Major changes in the wetland extent in
the last 20 - 30 vears (if available)

Catelunent/

Drainage
Basin

Hydrological
regiimes

Biodiversity

Direct and indirect catchment of the
wetland
Geological and  geomorphological
characteristics that have led to the
formation of the wetland

Present land use and land cover of the
catchment and their implication for
welland

Major developmental aclivities in the
catchment and their impacts on the
wetland

Major sources ol water mflow and
outflow [rom the wetland

. . . . |
Major sources of sediments into the

wetland

Inundation regime

Trends in water holding capacity and
[actors [or the decline

Water quality and pollution status
Water use pattern within the wetland
catchment and implication for wetland
Species richness

Role of the wetland in the life-cycle of
migralory species

Invasive species and major contributing
factors

Major changes in species richness and
habitat and factors thereof

Geographical coordinates

Land use and land cover data for the
wetland (at least for two seasons, pre and
post-monsoon)

Historical map ol the wetland ( can be
developed from the Swrvey of India
toposheets) (f available)

Geology and geomorphology
Topography

Drainage paltern

Soil types

Climate setting

Land use and land cover change

Water inllow, outllow and balance
Inundation pattern

Scedimentation

Groundwater

Water quality

Water use within the basin

Species richness and diversity
Biological signilicance of habilats
Risk ol species invasion
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hyvdrological

and

= Provisioning  services(direct

products, eg: food, (ibre, water)

" Regulating services (the ability of an

ccosystern to regulate

regimes, iInfluence micro-climate, reduce

disaster risk, groundwater recharge)

= Cultural services (recreational

cultural and religious norms and beliels

related to wetlands)

®  Supporting scrvices (Primary production

and other ecosystem functions which

enable wetlands to

ecosyslem services)

welland

hydrological

values,

deliver all above

Ecosystem | Key  ecological  and
Services characteristics required [or the sustained
provision of ccosvstem services
&= Ecosystem services trade-olts
Sociocconomi | ®  Fxtent of dependence on wetlands for
cs and livelihoods
livelthoods ®  Status of community infrastructure (such
as water and sanitation) and implication
[or wetlands
#  Livelhood valnerability and relationship
with changes in wetland resources
= Resource use conflicts
*  Major shifts i livelihoods
implications tor wetlands

" Demographic features of communitics

living in and around

= The contribution of wetland to income

and employment
- Communil_\' resource use

management ])1'2\(‘[i(‘€5

and

6. Attention should be paid to the robustmess of data and associated uncertainties thercot, It is
recommended that the data onssite leatures and linked meladata ave, o the extent possible,
maintained in a spatial format to enable updation at a later stage as more information becomes
available through monitoring programmes. The step should also include identification of data gaps.

Step 3: Evaluation of wetland features

7. This step entails an evaluation of information on status and trends on wetlands features (conducted
n the previous step) to identify:

a4 Key wetland [eatures (hat should be a priority for management planning

by Natural variability within these features, including describing thresholds, it any

¢)  Threats that limit {(or potentially Inmit) mamtenance ot wetlands features in the desirable state

8. Lvaluation of wetland features can be done on the basis ol criteria such as;

e N

e Ranty

wuralness

o Criticality tfor ccosystein functioning

e Socioeconomic imporlance

o Requirement under the extant regulatory regime

9. The evaluation process will fead (o narrowing down ol the hist ol wetland (catures, [or which threats

may be idenlilied. The

37

management plan s a response Lo these threats, Through this process, it is
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ensured that the plan does not merely focus on symptoms (for example, poor water quality) but on
the root causes (in this case, ineftective scwage management in wetland catchments).

Step 4: Defining an institutional arrangement for wetland management

10. The purposc of this step is to evaluate whether existing institutional arrangements are sufficient and
ellective i addressing the threats (o wetlands. Based on the gaps identilied, an institulional
arrangement for implementation of the management plan is developed.

11. This step includes:

a)  Enlisting of government departments having programmes which impact (or have the potential to
impact) wetlands fcatures or threats on these features;

b) An analysis of laws and regulation related to wetland, access and use of wetland resources,
biodiversity or any dimension;

¢)  Ownership, rights and privileges pertaining to wetlands;

d) Analysis ol the role of CSOs and communities in wetlands management, with particular reference
to their views, rights and capacitics; and,

¢)  Gaps and challenges.

,_.
N

Based on the analysis, an institutional arrangement for wetlands management should be developed,
clearly stating:

a) The nodal agency responsible for managing wetlands
b) Role of difterent government departments and mechanisms for inter-departmental coordination
¢) Role of CSOs and communities

13. In line with the requirements of Wetlands (Conservation and Management) Rules, 2017, the
following should be specified:
a)  Activities prohibited within the boundary of wedands;
b) Aclivities to be regulated within wellands and zone of inlluence and regulation thresholds; and,
¢) Activities permitted.

Step 5: Setting management objectives

14. This step involves the identilication of site managemenl objectives that need to be mel so as (o ensure
that site features are mamntained or improved. The management objectives may address the threats
ilentificd in the previous step, and issucs relating to maintenance of wetdand in a desired healthy
slate.

15, Wihile delining objectives, the [ollowing may be considered:

a) Measurability - The objectives must be measurable 5o as (o enable reporting on progress towards
meeting them (for example, reducing silt load tfrom the wetland catchment by xx )

b) Achievability - The objectives must be achicvable at least i the medium or long term. An
objective that cannot be achieved can lead (o an overall loss of sense ol direction and
misallocation of resources (for example, completely preventing nutrient enrichment in a wetland
located 1 the intensive agricultural landscape 1s an unachievable objective, a niuch bettet
proposition would be to reduce the carrent rate by xx9).

38 /4 - ¢ N\
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¢) Indicative of purpose and not the process - The objectives should not be prescriptively stating
the way the objective should be achieved. It should ideally reflect the purpose of management
(for example - allorestation in xxx ha is not an objective but a way (o reduce siltation. Focusing
Just on afforestation then lunits the use of other options for reducing siltation in a wetland).

Step 6: Developing a monitoring and evaluation plan

16. This section aims at outlining a moniloring and evaluation plan to enable assessment ol overall

management effectiveness and 1dentify needs for mid-term correction.

Performance indicators

17. For each of management objectives, a set of performance indicators should be identified.

Table 2: Performance Indicators

Wetland Feamire

Area

Catchments

Hydrological
regunes

Biodiversity

Management

objective

Performance Indicator

Means of measurement

Maintain wetland
|
area

Reduction 1n silt
load [rom
catchment

Wetland area which has
not been altered lor non-
wetland usages

Area estimated [rom analysis
ol remole sensing images and
ground truthing

Silt load

| Monitoring pilot watersheds

| Reduce pollution

Fnlanee
Ivdrologieal
connechvaty within

wellands cormplex

Maintain and
enhance habitat of
waterbirds

Biological Oxygen
Demand, Chemical
Oxygen Demand or any
other water quality
parameler assessed
against a threshold

Area of wetland complex
mundated during high
lloods period

Arca of wetland used Iy
waterbirds

mnvasive

macrophyte

Maintain fish

species richness

Reduce area under

Area under invasive

macrophyte

Fish species richness

Water quality monitoring

Analysis of remote sensing

data, and hydrological surveys

Physical suivey

Analysis ol remole sensing
mmages and ground truthing

' Sampling
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Socioeconomics Reduce use of | Number of destructive Survey
harm(ul fishing fishing gear used in the
practices wetland
Reduce direct Reduction in % of Socioeconomic surveys
dependence of income derived from
communitics on wetland
caplure lisheries

18. For each performance indicator, a bascline value at the beginming of management plan
implementation may be specified. These values should be tracked over the course of management
plan implementation to assess whether management objectives are being met.

Monitoring mechanism

19. Besides setting up performance indicators [or the management plan, it is also essenlial to sel up a
monitoring system for the wetland to be able to assess changes in ecosystem condition over a period
of time.

20. A generic histing of monitoring parameter, method and frequency is presented in the Table 3 below.
Parameters marked with a single asterisk (*) sign are relevant for all wetlands and must from a part
of the monitoring system. In addition to these, parameters marked with a double asterisk (**) are
relevant for wetlands located in urban and peri-urban areas. Other parameters may be included based
on the assessment of relevance and wetland contexts.

21. Photographic documentation (before, during and alter management intervention) may also be
maintained as part of monitoring process. Aquatic drones/ buoy- based sensor induced transmission
for online data updating may be used for large wetlands, which will further help in enriching the
management praclices.

Table 3: Parameters for wetlands monitoring

Wetlaud feature Monitoring parameter Monitoring method Recommendecd
Frequency
Wetland extenlt o  Wetland area* Remote sensing and Once in a vear

ground (ruthing

e Land use and land | Remote sensing anc Once in a vear
cover wilhin the | ground truthing

wetland area

e Comnectivity  with | Remote sensing and Once in a vear
other adjoining | ground truthing
wetlands,  river /
streams, constil

Ao

40
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Monthlv

Once n 3 years

Monlhly

M(_)nlhly

Monthlv

Once m S years

~Atleast monthly

Once m 2 years

Atleast monthly

Once a year

Ongce a year

41

| o Climate Data from the nearesi
weather stalion
o Land use and Land | Remote SCIlSillg and
Cover” ground truthing
e Total sediment | Stream gauging station |
yield
® PomlumEen vield | Stream g;ulgiug stalion
Hydrological regimes o Water Hilew and | Stream gauging station
outflow™
e Walerholding Bathymetric survey
capacily
e Peak mmundauon Remotc sensing and
ground truthing
e Dissolved Oxygen, | Data from water
Biological Oxygen | quality sampling
Demand * stafions
o Chemical Oxygen | Data from water
Demand ** quality sampling
slations
¢  Number of point | Surveys
sources discharging
untrealed  sewage i
mnto the wetland ** |
Biodiversity and s Population of | Mid-winter counts '
Habitat major wetland
dependent species
groups (such as
walerbirds,
mammals elc.)”
e Habitat use bv kev | Physical surveys
species
¢ Number ol | Physical surveys
migratory  specics
using the wetland as
a habitat
e Areaunder invasive | Physical surveys
macrophyle™*
“Ecosystem Services ® AunneallEsh yi_eld Sampling

Once a year

Once a year

Once a year

Monthly samples

collated 1into an annual
estimate
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e  Number of tourists | Surveys Monthly samples
collated mto an annual
cstimate

e  Volume ol surlace Hydr(;graphic surveys Monthly s;m_]ples

water abstracted collated into an annual
from wetland eslimalte

o  Volume of | Hvdrographic surveys | Once a year

groundwaler
recharged

e Proportion ol | Hydrographic surveys | Once a year

floodwaters  slored
in the wetland
e Use of wetland for | Surveys Annual estimate
research and
education
Livelihoods ° Populatiol; living | Surveys Once every Lhree yvears

around the
wetland ™

e Population Surveys Once every three years
depending on
wetlands (or
livelihoods

B Number of | Surveys Once c_vcry three wlT

houscholds around
the wetland using
sale sanilation
praclices

e Participalion ol | Surveys Once cvery three years
communilies n
wetlands
managenent

Note: (i)T‘he [requency, as above, 1s advisable [or wetlands above 100 ha and is indicalive in

nature. The Wetland Authority may suitably modily based on logistics involved.

(1) For wellands less than say 100 ha, the [requency may be appropriately divided.

Step 7 - Developing an action plan

22. The last stage of the management planning process includes defining the action plan, or specitic

interventions that address the identilied management ohjectives. A generic listing ol activities is

presented in Table 4. The projects need to be defined very clearly to ensure good inplementation.

While identifying activitics for management of wetlands, the following must be kept in mind:

@) Ecosystem-based imterventions should be promoted as [ar as possible

b)  Engincering interventions in wellands should be taken up in a lunited manner, with impact

asscssments conducted for all major works

¢)  Operations and maintenance of all seeuctural westleshauld b4 mchiy

[l in project design

38
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d) Participation of local communities should be included to the extent possible

Table 4: Generic listing of activities for management of wetlands

Management

Plan component
|

Activities

Kev considerations

[ ﬁmdary
delineation and

demarcation

Boundary mapping
and delinealion

Removal of
encroachments

Shoreline

management

Site boundaries should be established with reference to
inundation regimes, soil conditions and vegelalion types.
Landscape connectivity should also be taken into account when
wellands exist in palches. All activities should be completed
within the first year.

Boundaries should be notified and legally protected wherever
possible. All activities should be completed within the lirs( year.

Mostly required for wetlands in urban and peri-urban setting. For
stabilizing bunds of wetlands, naturalization of slopes using
vegetative measures should be preferred. Development of
promenade for urban lakes can be included based on an
evaluation of natural drainage and shoreline ecosystem niches.

Calchment

conservation

Allorestation and
aided regeneration

“Small scale

engineering measures
(gully plugging, check
damns, gabion
structures etc.)

Water

management

Selective dredging
and desiltng to
improve hydrological
connecuvily

Intereeption,

diversion and

Catchment conservation plans should be developed at walershed

scales and based on Jomt Forest Management approaches.
Native species should be used for forestry operations.

Pilot watcershed should be periodically monitored to assess
changes m soil moisture regimes.

Livelihood interventions for catchment communities aimed at
reducing dependence on wood as an energy source should be
included as appropriale.

Community participation in design, implementation and post-

project maintenance of structures should be ensured.

Dredging to be used only sclectively, and be basced on
assessments of bathymetric profile and species interactions. For

inflowing channels, dredging ca be used to improve water intlow.

Mosly recommended for wetlands in the urban and peri-urban

setting.
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Activities

Key considerations

treatment of point
sources of pollution

Construction and

operation of hydraulic
structures for
maintenance of water
regimes and flood
control

Provision of comprehensive sanitation and safe drinking water
coverage to communities living around the wetlands may be
ensured.

Engineering (STPs) as well as biological options (constructed
wetlands) should be evaluated [or application. Planning for
Operation and Maintenance expenses should be included for all
engineering structures.

For each significant structure, environmental impact assessments

should be carried out prior to construction.

Balancing water
allocation for human
and ecological
purposes

Biodiversity

conservation

Habitat evaluation
and improvement

Environmental flows for wetlands, hydrological regimes of which
are allected by hydraulic struclures, should be assessed and
inplemented in consultation in water managers

Until specifically desired, plantﬁion of terrestrial plant species in
wetlands should be avoided.

Improvement and
maintenance ol

migratory routcs

Communily groups should be involved in habitat monitoring and
maintenance ol migratory routes

Maintenance of

breeding and
spawning grounds for
key species

Management of

invasive species

‘Sustainable

resource
development
and livelihood
unprovement

Microenterprise
development for
reducing dependence
on wetland resources
for livelihoods

Community groups should be involved in the maintenance of
breeding and spawning grounds

A mix of mechanical and biological methods for Controlliné

species invasion should be used.

For plant invasives, economic utilization along with physical
removal should be included.

Identilication of micro-enterprisc development oplions should be
based on an assessment of community livelihoods, capacities,
resources and market linkages.

Sustainable fisheries | Only capture based fishcries tcchniqués should be promoted in

development

natural wetlands
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development

Management Activities Key considerations
Plan component
Options for improving culture fisheries in areas around wetlands
may be included to reduce dependence on capture fisheries
Suslatnable Organic [arming practices in immediate catchments should be
agrcultinre included o minimize nutrient enrichment in wetland.

Institutional

development

Setting regulatory
regimes

Site regulation should be harmonized with national and State level
regulations.

Local customary self-regulation which supports maintenance of
conservation values should be promoted

Development of
monitormg and
evaluation system

Comprehensive monitoring and evaluation mechanism for
hydrological, ccological, socio-economic and mstitutional featurcs
should be made a part of the management system

Involvement of stakeholders in monitoring should be
encouraged.

Communication and

Outreach

Increasing awareness on values and functions of wetland should

be made an integral part of the management plan.

The use of television, print, clectronic and social media for
awarelniess generation and outreach may be included as
appropriate. Developing and disseminating dos and donls in
wellands {or general public may also be considered.

Research

For each site, key research arcas to support management necdls

should be identified and included in the management plan

Step 8: Developing budget and financing plan

23. A complete costing of the Integrated Management Plan item wise mayv be done for the entire tenure
ol the plan using the existing norms ol the State and central government, as may be the case. Year
wise requirement of funds for various items of work/ activities, band PERT charts for the
works/activitics should be prepared. Summary of Cost Estimates and year—wiée breakup of the
requirement of funds may be presented in the [ormats given below:

T1able 5: Summary ol budget

Management Plan component

Budget
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Table 6: Year wise breakup of requirement of funds

. 8. No. | Activity:  Funds . Funds - Tunds - Funds . Funds 1 Total
: Requred  Required  Requied  Required  Required .
CinYrl CinYrll i YrHI inYeIV mYrVo ?

i

| r |
) ] i

Table 7: year wise breakup of requirement of funds

'S, "Total ! Fundsfrom ! Funds from | Funds from  Funds from | Funds | Funds |
No ' Budge ' Central 'l State | other ! private | available | require
= Lt 5 | Governmen | Governmen | donors(Projec | sector(Nam | from Idiobe |
i -‘ | lSt-.‘lEt:-lm‘ | t(Seheme | tand donor ¢ e ofthe convergenc | raised |
| | (Scheme = Name) : tiame) agency) | ¢ somices | |
| i | Nime) - . ; |
A SRS © @ © [0+ | @ - @)

| | - IR CUSR O '

Format for compiling Integrated Management Plan

24. The management plan should have a cover sheet with the [ollowing mlormation:
o Wetland Name
o  Wetland Area (in ha)
e Location: (District(s), State / UT)
& Area of the direct catchment (in ha)
e Name of the nodal agency [or management plan implementation
¢ Management plan period

e Date on which approval of State / UT Wetland Authority was obtained

o Tolal budgel e e
P g S
| 20T
o Total funds available from convergence sources / L
S oA ¥
. y i . %
46 / AR axa
ey WX, WAT IO,
[ AT A
| ) o -
'f(-:.' I ' dvi,
I"I .c__‘ \ ) ) i '_.'I J
o | 7 x
1 h A,
. Lo
. Ly

V5]
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25. The management plan may be compiled in the following cight cliapters:

Chapter heading

Sulrheadings

Explanation Relerence (o
Management

Planning Steps

1. Introduction

2. Description of
wetlands features

3. Evaluation ol
wellands [ealures

1.1 Rationale for

| management planning

Describe the importance of Step 1
wetland, ways in which wetlands
conservation and wise use will

contribute to state conservation and|
Idevelopment goals and alignment

with state and central government |

policies, directives and planning

frameworks

1.2 Terms of reference

1.3 Approach and Method

Description of wetland

features

e  Location and cextent

e  Weltland calchments

e Hydrological regimes

¢ Biodiversity

o LEcosystem Services

¢ Socioeconomics and
livelihoods

Evaluation

o  Priority wetland features
that need to be
maintained and
thresholds thereol

o Threats

47

Enlist the overall terms of refercnee(Step 1
for the management plan

[Provide an overview of approach  IStep 1
((ways 1n which the recommended

steps have been used)

Describe the data sources and

rescarch carried out (or

. |
management planning it any

Describe wetland features. As far as Step 2
possible, present the data in maps.

From the wetlands [eatures ;Sl'ep 3
| . . . .
described in the previous section,
d . . - |
enlist the priority wetlands fealurcs,

Describe the threats that adversely
affect the priority wetland features.
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Chapter heading | Sub-hicadings i_lixpimlaliun Reference to
WIS .|I.i.. r i il 1 e 13 irh'lil.l]ag‘:rﬂelll
| Planming Steps
4. Institutional | 4.1 Review of existing Provide an overview of (he current Step 4
arangements arrangeinents inslitutional arrangements in the
¢ Key organizations and context of wetlands management

programmes |
e Rules and regulations

e Role of cvil society and

| community based : |

organizations
| | |

4.2 Gaps |Discuss why the current Step 4
institutional arrangements are
insullicient in ensuring wetlands

conservation and wise use.
| |

|
|

| 4.3 Proposed arrangements Il’ropose institulional arangement Step 4

| for wetland management for wetland management, which
| :
spectfic focus on a) nodal agency,
. [
|b) role of various departments and

agencies and coordination
|1nech:mism, and ¢) the role of civil |
isociely and communites. |
| Develop an organogram for |

| managemcent plan implementation. |

5. Setting 5.1 Goal and purpose Provide a statement of the overall Step 5
Management ' lsoal that the management plan i
Objectives | lseeks to achieve |

| 5.9 Benefits (ecological as Summarize the ecological and |

| well as societal) economic benefits that are expected

| from management plan |
| implementation

5.3 Management objectives Enlist the specific objectives Step 5
| | - |
[ 5.4 Swategies [Deseribe strategy(ies) lor achieving |Step 5

| ieach of the management objectives |

6. Monitorin 6.1 Monitoring strategy Present an overview of monitoring Step 6
g g £) | g 1

and evaluation ! the wetland, and management plan |

plan i implementation |

6.2 Monitoring parameters, Describe the monitoring ],Stcp 6
: o . . [
frequency and responsibility  parameters, the frequency of '
| imonitoring and the agency that will |

| [be responsible [or moniloring |
= PRENTA W R

48
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Chapter heading

Sub-headings

6.3 Institutional design

lixplanaton

Relerence o

Minagement

Planning Sleps

Describe how coordination
Between dilferent monitoring

agencies will be achieved.

6.4 Infrastructure and
human resources design

Discuss the inlrastructure and
human resource requirement for
implementing the management
plan as far as possible, including
local universities, research
I01’;_9,‘:111izations and NGOs in

wellands monitoring

7. Developing an
Action Plan

| 6.5 Reporting

6.6 Review and adaptation

I 7.1 Component wise
activilies linked with
| management objectives

Discuss the frequency in which
reporting shall be done and the
responsible agency.

Step 6

Step 6

Step 6

Discuss how the monitoring

outcomes will be used to adapt
management

Step 6

Generic listing of activities

indicating:

»  What will be done?

@ Where will the activity be

~ done?

»  Whatis the priorily for the
activity?

7.2 Components for
consideration for support
" under National Plan [or
Conservation of Aqualic
Ecosystems (NPCA)

For all activities eligible for supp ,H|Step 7.2

under NPCA indicate:
. Why is the activity important?
e How will the activity be
o implemenled? (include
intermediate steps, technical
specifications and relevant
| drawings, as may be the case)
|® Where will the aclivity be
implemented?
e  Who will implement the
aclivity?
e What are the quantitative
targets (o be met?
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Chapter heading

Sub-headings Explanation [Reference to

Management

Plinning Steps

8. Budget and
activity phasing

8.1 Activity linked budget [Present a summary budget in line  Step 8
with Table 5

, Provide details of tunding available

from convergence sources in line
with Table 6

Provide detailed budget for NPCA
in line with Table 7

. 8 2 Time planning Present a monthly Gantt Chart for Step 8
manageimnent plan implementation

Checklist for submission of Integrated Management Plan

= Approved by the State Govt,/ UT Administration/ State Wetlands Authority/ UT Wetlands
Authority (minutes of meeting to be enclosed)

i Forwarding letter states ~commitment of the State Government/ UT for providing their share
ol budget (supporting document indicating concurrence to be enclosed)

» Integrated Management Plan has a cover sheet providing details on Weltland, catchment area,
implementing agency, total budget and fund requested from NPCA

®  Brief Document is enclosed with the management plan (as per Annex V)

= Wetlands map is provided in a standard GIS format

= Map of zone of mfluence i provided n a standard GIS tormat.

= Management plan is aligned with recommended format of eight chapters

= All activities proposed to be funded by the NPCA fall within the list of core and non-core

activities

®  Necessary drawings and technical specilication [or major activilies is provided.

= Core aclivities have been allocated not less than 75% of the budget

" Non- core activilies have been allocated not more than 259% ol the budget

u  Budget has been prepared with relerence (o an approved Schedule of Rates
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1007

Report Date:

Reporting Officer:

2. Wetlands status

2.1 Area: current-

; 1n notilication -

2.3 Water quality (attach data in an annex)

2.4 Status of major Lhreats

wetland ecological character)

3. Status of enforcement of the regulatory yegiine

2.2 Walter inflow and outllow (attach data in an annex)

{such as encroachment, linear infrastructure development, destructive fishing practices, untreated
sewage discharge, solid and liquid waste dumping, dumping ol hazardous waste, invasive species,
habitat modification / destruction/alteration or any other that has or may induce an adverse change in

Activity regulated

Whether
regulation
complied with?

Violation il any?

Where has the
violation been

Action taken

reported?

4. Implementation ol the management plian

Management Plan
Component and
Activity Planned for
the period

Progress of
implementation during

the period

Nodal agency

Remarks (successes
and challenges)

8+
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1
ITEM NO.102 COURT NO.5 SECTION PIL (W)

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s) .230/2001
M.K. BALAKRISHNAN & ORS. Petitioner (s)

VERSUS

UNION OF INDIA & ORS. Respondent (s)

(with appln. (s) for including the applicant in the Committee of
Experts and to sanction an amount of Rs.1l0 crores for National
Wetlands Yatra and early hearing and intervention and directions
and directions and office report)

Date : 08/02/2017 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE PRAFULLA C. PANT

For Petitioner (s) Mr. Gopal Sankaranarayanan, Adv.
Mr. Zeeshan Diwan, Adv.
Dr. Joginder Samal, Adv.
Mr. Naresh Kumar, AOR
Mr. Ravindra Kr. Singh, Adv.

For Respondent (s)/

applicant(s)

U0l Mr. A.K. Panda, Sr. Adv.

Mr. Ajit Kumar Sinha, Sr. Adv.
Mr. A.K. Sanghi, Sr. Adv.

Mr. Wasim A. Qadri, Adv.

Ms. Binu Tamta, Adv.

Mrs. Sunita Sharma, Adv.

Mr. Shalinder Saini, Adv.

Mr. Vibhu Shanker Mishra, Adv.
Mr. Pankaj Pandey, Adv.

Mr. Raj Bahadur, Adv.

Mr. G.S. Makker, Adv.

Mr. B.K. Prasad, Adv.

Mr. Rajesh Mishra, Adv.

Mr. M.K. Maroria, Adv.

Mr. A.K. Kaul, Adv.

Mr. Abhinav Mukerji, Adv.

Mr. Jayant Bhushan, Sr. Adv.

For States of ;
Andhra Pradesh Mr. Guntur Prabhakar, Adv.
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Prerna Singh, Adv.
Shuvodeep Roy, Adv.
Anil Shrivastav, AOR

Gopal Singh, AOR
Varsha Poddar, Adv.

A.P. Mayee, Adv.
A. Selvin Raja, Adv.

Hemantika Wahi, AOR
Puja Singh, Adv.
Mamta Singh, Adv.

Sanjay Kumar Visen, AOR

D.K. Thakur, AAG

Williams Vinod, Adv.
Varinder Kumar Sharma, Adv.
Pragati Neekhra, Adv.

Sunil Fernandes, AOR

Tapesh Kumar Singh, Adv.
Mohd. Waquas, Adv.
Aditya Pratap Singh, Adv.
Sukant Vikram, Adv.

V. N. Raghupathy, AOR
Prakash Jadhav, Adv.
Lagnesh Mishra, Adv.

G. Prakash, AOR

Jishnu M.L., Adv.
Priyanka Prakash, Adv.
Beena Prakash, Adv.

Manu Srinath, Adv.

Purushaindra Kaurav, AAG
Mishra Saurabh, AOR
Ankit Kr. Lal, Adv.

Nishant R. Katneshwarkar, Adv,

Sapam Biswajit Meitei, Adv.
B. Khushbansi, Adv.

Ranjan Mukherjee, AOR
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Pragyan Sharma, Adv.
Shikhar Garg, Adv.
Ganesh Bapu, Adv.

P. V. Yogeswaran, AOR

K. Enatoli Sema, AOR
Edward Belho, Adv.
Amit Kumar Singh, Adv.
K. Luikang Michael, Adv.

Sibo Sankar Mishra, AOR
Umakant Mishra, Adv.

Sanchar Anand, AAG
Apoorv Singhal, Adv.
Anant K. Vatsya, Adv.

S.S. Shamshery, AAG
Amit Sharma, Adv.
Ankit Raj, Adv.
Milind Kumar, Adv.

Aruna Mathur, Adv.

Yusuf Khan, Adv.
Avneesh Arputham, Adv.
Anuradha Arputham, Adv.
Amit Arora, Adv.

M/s Arputham Aruna & Co.

B. Balaji,Adv.
S. Kumar, Adv.

S. Udaya Kumar Sagar, Adv.
Mrityunjai Singh, Adv.

Gopal Singh, AOR

Rituraj Biswas, Adv.
Varsha Poddar, Adv.

Joydeep Mazumdar, Adv.
Debojyoti Bhattacharya, Adv.
Parijat Sinham Adv.

V. G. Pragasam, AOR
S. Prabu Ramasubramani, Adv.

Bhupesh Narula, Adv.
G. Indira, AOR

Monika Gusain, Adv. N O N
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Abhishek Chaudhary, AOR

Anil Kumar Jha, AOR

Anuvrat Sharma, AOR

A,

B.

Venayagam Balan, AOR

S. Banthia, AOR

Khwairakpam Nobin Singh, AOR

Kunal Verma, AOR

Naresh K. Sharma, AOR

P.

R.

V. Dinesh, AOR
Ayyam Perumal, AOR
D. Upadhyay, AOR
Nedumaran, AOR

Chandra Shekhar, AOR

D. Bharathi Reddy, AOR

Shiv Sagar Tiwari, AOR

Corporate Law Group (NP)

Kamini Jaiswal, AOR

Sumita Hazarika, AOR

Minati Rani, Adv.

UPON hearing the counsel the Court made the following

ORDER
| Vv We have, at 1length, heard learned counsel for the
[
{’l
f. parties including learned counsel for the Union of India.

An affidavit dated 7* February, 2017 filed by the

Union of India has been shown to us.
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Annexed to the affidavit is an Office Memorandum
issued on 6" January, 2017 with reference to the Draft
Wetlands (Conservation and Management) Rules, 2016. The
Draft Rules were made available to the public for
inviting objections/suggestions some time in March, 2016.
As many as 175 comments were received. For the
examination of these comments, a Committee has been
constituted. The Committee was given 45 days to look
into the suggestions and submit its report to the Union
of India.

We are told orally by learned counsel appearing for
the Union of India that perhaps the term of the Committee
may need to be extended. This is stated by him on the
basis of information received pursuant to a meeting held
yesterday, i.e., 7" February, 2017 by the said Committee.

Be that as it may, for the reasons given belsw, we
are compelled to direct that the Wetlands (Conservation
and Management) Rules, 2016 should be notified on or
before 30*™ June, 2017. We are compelled to issue this
direction since the matter has been pending with the
Union of India for the last almost a year and there has
to be some finality to the publication of the Rules. The

comments/suggestions have been given by all stakeholders

such as the State Governments including its
organizations, individuals and civil society

organizations. That being the position, there is

obviously a great deal of interest in ;the Rules being

O
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formulated and notified. Under these circumstances,
there is no justification why the Union of India should
not have taken prompt action and constituted the
Committee much earlier for the purposes of finalizing the
Rules. Finally, the conservation of wetlands is of
immense ecological importance.

Learned counsel for the Union of India says that all
efforts will be made to ensure compliance with this
direction and to ensure that the Rules are notified on or
before 30®™ June, 2017.

We are sure that both the Committee as well as the
Union of India will take into consideration the comments
and suggestions offered by the State Governments and its
organizations, individuals and civil society
organizations before taking a final decision.

With regard to the Central Wetlands Regulatory
Authority, we are told that its term is expiring on 14*
February, 2017. We have been informed by learned counsel
for the Union of 1India that the Central Wetlands
Regulatory Authority will be notified on 13* February,
2017. The Union of India is bound by the statement made
by 1learned counsel for the Union of India, which
statement has been made on instructions received by him
from an officer of the Ministry of Environment, Forest
and Climate Change.

In our order dated 31°* January, 2017, we had required

the Union of India to tell us the steps taken to preserve

q3
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the 26 wetlands covered by Ramsar Convention, 1971. The
affidavit that has now been filed by the Union of India
merely gives the disbursal of amount made by the Union of
India from time to time. What specific steps have been
taken including how the funds made available have been
utilized and what is the impact of those steps have not
been adverted to. We must have specific details. We
direct the Union of India to file an affidavit within
four weeks positively giving required‘specific details.

Learned counsel for the petitioners has drawn our
attention to an additional affidavit filed by the Union
of India on or about 9 September, 2014. The additional
affidavit contains an Information Brochure “National
Wetland Inventory & Assessment”. This Brochure indicates
on page 11 thereof that 2,01,503 wetlands have been
mapped at 1:50,000 scale. All these wetlands have an area
of more than 2.25 hectares. As a first step, the 'Brief
Documents' with regard to these 2,01,503 wetlands should
be obtained by the Union of India from the respective
State Governments in terms of que 6 of the Wetlands
{Conservation and Management) Rules, 2010. We are told
that obtaining these 'Brief Documents' may take some
time. We are inclined to grant adequate time for this
purpose. The Union of India should follow this up with
the State Governments and inform us of the time frame on

the next date of hearing.
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The apprehension expressed by learned counsel for the
petitioners is that with the passage of time there is a
possibility that some of the wetlands may disappear. On
a reading of the Information Brochure, this apprehension
is not unfounded.

Accordingly, we direct the application of the
principles of Rule 4 of the Wetlands (Conservation and
Management) Rules, 2010 to these 2,01,503 wetlands that
have been mapped by the Union of India. The Union of
India will identify and inventorize all these 2,01,503
wetlands with the assistance of the State Governments and
will also communicate our order to the State Governments
which will also bind the State Governments to the effect
that these identified 2,01,503 wetlands are subject to
the principles of Rule 4 of the Wetlands (Conservation
and Management) Rules, 2010, that is to say:

“(i) reclamation of wetlands;

(ii) setting up of new industries and expansion of

existing industries;

(iii) manufacture or handling or storage or disposal

of hazardous substances covered under

Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 notified wvide S.0. No. 966(E), dated the
27th November, 1989 or the Rules for Manufacture,
Use, Import, Export and Storage of Hazardous

Micro-organisms/Genetically engineered organisms

cells notified vide GSR No. 1037(E), dated the 5th
December, 19839 or the Hazardous Wastes (Management,

Handling and Transboundry Movement) Rules,
notified vide S.0. No. 2265(E), dated the
September, 2008;

(iv) solid waste dumping: provided that the existing
practices, if any, existed before the commencement of
these rules shall be phased out within a period not
exceeding six months from the ‘date. of commencement of

these rules;

q5 -
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(v) discharge of untreated wastes and effluents from
industries, cities or towns and other human
settlements: provided that the practices, if any,
existed before the commencement of these rules shall
be phased out within a period not exceeding one year
from the date of commencement of these rules;

(vi) any construction of a permanent nature except
for boat jetties within fifty metres from the mean
high flood level observed in the past ten years
calculated from the date of commencement of these
rules;

(vii) any other activity 1likely to have an adverse
impact on the ecosystem of the wetland to be
specified in writing by the Authority constituted in

accordance with these rules.”

Learned counsel for the Union of India has shown us a
chart of proposals/brief documents that have already been
received by the Union of India wunder Rule 6 of the
Wetlands (Conservation and Management) Rules, 2010. The
total number of wetlands covered in this document are
1683. Many of these proposals/brief documents received
by the Union of India contain deficiencies which have
already been identified in the document handed over to
us.

The Central Wetland Regulatory Authority will take up
the rectification of deficiencies with the State
Governments with promptitude and ensure that all these
deficiencies are removed and complete proposals/brief
documents are furnished within the next about one month
so that the Central Wetland Regulatory Authority is in a
position to take a final decision with regard to these
1683 wetlands and their notification, if required, on or

before 31°* March, 2017.

Q5
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List the matter on 3* April, 2017.

(SANJAY KUMAR-I) (JASWINDER KAUR)
AR-CUM-PS COURT MASTER

=
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ITEM NO.4 COURT NO.3 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s). 230/2001
M.K. BALAKRISHNAN & ORS. Petitioner(s)

VERSUS
UNION OF INDIA & ORS. Respondent (s)

Date : 04-10-2017 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner(s) Mr. Gopal Sankaranarayanan, Adv.

Mr. Shrutanjaya Bhardwaj, Adv.
Ms. Veera Mahuli, Adv.
Mr. Naresh Kumar, AOR

For Respondent(s)/

applicant(s) Mr. A.N.S. Nadkarni, ASG

UOI/Delhi Mr. A.K. Panda, Sr. Adv.
Mr. Wasim A. Qadri, Adv.
Mr. Ajay Kumar Singh, Adv.
Ms. Binu Tamta, Adv.
Mrs. Sunita Sharma, Adv.
Mr. Sanjai Kumar Pathak, Adv.
Mr. Shalinder Saini, Adv.
Mr. G.S. Makker, Adv.
Mr. B.V. Balram Das, Adv.
Mr. S.A. Siddiqui, Adv.
Mr. Satya Siddiqui, Adv.
Mr. Zaki Kazmi, Adv.

Intervenor Mr. Jayant Bhushan, Sr. Adv.
SHnAIBLA Mr. Ketan Paul, Adv.
il Ms. Reeja Varghese, Adv.
Mr. Chirayu Jain, Adv.
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UPON hearing the counsel the Court made the following
ORDER

We have heard learned counsel for the petitioner and
the learned Additional Solicitor General.

We have been informed that the Wetland Rules have
since been notified and they are now called the Wetlands
(Conservation and Management) Rules, 2017. These Rules
have come into force on the date of publication in the
official gazette, that is, 26" September, 2017.

Learned counsel for the parties say that they have
very serious objections to some of these Rules. It is
submitted that it appears that the Central Government has
abdicated its responsibility wunder the Environment
(Protection) Act, 1986 and instead of delegating its
powers, it has abdicated its power in favour of the State
Governments. We have also been informed that the Central
Wetlands Regulatory Authority has since been disbanded
and the State Wetlands Authority and the National
Wetlands Committee have been constituted under Rules 5
and 6 of the new Rules.

With regard to the expenditure on Ramsar Convention
sites, we have been informed by learned Additional
Scolicitor General that the audited accounts have so far
been received from the States of West Bengal, Madhya
Pradesh and Odisha. Audited accounts have not been

received from any other State wi__}:ll;_j_"xralé‘;:}'id._:_j:o the Ramsar

94



1020 ‘

Convention sites.

We have also been informed that apart from Ramsar
Convention sites, further funds have been given to the
States and the Union Territories for conservation of
wetlands. No audited accounts have been received in
regard to these funds disbursed as well as their
expenditure by the State Governments and the Union
Territories.

With regard to the brief documents required to be
furnished under the old Rules, it appears that only ten
States and one Union Territory have responded. It
appears that there is now no necessity of brief documents
under the new Rules. We make it clear that this does not
mean that the earlier brief documents already submitted
can be discarded completely. The contents of these brief
documents will still be followed as far as the
implementation of the Wetlands (Conservation and
Management) Rules, 2017 is concerned.

Finally, with regard to the satellite images, we are
told that the Space Application Centre would require
between 12 to 18 months to make an inventory of 1,75,740
wetlands as they exist today. We make no comment on this
but request learned 2Additional Solicitor General to
re-check with the Space Application Centre since the
wetlands are diminishing in our country at a very fast
rate. It is very likely that many more will disappear by

L

the time the task is completed,by-thelspécé'Application

/ )
,"r.' ’ R
/ bev o

| T4 ds .

it SRS

[00



1021

Centre.

We make it clear and reiterate that in terms of our
order dated 8" February, 2017, 2,01,503 wetlands that
have been mapped by the Union of India should continue to
remain protected on the same @principles as were
formulated in Rule 4 of the Wetlands (Conservation and
Management) Rules, 2010.

Learned counsel for the parties may file their
objections to the new Rules within a period of two weeks.
We direct that only one set of objections should be filed
and both learned counsel should sit together and arrive
at some consensus on the objections.

We further direct the State Governments that have not
complied with earlier orders or directions given by the
Central Government should do so within a period of four
weeks from today failing which we will be constrained to
require the presence of the Chief Secretaries of the
State Governments in addition to imposition of heavy
costs keeping in mind +the necessity of conserving
whatever water bodies are left in the country.

List the matter for further directions and for
hearing on the objections to the new Rules on 9%
November, 2017.

We would require the presence of a senior officer of
the Ministry of Environment, Forests and Climate Change,
Government of India to be present in Court on the next

date of hearing so that any questions that may be raised
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5
can be answered immediately. Needless to say, the senior
officer who should be present in Court should be
well-versed with the subject. The files on the basis of
which the new Rules have been framed may also be kept

ready for perusal when the matter is taken up.

(SANJAY KUMAR-I) (KAILASH CHANDER)
AR-CUM-PS COURT MASTER

5 ‘\.; . ‘; -pie o . “
NGRS
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F. No. W-4/4/2022-WTL
Government of India
Ministry of Environment, Forest & Climate Change
(Wetlands Division)
Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi -110003

Dated 8" March, 2022
OFFICE MEMORANDUM

Subject: Protection of Wetlands as per Rule 4 of the Wetlands (Conservation
and Management) Rules, 2017

The Hon’ble Supreme Court vide Order dated 4" October, 2017 in W.P. (C) No.
230 of 2001 has inter-alia, directed that, “We make it clear and reiterate that in terms
of our order dated 8" February, 2017, 2,01,503 wetlands that have been mapped by
the Union of India should continue to remain protected on the same principles as were
formulated in Rule 4 of the Wetlands (Conservation and Management) Rules, 2010”.

2. The same has been communicated by this Ministry to all the States and UTs in
November, 2017. Hon’ble NGT has also reiterated the same in various recent cases.

gl In view of above, it is once again clarified/reiterated that the 2,01,503 wetlands
(>2.25 ha) as per the National Wetland Inventory and Assessment (NWIA), 2011
should be protected as per Rule 4 of the Wetlands (Conservation and Management)

Rules, 2017. This protection is irrespective of the applicability of/notification as per the
said Rules.

b LW
Ko iin

(Dr. M. Ramesh)

Scientist ‘E’
Tel.: 011-20819249
Email: ramesh.motipalii@nic.in
To
The Member Secretaries of State and UT Wetlands Authorities
N O X\

2 oF :.\\:I\\

A /Dr, 1
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1
ITEM NO.6 COURT NO.13 SECTION PIL-W

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 304/2018
ANAND ARYA Petitioner(s)
VERSUS
UNION OF INDIA Respondent(s)
(IA No. 131361/2018 - INTERVENTION APPLICATION)

WITH

W.P.(C) No. 230/2001 (PIL-W)
(I.A.NO.203606/2022 IN W.P.(C)NO.230/2001
IA No. 203606/2022 - INTERVENTION APPLICATION)

W.P.(C) No. 302/2020 (PIL-W)

(FOR impleading party ON IA 172736/2024

FOR INTERVENTION/IMPLEADMENT ON IA 172736/2024

FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 172737/2024
IA No. 172737/2024 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 172736/2024 - INTERVENTION/IMPLEADMENT)

Date : 11-12-2024 These matters were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE SUDHANSHU DHULIA
HON'BLE MR. JUSTICE AHSANUDDIN AMANULLAH

For Petitioner(s) Mr. Gopal Sankaranarayan, Sr. Adv.
Ms. Trisha Chandran, Adv.
Mr. Naresh Kumar, AOR

Mr. Jayant Bhushan, Sr. Adv.
Ms. Reena George, Adv.

Mr. Rohit Kumar Singh, AOR
Mr. Amartya Bhushan, Adv.
Mr. Yojit Mehra, Adv.

Ms. Anitha Shenoy, Sr. Adv.

Ms. Shibani Ghosh, AOR

Ms. Ayushma Awasthi, Adv.
T Ms. Himanshi Gupta, Adv.

"fJr Respondent(s) Ms. Aishwarya Bhati, A.S.G.

Ms. Swarupma Chaturvedi, Sr. Adv.
Ms. Manisha Chava, Adv. ——
Mr. Gurmeet Singh Makker,  AOR
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Bhuvan Mishra, Adv.
Aman Sharma, Adv.
Sunita Sharma, Adv.
Rohan Gupta, Adv.

P. V. Yogeswaran, AOR

Manish Kumar, AOR
Ravi Shanker Jha, Adv.

Kunal Verma, AOR

Sumita Hazarika, AOR
Shiv Sagar Tiwari, AOR

Shiv Mangal Sharma, A.A.G.
Manish Chaubey, Adv.
Milind Kumar, AOR

Anil Shrivastav, AOR
Ashok Kumar Singh, AOR

Guntur Pramod Kumar, AOR
Prerna Singh, Adv.

Samarth Krishan Luthra, Adv.

Dhruv Yadav, Adv.

Shuvodeep Roy, AOR
Deepayan Dutta, Adv.
Saurabh Tripathi, Adv.

Abhimanyu Tewari, AOR
Eliza Bar, Adv.

Aishwarya Bhati, A.S.G.
Swarupama Chaturvedi, Sr.
A K Panda, Adv.
Wasim Qadri, Sr. Adv.
Ruchi Kohli, Sr. Adv.
Mukesh Kumar Maroria, AOR
Sunita Sharma, Adv.
Rohit Pandey, Adv.

Swati Ghildiyal, AOR
Prashant Bhagwati, Adv.
Devyani Bhatt, Adv.

Supriya Juneja, AOR
Anand Sharma, Adv.

Sandeep Jindal, AOR_—
Vishwanathan Iyer, Adv.

Adv.

|05



Mr.

Mrs.

Ms.
Mr.

Mr.
Mr.

Mr .

Mr.
Mrs.
Mr.

Mr.
Mr.
Mr.
Ms.

Mr.
Mr.
Mr.

Mr.
Mr.
Ms.

Mr.
Mr.
Mr.

Mr.

Mr.
Mr.

Ms.
Ms.
Mr.
Ms.
Mr.

Mr.
Ms,
Mr.
Mr.
Ms.
Ms.

Ms.
Mr.
Mr.
Mr.

1026
3

Arman Sharma, Adv.

Shimpy Sharma, Adv.

Pooja Sharma, Adv.
Yeshasvi Shrivastava, Adv.

Parth Awasthi, Adv.
Pashupathi Nath Razdan, AOR

V. N. Raghupathy, AOR
Nishe Rajen Shonker, AOR
Anu K Joy, Adv.

Alim Anvar, Adv.

Sunny Choudhary, AOR
Abhimanyu Singh Ga, Adv.

Sarad Kumar Singhania Aor, Adv.

Rashmi Singhania, Adv.

Bharat Bagla, Adv.
Siddharth Dharmadhikari, Adv.
Aaditya Aniruddha Pande, AOR

Pukhrambam Ramesh Kumar, AOR
Karun Sharma, Adv.
Rajkumari Divyasana, Adv.

Avijit Mani Tripathi, AOR
Upendra Mishra, Adv.

P. S. Negi, Adv.

T.k. Nayak, Adv.

Anando Mukherjee, AOR
Shwetank Singh, Adv.

K. Enatoli Sema, AOR
Limayinla Jamir, Adv.
Amit Kumar Singh, Adv.
Chubalemla Chang, Adv.
Prang Newmai, Adv.

Gaurav Khanna, AOR
Natasha Sahrawat, Adv.
Rudraksh Pandey, Adv.
Gautam Barnwal, Adv.
Deepali Bhanot, Adv.
Alisha Roy, Adv.

Baani Khanna, AOR

Robin Singh, Adv. .
Rohit Kumar, Adv. e
Siddharth Mishra, Adv.
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Sameer Abhyankar, AOR
Rahul Kumar, Adv.
Aakash Thakur, Adv.
Aryan Srivastava, Adv.
Ayushi Bansal, Adv.
Sarthak Dora, Adv.

Purnima Krishna, AOR
M.f. Philip, Adv.
Karamveer Singh Yadav, Adv.

R. Ayyam Perumal, AOR

Garima Prashad, A.A.G.
Sudeep Kumar, AOR
Abhishek Saket, Adv.
Manisha, Adv.

Rupali, Adv.

Srisatya Mohanty, Adv.
Astha Sharma, AOR
Ripul Swati Kumari, Adv.

Aishwarya Bhati, A.S.G.
Swarupama Chaturvedi, Sr. Adv.
S.wasim A. Qadri, Sr. Adv.
Ashok Kumar Panda, Sr. Adv.
Ruchi Kohli, Sr. Adv.

Varun Chugh, Adv.

Krishna Kant Dubey, Adv.
Bhuvan Kapoor, Adv.

Neeraj Kumar Sharma, Adv.
Indira Bhakar, Adv.

Sunita Sharma, Adv.

Gautam Kumar, Adv.

N VvVisakamurthy,aor, Adv.
Shreekant Neelappa Terdal, AOR

Aravindh S., AOR
Abbas B, Adv.
Aman Gautam, Adv.

Suveni Bhagat, AOR

Gopal Prasad, AOR

Srishti Agnihotri, AOR
Sanjana Grace Thomas, Adv.

D.p.singh, Adv.
Tara Elizabeth Kurien, Atv.
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Mr. Shishir Pinaki, AOR

Mr. Dhanaeswar Gudapalli, Adv.
Ms. Mallika Das, Adv.

Mr. Nandi Kiran Kumar, Adv.

Mr. Akash Vashistha, Adv.
Mr. Rishi Sehgal, AOR

Mr. Midhun Aggarwal, Adv.
Ms. Vaishnavi, Adv.

UPON hearing the counsel the Court made the following
ORDER

Prior to 2017, the figures given by ISRO regarding the number of
wetlands in India having an area more than 2.25 Hectares was 2,01,503. The
latest ISRO data, which is of the year 2021, shows that this figure has now
increased to 2,31,195.

Now these figures have to be checked on ground. The Wetlands
(Conservation and Management) Rules, 2017 (in short, “the Rules”) and the
guidelines issued thereunder prescribe that the next step after identification of
such wetlands is what is called Ground truthing, which is the term given to the
actual inspection of these wetlands by a team constituted by the State for that
purpose. This step has, however, been neglected by almost all the States,
except the State of Punjab to some extent. As regards demarcation of these
wetlands all States have done almost nothing up till now.

We have been informed at the Bar that each State presently has a
Wetland Authority. In fact, reading of Rule 5 suggests that the State Wetlands
Authority has already been constituted. Rule 5, by which the State Wetland

Authority as well as such Authorities in the Union :Territories have been

08
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constituted and the powers to these Authorities have been given, reads as

under :-
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“‘Wetland Authorities - (1) The Central
Government hereby constitutes the State
Wetlands Authority in each State with the
following members, namely ; -

XXXXX
(2) The Central Government hereby constitutes
the Union Territory Wetlands Authority for each
Union Territory with the following members,
namely -

XXXX
(3) The State Wetlands Authority or Union
Territory Wetlands Authority may co-opt other
members, not exceeding three in number, if

required.

(4) The State Wetlands Authority or Union
Territory Wetlands Authority shall exercise the
following powers and perform the following
functions, namely .-

a)Prepare a list of all wetlands of the State
or UT within three months from the dateof
publication of these rules;

b) Prepare a list of wetlands to be notified,
within six months from the date of
publication of these Rules, taking into
cognizance any existing list of wetlands

prepared/notified under other re/elp{&h’ffﬁ%&'t‘{-*}?""‘_”,*-'-\.;....
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Acts,

¢) Recommend identified wetlands, based
on their Brief Documents, for regulation
under these rules;

d) Prepare a comprehensive digital
inventory of all wetlands within one year
from the date of publication of these rules
and upload the same on a dedicated web
portal, to be developed by the Central
Government for the said purpose; the
inventory ought to be updated every ten
years;

e) Develop a comprehensive list of activities,
to be regulated and permitted within the
notified wetlands and their zone of
influence;

f) Recommend additions, if any, to the list of
prohibited activities for specific wetlands,

g) Define strategies for conservation and
wise use of wetlands within their jurisdiction;
wise use being a principle for managing
these ecosystems  which incorporates
sustainable uses (such as capture fisheries
at subsistence level or harvest of aquatic
plants) as  being compatible with
conservation, if ecosystem functions (such
as water storage, ground water recharge,
flood buffering) and values (such as
recreation and cultural) are maintained or

enhanced ;

[10
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h) Review Integrated Management Plan for
each of the notified wetlands (including
trans-boundary wetlands in coordination
with Central Government), and within these
plans to consider continuation and support
to traditional uses of wetlands that are
harmonized with ecological character;

/) Recommend mechanisms for maintenance
of ecological character through promotional
activities for land within the boundary of
notified wetlands or wetlands complex have
private tenancy rights,;

J) Identify mechanisms for convergence of
implementation of the management plan
with the existing State/UT level development
plans and programmes;

k) Ensure enforcement of these rules and
other relevant Acts, rules and regulations
and on a halfyearly basis (June and
December of each calendar year) inform the
concerned  State  Government or UT
Administration or Central Government on
the status of such notified wetlands through
a reporting mechanism;

/) Coordinate implementation of Integrated
Management Plans based on wiseuse
principle through various line departments

and other concerned agencies;

[ -
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m) Function as a nodal authority for all
wetland - specific authorities within the
State or UT Administration;

n) Issue necessary directions for the
conservation and sustainable management
of wetlands_to_the respective _implementing
agencies.

0) Undertake measures for enhancing
awareness within stakeholders and local
communities on values and functions of
wetlands; and

p) Advise on any other matter suo-motu, or
as referred by the State Government/UT

Administration.

(5) The concerned Department of the State
Government or Union Territory shall provide all
necessary support and act as nodal Department

and Secretariat to the Authority.

(6) The Authority shall, within ninety days of

publication of these rules, shall constitute -

(a) a technical committee to review brief
documents, management plans and advise on
any technical matter referred by the Wetland
Authority and

(b) a grievance committee consisting of four

members to provide a mechanism for hearing

12
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and forwarding the grievances raised by public to
the Authority;

(7) The Committees referred to in sub-rule (6)
shall meet at least once in every quarter to
perform their functions.

(8) The Authority shall meet at least thrice in a
year.

(9) The term of non-official members of the
Authority nominated by State Government or
Union Territory Administration, shall be for a

period not exceeding three years.”

It is clear now that the ground truthing and the demarcation of wetland
boundary is the next step, which is to be undertaken by each of the State/UT
Wetland Authorities in coordination with concerned nodal Department as
provided under the Rules. It is a Statutory function which has been assigned
to them under the Rules. We, therefore, direct each of the State/UT Wetland
Authorities to complete ground truthing as well as the demarcation of wetland
boundaries of each of the Wetland which have been identified for their State
by Space Application Center Atlas (SAC Atlas), 2021.

For easy accessibility of this, each of the State/UT Wetland Authorities
shall complete this work as expeditiously as possible, but definitely within a
period of three months from today. Ms. Aishwarya Bhati, learned Additional
Solicitor General, has assured this Court that they shall be doing the

monitoring with each of the State and shall file a detailectaffidavit before the

[13
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next date of listing.

Vide our order dated 03.04.2017 (in Writ Petition (C) No. 230 of 2001),
this Court has passed certain directions regarding protection of Ramsar
Convention Sites (of wetlands) to be monitored by each of the High Court
concerned and 15 High Courts were given such a direction. The relevant
portion of order dated 03.04.2017 is reproduced as under :-

“We have put it to learned counsel for the petitioner that
insofar as the Ramsar Convention sites are concerned,
since they are matters of international heritage, it might
be more appropriate if the concerned High Courts
monitor the management of these sites at least till there
is some visible improvement. Learned counsel for the
petitioner says that he has no objection to this.

Under the circumstances, we direct the Registry of this
Court to make photocapies of the affidavit filed by the
Union of India by Dr. A. Duraisamy, Scientist 'F' and

Member Secretary, Central Wetland Regulatory

Authority and send it to the following High Courts:High
Court of Judicature at Hyderabad for the States of
Telangana and Andhra Pradesh, Gauhati High Court,
Gujarat High Court, Himachal Pradesh High Court, J&K

High Court, Kerala High Court, Madhya Praclesh High
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Court, Manipur High Court, Orissa High Court, Punjab
and Haryana High Court, Rajasthan High Court,
Madras High Court, Tripura High Court, Allahabad High
Court and High Court at Calcutta. The affidavit be sent
to the Registrar General of all the aforementioned High
Courts within two weeks from today. A copy of all the
orders passed by this Court from 10th September, 2014
till today shall also be sent to the concerned High
Courts along with the affidavit. We request Hon'ble the
Chief Justice of the concerned High Court to treat the
affidavit as a suo motu public interest petition and, if
necessary, appoint an amicus to assist the court so as
to ensure that the Ramsar Convention sites within their
jurisdiction are properly maintained. The affidavit by the
Union of India should be filed within six weeks. List the

matter on 12th July, 2017

Now, the latest figure shows that these Ramsar sites have increased
from 26 to 85, including 59 additional sites (cited below) falling under 5 other
additional High Courts i.e. Patna, Bombay, Karnataka, Gauhati (Aizawl Bench
as well) and Uttarakhand. The list of updated RAMSAR sites has been given

to this Court, which is reproduced as under:-
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“List of 85 Ramsar Sites
) . Date of Area
State/UT Wetland Designati
on (hectares)
Andhra 19-08-
‘ .
1 Pradesh (1) | 1 Kczlleru Lak<_a 12002 90100
2. | Assam (1) 2 Deepor Beel | 19-08- 4000
' | < | P 2002
21-07-
3. Kabartal Wetland 2020 2620 _
] e 11-10-
3. | Bihar (3) 4. Nagi Bird Sanctuary 2023 20_6
. 11-10-
5. Nakti Bird Sanctua_r;i | 2023 333
24-09-
6_._ Nalsarovar 2012 12000
7. Wadhvana Wetland 05704 630
4. | Gujarat (4) 2021
: 3 Thol Lake Wildlife 05-04- 699
] Sanctuary 2021
9 Khijadia Wildlife Sanctuary | ->-24 512
| : Y 12021
08-06-
_8. Ean (1) 10. Nanda Lake 2022 42
11. Sultanpur National Park 2=05F 143
9. | Haryana (2) 2021
! y > Bhindawas Wildlife 25-05- 11
) Sanctuary 2021
19-08-
13. Pong Dam Lake 2002 15662
Himachal 08-11-
11. Pradesh (3) 14. Chandertal Wetland 2005 _4_9 B
08-11-
15. Renika Wetland 2005 20
14| Jammu and 23-03-
Kashmir {5) “16. Wular Lake 1990 18900
17 Surinsar-Mansar Lakes OIS 350
L 2005
08-11-
_18. | Hokera Wetland 2005 1375
| 19. Hygam Wetland 08-06- 802

L1
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Conservation Reserve 2022 S
Shallbugh Wetland 08-06-
- - 20z Conservation Reserve 2022 L6172
Ranganathittu Bird 15-02-
_21' Sanctuary 2022 ) k1
Ankasamudra Bird 10-03-
Karnataka 22. Conservation Reserve 2023 28adlo
19/ 4 > | 14-02- " am
| 23. Aghanashini Estuary 2023 4801
| Magadi Kere Conservation | 14-02-
| 245 Reserve 2023 =m3
: . 19-08-
25. Asthamudi Wetland 2002 6140
| 19-08-
20. Kerala (3) 26. Sasthamkotta Lake 2002 373
19-08- T
] 27. VembanadKol Wetland 2002 151250
28. | Tso Kar Wetland Complex 23'2101' 9577
23.| Ladakh (2) 19-08-
29. Tsomoriri Lake 2002 | 1260_0
' . 19-08- :
| ”30. Bhoj Wetlands 2002 3201
31. Sirpur Wetland e 161
25 S 2022
1 Madhya 07-01-
Pradesh (5) .3?' Sakhya Sagar 2022 2438 )
07-01-
33. Yashwant Sagar_ _ 2022 823
. 08-01-
I 34. Tawa Reservoir 2024 20050
21-06-
_35. Nandur Madhameshwar 2019 1437
Maharashtr 22-07-
29. a (3) .36. Lonar Lake 2020 427 |
13-04- ,
| 37. Thane Creek 2022 6521
32.| Manipur (1) | 38. Loktak Lake i;;?' 26600
Mizoram 31-08-
.3%. (1) 39. Palaﬂetland 5021 1850 _
34, Odisha (6) | 14 Chilka Lake Qi =S0= 116500
(1981
| . . 19-08-
il. ‘ Bhitarkanika Mangroves 2002 | 65000
42, i Satkosia Gorge 12-10-

2021

‘ 98197

[+ -
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~ Vaduvur Bird Sanctua/ry\* 108 (’);4;\\\ B

1038
15
T 12-10- |
|
43. B Tampara Lake 2021 W 300
: . 12-10-
44. Hirakud Reservoir 2021 65400
12-10-
45. _ Ansupa Lake 2021 231
. 23-03-
"46. Harike Lake 1990 4100
- | 22-01-
47. Kanjli Lake 2002 183
48. Ropar Lake i 1365
| . 2002
40. Punjab (6) SE05 B
49. | Beas Conservation Reserve 6429
T B 2019
Keshopur - Miani 26-09-
20 Community Reserve 2019 344
- | 26-09-
_ _5_1. } Nangal Wildlife Sanctuary 12019 116
. 52, Keoladeo Ghana National 1-10-1981 2873
- Rajasthan Park
| 53. Sambhar Lake 1990 24000
48.| Tamil Nadu Point Calimere Wildlife and | 19-08-
(18) 54 Bird Sanctuary 2002 38500
Koonthankulam Bird 08-11-
255 Sanctuary 2021 &
| 56. | Chitrangudi Bird Sanctuary | o1l 260
ah g Y1 2021
I 08-04-
57. Karikili Bird Sanctuary 2022 58
| 58. Pichavaram Mangrove 28/04/202 1479
Pallikaranai Marsh Reserve | 08-04-
. . Forest 2022 ki
Gulf of Mannar Marine 08-04-
io' Biosphere Reserve 2022 P20
Vembannur Wetland 08-04-
oL Complex 2022 20
. 08-04-
62. Vellode Bird Sanctuary 2022 B 77
63 Udhayamarthandapuram | 08-04- a4
" | Bird Sanctuary 2022
Vedanthangal Bird 08-04-
e Sanctuary 2022 g
65 Suchindram Theroor 08-04- 94
) Wetland Complex -~ 2072~ o
66. 113

118
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16
o 12022 |
Kanjirankulam Bird 08-04-
s Sanctuary 2022 ik
68 Karalvett! Bird Sanctuary | 270" 453.72
ik Y 12023 '
Longwood Shola Reserve |24-05-
©0s Forest 12023 e
. . 16-01- i
70. | Nanjarayan Bird Sanctuary 125.865
12024 |
— 16-01-
| 71. Kazhuveli Bird Sanctuary 5024 5_151.6
. | 08-11-
62.| Tripura (1) | 72. Rudrasagar Lake 2005 ‘ 240 |
: 08-11- '
73. Upper Ganga River 2005 26590
. 19-09-
14_. Na_wabganj Bird Sanctuary 2019 225
i A 02-12-
| 75. | Parvati Arga Bird Sanctuary 2019 722
‘ . 02-12-
76. Saman Bird Sanctuary 2019 526
Uttar 77. | Samaspur Bird Sanctuary 03-10- 799
2019
63.| Pradesh = 56-00-
(10) 78. Sandi Bird Sanctuary | 2019 ) i)9_ ]
: 19-09-
79. Sarsai Nawar]heel 2019 161
21-08-
.80‘ | Sur Sarovar 2020 431
' . 13-04-
81. Haiderpur Wetland 2021 6908 |
. - 29-06-
82. | Bakhira Wildlife Sanctuary 2021 2894
Uttarakhan , 21-07-
73. d (1) 8_3 ._Asan Conservation Reserve 2020 444
19-08-
» West 84. East Calcutt_a \_Ne_tlands 2002 12500
;’:;/‘1, | Bengal (2} | g5 Sunderbans Wetland 28&091_ 423000
| | s
J 23 States & 85 Ramsar Sites 13,58,068.
UTs | 335

The Registrar General of this Court is directed to send the complete list

to all the High Courts, including the 5 High Couris which are mentioned above,
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and the High Courts are requested to treat the affidavit as a Suo Moto Public
Interest Litigation where an Amicus be appointed, if necessary, to assist the
Court and ensure that the RAMSAR Sites within their jurisdiction are properly

maintained. We say this only as a continuation of our order dated 03.04.2017.

List the matter again on 25.03.2025.

(JAYANT KUMAR ARORA) (RENU BALA GAMBHIR)
ASST. REGISTRAR-CUM-PS COURT MASTER
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ITEM NO.34 COURT NO.15 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition (Civil) No.304/2018
ANAND ARYA Petitioner(s)
VERSUS
UNION OF INDIA Respondent(s)
IA No. 131361/2018 - INTERVENTION APPLICATION

WITH

W.P.(C) No. 230/2001 (PIL-W)
I.A.NO.203606/2022 IN W.P,.(C)NO.230/2001

IA No. 203606/2022 - INTERVENTION APPLICATION

W.P.(C) No. 302/2020 (PIL-W)
IA No. 172737/2024 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 172736/2024 - INTERVENTION/IMPLEADMENT

Date : 19-08-2025 These matters were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE ARAVIND KUMAR
HON'BLE MR. JUSTICE N.V. ANJARIA

For Petitioner(s) : Mr. Shishir Pinaki, AOR

Mr. Jayant Bhushan, Sr. Adv.
Mr. Rohit Kumar Singh, AOR
Mr. Amartya Bhushan, Adv.
Ms. Rajlakshmi Singh, Adv.
Ms. Vidushi Srivastava, Adv.
Ms. Rambha Singh, Adv.

Ms. Anitha Shenoy, Sr. Adv.
Ms. Shibani Ghosh, AOR

Ms. Sadhana Madhavan, Adv.
Ms. Kavana Rao, Adv.

Mr. Shovan Mishra, AOR
Bipasa Tripathy, Adv.
Shlok Luthra, Adv.

For Respondent(s) : Mr. Anil Shrivastav, AOR
e Mr. Ashok Kumar Singh, AOR
i )“ Mr. Kunal Verma, AOR

Ms. Aishwarya Bhati, A.S.G.
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Swarupma Chaturvedi, Sr. Adv.

Gurmeet Singh Makker, AOR
Bhuvan Mishra, Adv.
Sunita Sharma, Adv.

Aman Sharma, Adv.
Pratyush Srivastava, Adv.
Rohan Gupta, Adv.

P. V. Yogeswaran, AOR
Sumita Hazarika, AOR

Aakanksha Tiwari, Adv.
Priyanka Dwivedi, Adv.

—Monika, Adv.

Nazish Fatima, Adv.

Mahipal Singh, Adv.
Ravinder Pal Singh, Adv.
Dilip Kumar, Adv.

Mr.

Supriya, Adv.

Kanchan Kumari, Adv.
Javed Raza, Adv.

Mr .

Mr.
Mr.

Mr.

Mr.
Ms.
Mr.

Mr.

Ms.
Ms.

Mrs.
Mrs.
Mrs.
Mr.
Mr.
Mr.

Ms.
Ms.
Mr.
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Mr .
Mr.

Shiv Sagar Tiwari, AOR

Manish Kumar, AOR
Divyansh Mishra, Adv.

Milind Kumar, AOR

Guntur Pramod Kumar, AOR
Prerna Singh, Adv.

Dhruv Yadav, Adv.
Shuvodeep Roy, AOR

Eliza Barr, Adv.
Disha Singh, AOR

Aishwarya Bhati, A.S.G.

Swarupama Chaturvedi, Sr. Adv.

Ruchi Kohli, Sr. Adv.
Mukesh Kumar Maroria, AOR
Sunita Sharma, Adv.
Pratyush Srivastav, Adv.

Swati Ghildiyal, AOR
Supriya Juneja, AOR

Alok Sangwan, Sr. A.A.G.
Akshay Amritanshu, AOR

Sumit Kumar Sharma, Adv.
Rajat Sangwan, Adv.
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Shikhar Narwal, Adv.
Drishti Rawal, Adv.
Drishti Saraf, Adv.
Mayur Goyal, Adv.

Vishwanathan Iyer, Adv.
Shimpy Sharma, Adv.
Pooja Sharma, Adv.

Sandeep Jindal, AOR

Parth Awasthi, Adv.
Pashupathi Nath Razdan, AOR

Muhammad Ali Khan, A.A.G.
Sanchit Garga, AOR
Shashwat Jaiswal, Adv.
Kunal Rana, Adv.

Bhanu Pratap Singh, Adv.

Nishe Rajen Shonker, AOR
Anu K Joy, Adv.
Alim Anvar, Adv.
Santhosh K, Adv.

Devika A.L., Adv.

Sunny Choudhary, AOR

Adarsh Dubey, Adv.

Siddharth Dharmadhikari, Adv.
Aaditya Aniruddha Pande, AOR
Shrirang B. Varma, Adv.

Pukhrambam Ramesh Kumar, AOR
Karun Sharma, Adv.

Rajkumari Divyasana, Adv.
Anupama Ngangom, Adv.

Avijit Mani Tripathi, AOR
T.K. Nayak, Adv.

Anando Mukherjee, AOR

K. Enatoli Sema, AOR
Amit Kumar Singh, Adv.
Chubalemla Chang, Adv.
Prang Newmai, Adv.
Yanmi Phazng, Adv.

Gaurav Khanna, AOR
Natasha Sahrawat, Adv.
Gautam Barnwal, Adv.
Rudraksh Pandey, Adv.



N

Ms.

Mr.

Mr.
Ms.
Mr.
Ms.

Mr.
Ms.
Mr.

Mr.

Ms.
Mr.
Mr.
Mr.

Mr.
Ms.
Mr.
Mr.
Ms.
Ms.

Mr.
Mr.

Mr.
Ms.
Ms.
Mr.
Ms.
Ms.
Mr.
Mr.
Mr.
Mr.
Mr.
Mr.
Ms.

4
1044 12

Deepali Bhanot, Adv.
Siddhant Sharma, AOR

Shiv Mangal Sharma, A.A.G.
Abhinandini Sharma, Adv.
Amogh Bansal, Adv.

Nidhi Jaswal, AOR

Sameer Abhyankar, AOR
Yashika Sharma, Adv.
Aryan Srivastava, Adv.

R. Ayyam Perumal, AOR

Purnima Krishna, AOR

M.F. Philip, Adv.

Karamveer Singh Yadav, Adv.
Togin M. Babichen, Adv.

Sudeep Kumar, AOR

Garima Prashad, Sr. A.A.G.
Sudeep Kumar, Adv.
Abhishek Saket, Adv.
Manisha, Adv.

Rupali, Adv.

Kunal Mimani, AOR
Prashant Alai, Adv.

K.M Nataraj, A.S.G.
Aishwarya Bhati, A.S.G.
Swarupama Chaturvedi, Sr. Adv,
Ashok Kumar Panda, Adv.
Ruchi Kohli, Adv.

Sunita Sharma, Adv.
Gautam Kumar, Adv.

N Visakamurthy,aor, Adv.
Varun Chugh, Adv.

Krishna Kant Dubey, Adv.
Bhuvan Kapoor, Adv.
Neeraj Kumar Sharma, Adv.
Indira Bhakar, Adv.

Neeraj Kumar Sharma, Adv.
Diksha Verma, Adv.

Mr.

Mr.
Ms.

Ms.
Ms.

Shreekant Neelappa Terdal, AOR

Aravindh S., AOR
Anika Bansal, Adv.

Ishita Bist, Adv.
Suveni Bhagat , AOR
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Mr. Gopal Prasad, AOR

Mr. Rishi Sehgal, AOR
Mr. Akash Vashishtha, Adv.

Mr. Sravan Kumar Karanam, AOR
Mr. Kumar Abhishek, Adv.

Mr. Kumar Nikhil, Adv.

Mr. P. Venkatraju, Adv.

Mr. Sanjai Kumar Pathak, AOR
Mrs. Shashi Pathak, Adv.

Mr. Arvind Kumar Tripathi, Adv.
Ms. Shweta Jayshankar Dwivedi, Adv.
Ms. Smriti Singh, Adv.

Mr. Pukhrambam Ramesh Kumar, AOR
Mr. Karun Sharma, Adv.

Ms. Rajkumari Divyasanha, Adv.
Ms. Anupama Ngangom, Adv.

Ms. Srishti Agnihotri, AOR
Mr. D.P. Singh, Adv.

Mr. Shishir Pinaki, AOR
Mr. Abhimanyu Singh, GA
Mr. Sarad Kr. Singhania, AOR

Ms. Rashmi Singhania, Adv.

UPON hearing the counsel the Court made the following
ORDER

1. This Court by order dated 11.12.2024 had taken note of the
fact that prior to 2017, the figures given by ISRO regarding the
number of wetlands in India having an area of more than 2.25
Hectares was 2,01,503 and the latest ISRO data of the year 2021
reflected the figure having increased to 2,31,195. Hence, this
Court was of the view that said figures will have to be checked at
the ground 1level. The manner, method and mode in which this
evaluation has to be undertaken has been traced to the Wetlands

(Conservation of Management) Rules, 2017 namely identification of

PR
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such wetlands, which 1is described as ‘Ground truthing’. This
exercise ought to be undertaken by the respective States, same have
been neglected by most of the States, except the State of Punjab to
some extent and nothing have been done in that regard. Hence, Court
vide order dated 11.12.2024 directed each of the State / Union
Territory Wetland Authorities to complete ground truthing as well
as demarcation of wetland boundaries of each of the wetland which
have been identified by Space Application Center Atlas (SAC Atlas),
2021. A specific direction was issued by this Court that above said
task was required to be expeditiously completed and at any rate
within a period of three months from the date of the order.

2. Ms. Aishwarya Bhati, 1learned Additional Solicitor General
assured that Union of India had undertaken the task of monitoring
with each of the State and a detailed affidavit was agreed to be
filed before the next date. Accordingly, an affidavit has been
filed on 24.03.2025 and today, a brief note has also been furnished
enclosing therewith a chart, which reflects the ground truthing and
boundary demarcation undertaking by respective State Wetland
Authorities. The comparative statement via-a-vis with reference to
the ground truthing carried out as on 22.03.2025 and 21.07.2025 as
well as the boundary demarcation carried out by the authorities
would reflect the sorry state of affairs.

3. Mr. Jayant Bhushan, learned Senior Counsel appearing for the
petitioner(s) would draw the attention of the Court that seven
States namely, Andaman & Nicobar Islands, Arunachal Pradesh, Dadra
Nagar Haveli & Daman and Diu, Haryana, Goa, Jharkhand, Puducherry,

Sikkim, Karnataka and Ladakh have achieved less than 50% and the

126
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States of Delhi, Haryana and Himachal Pradesh have achieved less
than 40%. This would clearly indicate that the respective States
Wetland Authorities seem to be moving at a snail’s pace and the
direction issued by this Court has not yielded positive results.

4, In that view of the matter, we direct these States to expedite
the ground truthing and boundary demarcation expeditiously and at
any rate within an outer 1limit of two months from today, failing
which, the Secretaries of the concerned States of the Department of
Environment and Ecology will have to personally remain present
before this Court on next date of hearing. It is also made clear
that inaction on the part of these State Wetland Authorities would
compel this Court to pass coercive orders against such of those
States which has failed to comply with the direction issued earlier
as well as the direction issued by this order.

5. In the 1light of the wetlands having been identified, it is
incumbent upon the State Wetland Authorities to publish the same in
the respective State Governments’ website indicating such of those
Wetland which have been identified together with the areas, where
ground truthing and demarcation of boundaries have been undertaken
by distinctly and separately indicating the same, which exercise
shall be undertaken before next date of hearing.

6. Let the affidavit of compliance be filed immediately after
such an exercise being undertaken and at any rate before the next
date of hearing.

7. Union of India shall coordinate with the State Level Wetland
Authorities and expedite the issuance of notifications for which
the draft notifications are already’}hiiﬁgééZQﬁigh would reflect
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the pro-active action undertaken by such authorities and a meeting
in this regard shall be conveyed by Union of India of all the State
Level Wetland Authorities and make them aware of the situation and
expedite the works which are required to he undertaken by them.

8. The statistics furnished today would also reflect that
wetlands which are 1less than 2.25 Hectares are required to be
identified as prescribed under the extant Rules and the affidavits
of the State Governments of Wetland Authorities shall also dwelve
upon as to the manner and method in which steps have been taken or
being taken to protect these wetlands which are 1less than 2.25
Hectares which according to the statistics is around 5,55,557 as
mentioned in the Wetland Atlas.

9. List on 07.10.2025.

IA N0.203606/2022 in W.P. (C) No.230/2001:

Issue notice to the respondents in W.P. (C) No.230/2001,
returnable on 07.10.2025. The petitioner(s) shall furnish requisite

number of copies in the Registry for issuance of notice.

(NEHA GUPTA) (AVGV RAMU)
SENIOR PERSONAL ASSISTANT COURT MASTER (NSH)
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Execution Application No. 16/2019
In

Original Application No. 153/2014

NOTARIAL

Indian National Trust for Art & Cultural Heritage ...Applicant(s)

Versus

Govt. of N.C.T of Delhi & Ors ...Respondent(s)

Affidavit on behalf of Ministry of Environment, Forest & Climate Change

(Respondent No, 10)

I, Dr. R. B. Lal S/o Shri Jhamman Lal, aged about 49 years, presently working as

|, Scientist ‘F’ at the Ministty of Environment, Forest & Climate Change

o
(MoEF&CC), Regional Office, Lucknow, Kendriya Bhawan, 11" Floor, Sector
1
7/ / *d

“LAOE

S
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“H”, Aliganj, Lucknow-226020, Uttar Pradesh, do hereby solemnly affirm and

declare on oath as under; -

1. That, I am, the above-named Deponent, authorized and well conversant with
the facts and circumstances of the present case and thus competent to swear

the present affidavit,

2. That, the pfesent execution application has been filed seeking execution and
compliance of Judgment/Order dated 20.02.2017 in the matter of Indian
National Trust for Art & Cultural Heritage vs. Govt. of NCT of Delhi & Ors
(OA No. 153/2014), wherein, the Hon’ble Tribunal was pleased to direct:
“We have heard the Learned Counsel appearing for the parties. The
Learned Counsel appearing for the State of Haryana submits that in
Original Application No. 325 of 2015 titled as Lt. Col. Sarvadaman Singh
Oberoi Vs. 'Union of India & Ors., the State Government has taken up the
stand that the Najafgarh Jheel has been accepted o be a water body and the
Government has decided to identify the said water body and approval in that
behalf is under process. He says, however, the matter still has to receive
approval from the competent authority in the State Government. In light of

that, nothing survives in this Application and the same is disposed of.

s
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Thus Original Application No. 153 of 2014 stands disposed of without any
order as to cost.

The Applicant is at liberty to move the Tribunal, if the occasion so arises.

In view of this statement, the NCT of Delhi is directed to take appropriate

¢]

steps in accordance with law.’

. That, vide Order dated 01.05.2025, the Hon’ble Tribunal directed;

“8. The issue concerning the exact area of the Najafearh Lake on the
Haryana side is required to be decided and the exact area is required fo be
determined by some independent competent body. Hence, we direct the
Applicant to implead the National Wetland Authority in this execution

application through the Chairman and serve the same.

10. The National Wetland Authority is expected to file the reply affidavit at

least one week before the next date of hearing.

. That at the outset, it is submitted that this respondent, MoEF&CC is the

nodal agency of the Central Government for planning, promotion, co-
ordination and overseeing the implementation of India’s environment and

forest policies. The primary concern of the Ministry is the implementation of

o
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policies and guidelines relating to conservation of the country’s forests,
lakes and rivers, its biodiversity, natural resources and wildlife.

5. That the Jand’ & ‘water’ are a subject matter of State Government. The
forest/wetland areas and the legal boundaries thereof, are determined and
maintained by the concerned State Government. That being the repository of
land records, State Government has the primary responsibility to determine
status of any parcel of land, giving due regards to gazette notifications,
provisions under Central and State Acts and concerned Judgments and

directions of the Hon’ble Courts/Tribunals.

6. That, for effective conservation and management of wetlands in the country,

the MoEF&CC, had notified the Wetlands (Conservation and Management)

Rules, 2017, superseding the Wetlands (Conservation and Management)

Rules, 2010 with decentralization of powers in view of the fact that “Water

and Land” are subjects which come under the purview of the State List.

Under these Rules, the State/Union Territories Wetland Authorities have

been constituted, thereby, replacing the erstwhile Central Wetlands

{ Regulatory Authority. The powers & functions of State/UT wetland

authorities are outlined under Rule 5, while Rule 7 specifies the delegation

/
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of powers and functions to the State Governments and UT Administrations
for notification of the wetlands. The Wetlands (Conservation &

Management) Rules, 2017 are annexed as Annexure/R10/1.

. According to Rule 2(g) of the aforesaid 2017 rules, “wetland' means an

area of marsh, fen, peatland or water; whether natural or artificial,
permanent or temporary, with water that is static or flowing, fresh, brackish
or salt, including areas of marine water the depth of which at low tide does
not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed Jor drinking water
purposes and structures specifically constructed Jor aquaculture, salt

production, recreation and irrigation purpose,

- That, Rule 3 of the aforesaid rules, stipulates their applicability to: (a)

wetlands categorized as 'wetlands of international importance' under the
Ramsar Convention; and (b) wetlands as notified by the Central
Provided that these rules shall not apply to the wetlands Jalling in areas

covered under the Indian Forest Act, 1927, the Wild Life (Protection) Act,

Yoy

)
[ /=
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1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the

Coastal Regulation Zone Notification, 2011 as amended from time to time.

. That, Rule 4 of the aforesaid rules, provides the list of activities that are

restricted in the wetlands. Rule 4(1) provides that wetlands shall be
conserved and managed in accordance with the principle of ‘wise use’ as
determined by the Wetlands Authority. Rule 4(2) enumerates the activities

which are restricted:

a. Conversion for non-wetland uses including encroachment of any kind;

b. Setting up of any industry and expansion of existing industries;

¢. manufacture or handling or storage or disposal of construction and
demolition waste covered under the Construction and Demolition Waste
Management Rules, 2016; hazardous substances covered under the
Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or
the Rules for Manufacture, Use, Import, FExport and Storage of
Hazardous Micro-organisms Genetically engineered organisms or cells,
1989 or the Hazardous Wastes (Management, Handling and Trans-
boundary Movement) Rules, 2008, electronic waste covered under the E-

Waste (Management) Rules, 2016; // -
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d. Solid waste dumping,

e. Discharge of untreated wastes and effluents from industries, ciries,
towns, villages and other human seftlements;

f. any construction of a permanent nature except for boat jetties within fifty
meters from the mean high flood level observed in the past ten years
calculated from the date of commencement of these rules; and,

g. Poaching.

That, Rule 7 of the Wetlands (Conservation & Management) Rules, 2017
stipulates the delegation of powers and functions to the State Government &
Union Territory Administrations. As per the provisions of Rule 7 (1) and (4)

of the Wetlands (Conservation & Management) Rules, 2017;

(1) The concerned Department of the State Government or Union Territory
Administration shall, within a period of one year from the date of
publication.of these rules, prepare a Brief Document for each of the wetland
identified for notification, providing: —

(a) demarcation of wetland boundary supported by accurate digital

maps with coordinates and validated by ground truthing;

135
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(b) demarcation of its zone of influence and land use and land cover

thereof indicated in a digital map;
(¢) ecological character description,
(d) account of pre-existing rights and privileges;

(e} list of site-specific activities to be permitted within the wetland and

its zone of influence;

(1) list of site-specific activities to be regulated within the wetland and

its zone of influence,; and
(g) modalities for enforcement of regulation,

(4) a) In case of trans-boundary wetlands, the Central Government shall
coordinate with concerned State Governments and Union Territory
Administrations to prepare the Brief Document containing information as

listed in sub-rule (1).

b) Based on the Brief Document, the National Wetlands Committee shall
make recommendations to the Central Government for notification of the

wetland,
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¢) The Central Government shall, after considering the objections, if any,
from the concerned and affected persons, notify the wetlands in the Official
Gazette, within a period not exceeding 240 days from the date of

recommendation by the committee,

That, according to Guidelines for implementation of Wetlands (Conservation
& Management) Rules, 2017,

“60. In the case of transhoundary wetlands, the respective State
Governments/UT Administration may initiate the process of preparation of a
common Brief Document and submit the same to MOEF&CC. If required,
MoEF&CC shall coordinate with the concerned State Governments/UT
Administrations for preparation of the Brief Document and addressing
relevant issues. The Ministry will further process Brief Document as per

process laid under Rule 7(4) of Wetlands Rules, 2017.”

Guidelines for implementation of Wetlands (Conservation & Management)

Rules are annexed as Annexure/R10/2.

- That, vide order dated 11.12.2024, the Hon’ble Supreme Court observed that

“Prior to 2017, the figures given by ISRO regarding the mumber of wetlands

13F .
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in India having an area more than 2.25 Hectares was 2,01,503. The latest
ISRO data, which is of the year 2021, shows that this figure has now
increased to 2,31,195.", and further, inter-alia, directed that eact of the
State/UT Werland Authorities shall complete ground truthing as well as the
demarcation of wetland boundaries of each of the Wetland which have been
identified er their State by Space Application Centre Atlas (SAC Atlas),
2021 as expeditiously as possible, but definitely within a period of three
months from 11.12.2024. The order dated 11.12.2024 is annexed here
as Annexure/R10/3.

It is pertinent to mention that in compliance of order dated 01.05.2025, a
virtual meeting was convened on 15.05.2025 by Wetlands Division,
MoEF&CC, with representatives from the State Wetlands Authorities of
Haryana and Delhi to deliberate on issues related to the notification of
Najafgarh Jheel-—a transboundary wetland situated along the Delhi-
Gurugram border—in accordance with the Wetlands (Conservation &
Management) Rules, 2017, Accordingly, it was decided that “a Joint report
shall be submitted within two months by Wetlands International South Asia

(WISA), and World Wildlife Fund (WWFE)-India. They shall also prepare a

Z
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Joint Brief document, delineate the boundary on both Delhi and Haryana
side after proper stakeholder consultation including the farmers and other
community members in the adjoining areus. Further, the report should
include assessment of the impact of the bund on Haryana side on the
wetland ecosystem. Concerned authorities from both the Governments of
Haryana and NCT of Delhi are kindly requested to cooperate with the team
Jor effective compliance.” Minutes of meeting dated 15.05.2025 are annexed
as Annexure/R10/4,

That, in furtherance of the aforesaid meeting dated 15.05.2025, a team
comprising of representatives from WISA and WWF-India conducted a field
visit to the Delhi side of Najafgarh Jheel on 06.08.2025, and to the Haryana
side on 19.08.2025, to carry out the assessment. During these visits, the team
undertook detailed field surveys, engaged in consultations with the relevant
Government departments and local stakeholders, and prepared an interim
field visit report. Photographs of field visit conducted on 06.08.2025 &

19.08.2025 are annexed as Annexure/R10/5.

. That, the interim report submitted by WISA and WWF-India in relation to

the Najafgarh Jheel is required to be revalidated by the National Centre for
3
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Sustainable Coastal Management (NCSCM), an Expert institution of repute
working with the Ministry of Environment, Forest and Climate Change for
protection, bonservation, restoration and sustainable management of India’s
coastal & marine environments. The said revalidation is being undertaken in
compliance with the directions passed vide order dated 01.05.2025, for the
purpose of determining the exact area of the Najafgarh Jheel. Such
revalidation is necessary to ensure uniformity of methodology, adoption of
scientifically accepted parameters, and legal sustainability of the boundary
delineation, so that the same withstands judicial and administrative scrutiny
and can foﬁn the basis of subsequent regulatory actions.

That, it is pertinent to submit that NCSCM is already undertaking similar
scientific demarcation exercises in other States, including Maharashtra,
where it has been engaged in delineation of wetlands and coastal stretches in
consultation with the State authorities. Reference to such ongoing work
demonstrates that NCSCM is the nationally recognized expert agency for
such tasks, and its involvement in the present case will add value to the

entire exercise.
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17. That, the Interim report is prepared, and it is most respectfully prayed that
the Hon’ble Tribunal may be pleased to grant a period of eight weeks for
submission of Final Report by the NCSCM.

18. That, in view of the aforesaid, the Hon’ble Tribunal may pass the order(s) as

it deems appropriate.

o
DEPONENT

VERIFICATION

Verified at Lucknow on the ,2” P of September, 2025 that the contents of
Paragraphs of the aforesaid affidavit are true and correct to the best of my
knowledge and belief and nothing material has been suppressed or concealed

therein.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
‘ NOTIFICATION
New Delhi, the 20th September, 2017

GS.R. 1203(E),—Whereas the wetlands, vital parts of the hydrological ¢ycle, are highly productive
eensystems Which support rich biodiverdity and provide o wide range of ecosystem servives such as water slorage, water
purification, flood mitigation, erosion control, wyuifer techorge, microclimate regulation. aesthelic enhancement of
landscagies while simultaveously supporting many sigailicant recieational, social and cuhural activities, being part of
our rich oultucal heritage:

And whereas many weblands age tireatened by reclamation and degradation (hrough drinage and Ldill,

pollution {discharge of domestic and industrial effluents, disposal of selid wastes), hydrological, a_}ﬂ._-_.‘hl'ﬁ-m_ {‘p»uim',<

withdrawal and changes in inflow and outflow), over-exploitation of their natural resources weshlling in toss of.

biodiversity and disruption in ¢cosystem services provided by wethingds: f YT
2N, |
Y “w WG
R !
. ol e
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And whereas clause (g) of article 51A of the Constitution stipulales that it shall be the duty of every citizen of
India to prolect and improve the natural enviroament including forests, lakes. rivers and wildlife and to have
conpassion for living crearures;

And whereas the Environment (Protection) Aet, 1986 is a compichunsive legislation to provide protection and
improvement of the environment, including inrer-alia, wetlands, and for muticrs connected therewith;

And whereas the National Environment Policy. 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need lo sel up a regulatory mechanisin for all wetlands so as to maintain their ecological ¢haracter,
and ultimaicly support their intczrated mapagement;

And whercas India is-a signutory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of af) wetlands within its lesritory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010, vide number G.S.R. 951(E), dated the 4* December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect ecopomic
henelits to state and national economy, and thercby the Central Government stands commitied to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Adminisirations need to take into account wettand
gcosystem services and biodiversity values likewise withiu their developmental programming and economic well-being,
also taking into cognizance that land and water, twa major ecological conslituents of wetland ecosystems, are enfisted as
State subjects as per the Coustitition;

Aad whereas the Central Government considered it necessary to superscde the Wetlands (Conservation and
Munagement) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereus the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v} of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act. 1986,
published the draft Wetlands {(Conservation and Management) Rules, 2016, vide aumber G.S.R. 385 (E) dated 31*
March, 2006 for information of the public likely to be affected thereby; and notice was given that the said draft rules
wauld be taken into consideration by tie Central Government after expiry of a period of sixty days from the date on
which copius of the Guzette notification is made available to the public;

And whereas the Central Covernment has received the suggestions and objections {rom the State
Goveraments, LInion Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservativn and Management} Rules, 2016;

And whereas the suggestions and objections received in responsc 10 the above mentioned draft rules have been
duly considered by the Centraf Government in coasuftation with State Governments and Union Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environmient (Protectwon) Act, 1986 and in
supersession of the Wedlands (Conservation and Management) Rules, 20140, except as respects things done or omitied to
be done hefore such supersession, the Central Government hereby makes the following rules for conservation and
mansgement of wetlands, pamelyi—

1. Short titie and cotmmencement,—
{1) These rules may be called the Wetlands {Consetvation and Management) Rules, 28] 7.
(2) These shall conte into force from the date of their publication in the Official Gazette,

2,  Delinitions.—

-

I
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(1} Inthese rules, unless the context otherwise requires,- o~ D "‘F‘ /3 @ .
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(&) "Comumittee” means the Nationa! Wetlands Committee referred to in rule 6;

(d) ‘“ecological character” means the sum of ecosystem coniponents, processes and services that characterise
the wethands;

fey “integrated managemenl plan” means a document which describes strategies and actions fur achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives: factors that affect, or muy altéet, the varicus site features: monitoring
requirements for detecting changes in ecological churacter and for measuring the effectiveness of
management; and resowrces for management implementation;

{f) "Ramsar Convention” means the Convention on Wetlands signed at Ramsar, fran in [971;

(zy  “welland” means an arca of marsh, fen, peatland or water, whether natursl or artificial, permanent or
temporary, with water that &5 static or flowing, fresh, binckish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tunks specificully constructed fur drinking water purposes and structures
specificaliy constructed Tor aquaculiure, salt production, recreation and irrigation purposes;

(h)  wetlands complexes” means two or more cealogically und hydrologically contiguous wetdands ang may
include their connecting channels/ducts;

(i) “wise use of wetlands” means maintenance of their ecologicul ehiiructer, achieved through implementation
of ecosystem approach within the context of sustainable development;

1y “zone of influence” means that part of the catchment arca of the wetland or wetland complex,

developmental activities in which induce adverse changes in coosystem structure, and ecosysiem services,

{2} The words and cxpressions used in these rules and not defined, but defined in the Act, shall have the

meanings assigned to them in the Act.

3. Applicability of rules—These rules shall apply (6 the following wellands or wetlands complexes, namelyi—

{a) wetlonds cateporised as ‘wetlands of iternational importance” under the Ramsar Convention:

{b) wetiands as notified by the Central Governmeunt, State Government and Union Territory Administration:

Provided that these rules shall not apply fo the wellands falling in areas covered under the Indion Forest

Act, 1927, the Wilq Life (Protection) Act, 1972, the Farest (Conservaiion) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 us amended from time 10 time

4, Restrictions of uctivities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principie of "wise use’ as determined by the Wetlands Authority.

@

The following activities shall be prohibited within the wetlands, nantely,-

{1) conversion for non-wetland uses including encroachment of any Kind,

(ii) setting up of any industry and cxpansion of existing industries;

(i) manufaciure or hapdiing or storage or disposal of consteuction and demolition waste caversd under

the Construction snd Demolition Waste Management Rules, 2016, hizudous substunees covered
under the Manufactuse, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Munufacture, Use, Import, Export and Swiage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hozardous Wastes (Mannzement, Handling and Transboundary
Movement) Rules, 2008; electrenic waste ouvered under the B-Wuste (Management) Rules, 2016;

{iv) solid waste dumping;

(v) discharge of untreated wastes and ctfluents from industries, citics, towns, villages and other human
settienients;

(v} any construction of @ permanent nature except for boat jetties within 1y metres from thentetm high; ;*. :
flogd level abserved in the past ten years ealevtated from the doie of commencemant ol these muless -
ad, ‘ : 1

{vii} poaching. fh ]
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Provided that the Central Government may consider proposals from the State Govermment or Union

Territory Administration for omitting any of the activities on the recommendation of the Authorily.

5,  Wetlands Authoritles.—(1) The Central Government hereby constitutes the State Wetlands Auvthority in each
State with the following members, namely;—

M

(i)
(iii}
{iv)
vl
i)
{vii)
{viii)
(ix)
{x)
(xi)
(xi1)
{xiii)
(xiv)
(rv)

{xvi)

{xvii)

(xviii)

@

(i
(i)
(i)
(iv)
(v)
(vi)
(vii)
(viii)
{ix)
)
{xi)
(xii)

Minister Tncharge of the Department of EnvironmentForests of the State Government or Minister In-
charge of the Departinent handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairpersan;
Secretary in-charge of the Department of Environiment - Member «i-afficie;

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Mumber ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Depariment of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Trrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department uf Tourism - Metmber ex-officio;

Secretary in-charge of the Diepartnient of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officia;

Chief Wildlife Warden - Member ex-officie;

Membier Secretary, State Biodiversity Board - Member ex-offivio;

Member Secretary, State Polfution Control Board - Member ex-officio;

Additivaal Principal Chiel Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officie;

One expert each in the fields of wetland ecology, hydrology, fisherics, landscape planning and socie-
economics to be nominated by the State Government; and

Additional Sccretary/Joinl  Secretary/Director in the Depactment of EBnvironment/Forests or
Department handling wetlands - Member Secretary,

The Central Government hereby constitutes the Union Teritory Wetlands Authority for each Union
Teeritory with the following members, namely:—

Admi;iﬂmtor or Chief Secretary of the Union Territory - Chairperson;

Secretary in-charge of the Department of Environment - Vice Chairperson;

Secrctary in-charge of the Department of Forests - Member ev-officios

Sceretary in-charge of the Department of Urban Development « Memtber ex-officio,
Secretary in-charge of the Department of Rural Development - Member ex-officiv,
Secretary in-charge of the Department of Water Resources - Member cv-officic;

Secretary in-charge of the Department of Figheries - Member ex-officio;

Secretary in-charge of the Department of Trrigation and Flood Control - Member ex-officio:

Secretary in-charge of the Department of Tourism - Member ex-officio;

Seccretary in-charge of the Departments of Revenue - Meinber ex-afficio;

Director, Remote Sensing Centre - Member ex-officio; ; ’,'r".'ﬁ;f‘:o T A }? '{\ "
<7 \ — - WY
i po S A
Member Secretary, Union Terzitory PollutosCestatCanmilics - Member o officiod , X \\".
i, f / N\ \
5 {7 AK. MAURYA -,
Y T [ Cﬂ. [ Advocate \ = ||
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(xiii)
{(xiv)

(xv)

(xvi)

(xvii)

(3)

)

(1)

)

(e)

)
(g)

@)

W

(k)

ity

{m}

(n)

W?‘EWW 11

Member Secretary, Biodiversity Board of the UT - Member ex-afficio,
Chief Wildlife Warden - Member ex-officio;

Additional Priucipal Chief Conservator of Forests of the Regional Qffice of Ministry of Environment,
Forest and Climate Change- Member ex-officie;

One expert each in the liclds of wetland ecology, hydrolugy, tisheries, landscape planaing and socio-
economics to be nontinated by the Union Territory Adiministration: and

Additional Secretargfoint - Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The State Wetlands Authority or Union Territory Wetfands Authority may co-opt other inembers, not
exceeding three in number, if required,

The State Wetlands Awthority or Union Temitury Wetlands Aathority shall exercise the following
powers and perform the following functions, namely:-

prepare a list of ait wellands of the Stile or Union Terrilory within thiee months from the date of
publicution of these rules;

prepare a list of wetlinds to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notilied under other relevant State Acts;

recomumend identified wellands, based on theiz Brief Documents, for regulation under these rules;

prepare o comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose: the inventory to be updated every ten years;

develop a comprehensive list of activities (o be regulated and permitied within the notified wetlands
and their zone of influence:

recommend additions, i any, 1o the list of prohibiled activities for specitic wetlands;

define strategies for conservation and wise usc of wetlunds within thelr jurisdiction: wise use being o
principie for managing these ecasystews which incorporutes susminable uses fsuch as cuprure
lisheries at subsistence level or harvest of ayuatic plants) as being compatible with conservation, if
ccosystem functions (such as water storage, groundwater recharge, Nood buffering) and values (such
as recreation amd collural) ars maintuined or eahanced;

review integraled management plan fur cach of the notificd weslhands Gnelnding irans-boundary
wetlands fn courdination with Central Governinent), and within these plans consider continuation and
support to traditional uses of wetands which are hurmonized with ceologieal churueter;

in cases wherein lands within boundary of notified wetltands or wetlands compies have privale
tenuney rights, recommend mechanisnis for maintenance of ecologicul character through promotionat
activities;

identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Ternitory level development plans and prograntmss;

ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis {June and December of each ealendur year) infurn the concerned State Government or Union
Terzitory Administration or Central Government on the staws of such rotified wettands through a
reporiing mechanisnt;

coordinate implementation of lniegrated manngement plans based on wise use principle through
various line depariments and othier concemed agencies;

furiction as nodal authority for all wetland  specitic authorities within the State or Ution Teititory
Admivistration; O —
issue necessary directions for vonservation and sustainahle management of we!.ldﬁ«]; to the respective
implemenling agencics;
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undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and

Advise on any other matter suc-moin. or as referred by the State Govermment/Union Tertitory
Administration.

The concemed Department of the Stae Governthent or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Autherity,

The Authority shall, within ninety days of publication of these rules, shall constitute,—-

{a) . a technical committee lo review brief decuinents, managemment plans and advise on any
technicat matter referred by the Wetland Authority; and

(b) a gricvance committee consisting of four members (o provide 2 mechanism for heating and
forwarding the grievances raised by public 1o the Authority;

The Committees referred to in sub-rule (6) shall meet ar least onge in every  quarter to perform their
functions.

The Authority shall meet at least theice in a ycar.

The tecm of now-officiul members of the Authority nominated by State Government or Union
Territory Administration, shall be {or a period not exceeding three years.

6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the Nationa)
Wetlands Commitice with the following membes, niunely:—

M
(i)

(i)

(i)

)
(vi)

(vii)

(viii)

g
(x
(x1)
{xii)
{xiii)
{xiv)
(xv)
(xviy

(v

fxvili)

Secretary, Ministry of Environment, Forest and Climate Change, Government ot Tndia - Chairpesson;

Special Secretory or Additional Secretary dealing with wellands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environmeni, Forest and Climate Change,
Guvernment of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-nfficio;

Joint Secretary, Ministry of Towrism, Governinent of India- Member ex-officio;

Toint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Goverriment of India- Member ex-effivio;

Joint Secretary, Ministry of  Agriculture and Farmers Weltare, Government of India- Member ex-
officio;

Joint Secrelary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio; )

Toint Secrelary, Ministry of Usban Development, Government of India- Member ex-officio;

Joint Sccretary, Ministry of Rural Development, Government of India- Member ex-officio:

The Chairman, Central Pollution Control Board - Member ex-afficio;

Director, Zovlogical Survey of [udia or Scientist F- Member ex-ufficin;

Digector, Botanical Survey of India or Scientist F- Member ex-gfficio;

Dircetor, Space Application Centre, Almedabad or Scientist F- Member ex-afficio;

Member, Central Water Commission - Member ex-officin’

Adviser, Niti Aayog - Member ex-offivio:

Three representatives of State Governiment or Unien TFerritory Administation on a rotationul basis for
- ——

a tenure of two years cach;

One expert cach in the fields of wetland ecology, hydrology, fisherics. landses
econamics; and
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{xix} Rirector/Additional Director/Joint Direclor dealing with wetlands, Minisiry of Environment, Forest
and Climate Change - Member Secretury.

) The National Wetlands Committee may co-opt other members, not exceeding three in number, it
reguired.

3) The National Wetlands Committee shialt perform the lollowing functions. namely:-

fa) advise the Ceniml Government on appropriate palicies and action programmes for conservation and
wise use ol wellands;

(b) evalve norms and guidelines for integrated management of wetlands hased on wise use principle;
(¢} monitor irsplementation of these rules by the Authority:

(d) advise the Centeal Government on progosals received from Stale Governments or Union Territory
Administrations for omission of the prohibited activities as referced in sub-rule (2) of ne 4

(v) recommend degignation of wetlands of international importance ander Romsar Convention;
(f)  recommend trans-bouadary wetlunds for notifications
{g) review progress of integrated management of Ramsar sites and rransboundary wetlands:
(W) advise on colfaboration with international agencies on issues related to wetlands; and
{) advisc or any other malter sue-malo, or as referved by the Central Government.

4y The tenure of non-official members of the Committee shall nol exceed three years.

(3) The Commitlee shall mect at least ence in every six months.

Delegation of powers und Tunctions to the State Governments and Unlon Territory Administrations.—
(13 The conceencd Department of the State Governiment ar Union Territory Administration shall, within a period
of on¢ year [ruin the date of publication of these rules, prepare a Brief Document for each of the watland identified
for notification, providing:—

(8) demurcation of wetlund boundary supported by accurate digitul maps with coordinates and validared by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;
{c) ecolugical character description;

(d) accounat of pre-existing rights and privileges:

(e) list of site-specific aclivities to be permitted within the wetland and its zonc of {nfluence;

(I} list of site specific activities (o be regulaled within the wetland and its zone of influence; and

(g} modalities for enforcement of regutation;

(2} Based on thie Brief Document, the Autherity shall make recommendations 1o the Stale Government or Union
Temitory Administration for notilying the wetlands.

(3} The State Govemment or Union Territery Administiation shall, sfter considering the objections, if any, from

the concerned and affecied persons, noufy the wetlands 1 the Official Guzette, within o periodl not exceeding
240 duys from the date of recommendation by the Authority,

(4) (a) In case of (rans-boundary wetlands, the Central Government shall coordinatec with concerned Slate
Governments and Union Territory Administrations 1o prepare the Brief Document containing information as
listed in sub-rule (1).

{b) Based vn the Brief Document, the Natiorial Wetlands Committee shalt inake recommendations to the
Central Government for notification of the wetlund.

{¢) The Central Government shall, after considering the objections, if any. from the conuefnid il T
g ) : W

persons, notify the wettands in the Official Gazette. within 2 period not exceeding 240 rﬁi}}_‘. fron {]

reconumendation by the Cominittee. =
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(5) (a) The Central Govemment shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State¢ Government and Unfon Territory Administration shall upload all relevant
information and documents pertaining to wetlands in their jurisdiction,

[F. No, J-22012/78/2003-CS (W) P\, V]
Dy, A. DURAISAMY, Scientist 'G'
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The Ministry of Environment, Forest and Climate Change (MOEF&CC) has notilied Wetlands
(Conservation and Management) Rules, 2017 (hereimalier Wetands Rules) ander the provisions
ol the Environmeut (Protection) Act, 1986 as cegulutory framework for consernvation and
magement of wetlands i India. These guidelines have been drafted to support the Siate
Governments / Union Terrlory (UT) Administrations in the ninplementation of the Rules by
providing guidance on:

ay  Preparing a hist of wetlands in the Stale / UT

b) Identifying wellands lor notilication under Wetlands {Conservation and Management) Rules,
2017

o) Delineating wetdands, wetfands complexes and zone of influence

d) Preparagon of Brief Documernt

e)  Determining "wise use’ and ceological character

) Developing o list of activities (o be resuliied and pennitted

1) Developing an Integrated Managemeni Plan

h) - Constitution and operational matters of the Wetands Auathorilies

1) Overlapping provisious.

These gutdelines were drafted by a committee constituted by the MoEF&CC vide OM dated
August 10, 2018, The committee comprised Mr 1A Vora (former CCEF Wildlife, Government
of Guarat), Dr Awvind Kumar (President, Tndin Water Foundation), Dr B.C. Jha (Formea
Director (Wetlansds), Central Inland Fisheries Research Institute), Dr P S, N. Rao (Director,
Scthool of Plwmning aud  Architecture), Tr Alroz Ahmad  (Member, Environment  and
Rehabiltauon, Narmada Control Authonty) and Dr Ritesh Kumar (Director, Wetlands
International Souh Asia), The conumittee met on five oceasions at MoEFLCC, New Delhi for
the said purpose, and submitted final version of the guidelines to the Ministry on December 3,
2018, The diadt gnidelines were subsequently sent for commments 1o all State Governments / UT
Administrations, and have been linalized after due consideration of the comuents received., The
Commitee nnmensely benefitted from the discussions held with My Manju Pandev (Joint
Secretary), The Commitiee also acknowledges the suppust received Trom Ms Rita Khiauma
(Scientist 'F'), Dr M. Ramesh (Scicntist '12), My Chandan Singh (Scientist 1), Dr Ann Chetal
(Research Assistant) and Ms Pallavi Mukherjee (Research Assistant) during the muidelines
preparalion process.

The provisions of Wetlnds Rules apply to:

a) Wetlands designated by the Government of India to the List of Wetlands of Intemational
Iportance under the provisions of the Convention on Wetlands (Ramsar Convention).
[Ref. Rule 8 () of Wetlands Rule)

b Wetlanes notfied ander the rules by the Central Governiment, State Cmcmmcul dnd UT
Administraton, [Ref, Rule 3 (1) of Wetlands Rule] ==
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All wetlands, nrespective of their location, size, vwnership, biodiversity, or ecosystem scrvices
values, can be notified under the Wetlands Rules, except:

a) River channels;

b) Paddy fields;

o} Humansmade waterbodies specifically constructed for drinking water purposes;

dy Human-made waterbodies specilically constructed Tor aquaculture purposes;

¢} Human-made waterbodies specilically constructed for salt produclion pirposes;

I Humanemade waterbodies specilically constructed for recreation purposes;

g Human-amade waterbodies specilically constructed for irrigation purposes;

) Welands lLalling within weas covered under the Indian Forest Act, (927; Forest
{Conservation) Act, 1980; State Forest Acts and amendments thereot;

) Wetlands falling within areas covered under the Wildlife (Protection) Act, 1972 and
amendments thereof;

1 Wetlands falling within areas covered under the Coastal Regulation Zone Notification, 2011
and amendments thereof.

{Ref. Rule 2 {g) and Rule 3 of Wetauds Rules]

Human-made wetlands are defined as wetlands that are planned, designed and operated to meet
a speclic purpose (such as providiog water for irrigation, producing fish tirough culture
operitions, producing salt, recreation, preventng salinity meeusion, Hood control eie). Only
those human-made wedands that bave been built for purposes, mentioned al paras 4c) = 4g)

above, are excluded from notfication under these Rules,

Nanrral wetlands, partly or wholly used lor puwrposes as mentioned al 4¢) — 4g), atlract the
provisions of the Wetlands Rules.

Wetlands designated as Ramsar Sites miay be notilied under the Rules as per the process
mentioned in paragrapls 57-65, even when partly or wholly overlappiog with areas covered under
the Indian Foresi Act, 1927; Forest (Conservation) Act, L980; Stute Forest Acts and mnendinents
thereof; Wildlife (Protcction) Act, 1972 and amendments thereol; Coastal Regulation Zone
Notification, 2011 and amendments thereof, Regulations for parts of wetlands overlapping witls
4h=dj supra) will, however, be as per the corresponding regulatory amework, Ramsar site areas,
not vovered under any of the ovedapping laws and rules, will atract the provisions of the
Wetlinds Rules (Refer llustration 1 below),
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Area designated
under The
Wildhte
Protection Act,
1972

Aren designated
under The lndin
Forest Aet, 1027

1 destonated under
CRZ Nutification, 2018

Hiustration 4> Using the Wethds Rules to filf e the gaps in sitwations of multiple regafations in i Rumsar
Sute. In the simsation shove, wikilife sanctuary Gdicated as ) wd @ resceved forese (ndicated as I partly
everlyr with the Ruisar Stie bowadary. Being a coasted wotluwl, a pat (ndicaeed as o) abse Fdls wirder

Coastd Rogulation Zope. In such cases, @ 5 wecommended that the entive Ramsar Site, ichisive of

oserlapping areas, 15 delineated and notficd wider the Wetlwids Reles. The overlapping arcas shall
contine to be regulated as por respective Acts and Rules, and the semaining arca iy be regulited as per
the provisions conidined m Wetands Rides. Swndar spproach can e takien even oy wetlands that e
stesf Breen desigyated as Ravgsar Site.

8. For wetlands falling within the critevia 3 (b) (supra), the exclusions mentioned at para 4 2) = 4)
shiall apply only in cases wherein the entire wetlud Falls under the said category. In cases wherein
arcas falling within para 4 @) = 4 ) lorm a part of Luger wedand or wetlands complex, and

P exclusion may cesult in impeded ecological vontigaity and connectivity, such areas may be
1,4' included within the boundary of wetland beg natified. Regulations within the boundaries of

areas mentioned at para 4 h) = 4 3 will, however, be as per the corresponding regulatory
frameworks (Reter Tustration | and 2),

9. Though Protecied Areas and areas falling within the purview of Coastal Zone Regulation have
been excluded from notificanon under the Wetlands Rules, management of such wetlands may
benelit through the application of 'wise wse’ approach (within the framework of existing laws and
riles) as outhined 1n Section VIT of these muidelines.

| 6O
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Thwsrration 2 Considering river stretch and humarenade wetlinds for nobficaiton. In situations when the
emtire wettand, (o be notficd, s a viver streweh hoadivated as (), paddy liekds findicaed a5 (0, -
miacle wethand waterbodies Loy sragation: findicated as &), anud fnamede waterbodies created tor
aquacalture purposes findicated as ()], these nan not he notitied vader the Wetdlands Rufes. However, i
cses as i (el wherein river chauncls, paddy ficlds, and huan-made wetlands such as agquaculture areas
forn a part of a farger wetland or wetlad complex, and exdudiug such arca may fragment the wetland
regnue, the area to he notdied may Inclade river chasels, paddy ficlds or anv other Buman-made wetlaned.

10, Should the State Governments/UT Admimistrations be desivous, any wetland, even il included
within the list of wedands excluded fram notification under Wetlands Rules, miy be notified
undler the relevant state baws, In this regard, the approach/mechanism outiined in Wetlands Rules

and these guidelines may be suitably adopted.

1}

As per Rule 5 of Wellands Rules, 2017 the Wetands Authorities within States and UTs are
deemed as constituted with the following members:

@ Minsster Incharge ol the Departinent ol Environment/Forests ol the State Govermnent or

A Mimster In charge of the Deparment handling wetlands - Chairpersons(Admistrator or
i 3 Chiel Secretary of the UT - Chairperson s the case of UT)

" b} Chiel Secretary of the State or Additional Chief Seeretary equivalent - Viee Cliarpueisong——-

¢} Secretary incharge of the Deparnnent of Envivommnent - Member exvollivgir (Vidsd ()
Chairperson in the case of L' i —— o
( d)  Secretary incharge of the Department of Forests - Member ex-oflicio; / H‘:‘ r A A
¢} Secretay in-clige ol the Departiment of Urban Development - Member ¢y 3&1‘._ 0; ‘

“TARP X ¢ |
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Secretary n-charge of the Department of Rural Development - Member ex-officio;
Secretary in-chavge of the Departiment of Water Resonrces - Member ex-officio;

Secretary in<charge of the Department of Fishertes - Member ex-oflicto;

Secretary in~charge of the Department of Trigution and Floud Control - Member ex-officio;
Secretary inchage of the Deparunent of Toursn - Member ex-ollicio;

Secretary incharge of the Deparunent of Revenue - Member ex-officio;

Director, State Rermote Sensing Centre - Member ex-officio;

Chiel Wildhle Warden - Member ex-ollicio;

Member Sccretuy, State/UT Biodiversity Board - Member ex-offtcio;

Member Secretary, State Polluton Control Board/UT Pollution Control Committee -
Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of
Environment, Forest and Climate Change - Meinber ex-oflicio;

One expert each i the Telds of wetand ceology, bydrology, Bshenes, landscape plamng
and socloeconomices to be nomirated by the State Government/ £ Administration
Additional Secretary/Joint Secretaryy Direcior m the Dq)m tment of Environment/Forests or
Dupartment handbng wetlands - Member Sceretars

The Department of Environment / Forests or Departiment handling wetlands shall desigiane one
expert each in the following fields for a period not exceeding three vears: [Ref. Rule 5 (2) (xvi) of
Wetlands Rules|

a)
b}
o
)
e}

Wetlands veology
Hydrology

Fishettes

Landscape planning
Sociceconomics

I'he Wedands Authority may co-opl other memibers, not exceeding theee in number, It is

recormmended that at least one member may be drawn from civil society to enable stukebolder
representation.,

The Authonity shall exercise followiig powers and performn the following functions:

a)

b)

<)

&)

Prepare a list of all wetands of the State or UT within three months from the date of
publication ol these rules,

Prepare a hist ol wetlands 1o be notified, widun six months from the date of pablication of
these Rules, taking wito cogiuzanee any existing list of wetands preparedmotificd under other
relevant State Acts;

Recommend identilied wetands, based o tleir Briel Documents, for regudation under these
rules;

Prepare o comprehensive digital inventory ol all wetlands within one vear [rom the date of
publication of these rules avd upload the samie on a dediciied web portal, to be developed
by the Central Government for the siid purpese; the wventory ought o be updated ever
len years;

Develop a comprehensive hist of activines, 1o he regulated and permited within the notified

wetlands and ther zone of mfluence: T
Recomumend additions, ifany, to the list of prohibited activities for specific v/\-f"ﬂ;#\gq ’I /z ([)
Define steaegies tor conservation and wise use of wetlands within then |lrlmlll!lr,;rl’ i ~ \'-‘
Beview Integrmted Minmagement Phin Tor each of the notilicd we U-\d\ tm\ thlHl,.‘ {17 :I| * 1\
. p . . = \
Bty wetlands 1w coordimaton with Central Government), sind \.nhnr rhu ‘ r| Lt ;‘tYﬁ
A 1y
R » ~ VO

2\ ol e i

b2
34



16.

17

: 1083

consider contimuation and support to tadibonal uses of wetkands that are harmonized with
ecological character;

1 Recommend mechanisms (or muntenance of ecologival clrracter through promotonal
activities for land within the bounday of notified wetands or wetlands complex have private
(enancy yights,

I Tdentify mechanisms for convergence of implomentation of the management plan with the

extsting Stare/UT level development plans and programmes;

k) Ensure enforgement of these rules and other relevant Acts, rules and regulauons and on a
halfveardy basis June and December of each calendar year) infovin the concerned State
Govermmnent or UT Admimistration or Central Governinent on the status ol sucls noulied
wetlauds througl o reporting mechanisng

D Coordinate implementation of Integrated Management Plans based on wise use principle
through various line depariments and other concerned agenicics;

m} Function as o nodal anthority for all wetlandsspecific authorities within the State or UT
Adrninistration;

u)  Tssue necessiry directions bor the conservation and sustainable management of wetlands to
the respective nnplementing agencies.

) Undertake measures lor enbancing awareness within stakeholders and local conununities on
values aud functions of wedands; and

p) Advise on any other matter suo-motu, or as referred by the Stae Governmeny/UT
Adminisiration.

[Ret. Rule 3 {4} of Wetlands Rules)

The State Government or UT Adininistragon shall designale a department as nodal department
for wedands, Such departiment shiall provide @l necessary support and act as Secretanat to the
Authority. The Stre Governments / U0 Adininistrations may allocate sufficient budget and
harnim resouwrves o ensure smooth lunctioning of the Authority and conduct of its various
actvities.  The  Authonty and  the podal  depariment amay  idemtily a  professtonal
institute(s)/organization(s) that woukd assist them in their vanons functions such as preparing a
list of wetlands, Briel Documents For notthvation ete.

The Authority shall ineet at least thrice in a year, State Government / UT Administration may
decide an appropriate quoruin, not ess than half of the members. Minutes of meetings of the
Authority tmay be placed in the public domain within a period not exceeding tvo weeks lrom the
day on which meeting has been convenced. {Rel. Rule 3 (2) (8) of Wetlands Ruley)

Fach Wedands Auwthonty shall constitute:

a)  Technical Committes to review Briel Documents, Munagement Plans and advise on any
technical matter referred by the Welliids Authariiy; and,

b Grievance Comumiitee, consisting of four memboers, to provide a mechanism for hearing and
forwarding the urievances mised by the public o the Authority.

{Ref. Rule 5 (G of Wetlands Rules)

. The vomposition of these commnitecs mav be decided Dy the converned State / U Wetkinds

1

Authority, Mectings ol these commiltees shall he held at least once every quarter, waifd

proceedings presented in the next mceting of the Avihonty.

The Wethmds Authory may empower the Grievimee Commitiee to redress-griceances st [He

locad level auned e veeommend fo the Authoviyy for the mdity of deasions. The Ste Governmen

63
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/ UT Adwministration may consider appeinting at Jeast one member with a legal background in
the Grievance Committee. |Ref. Rule 5(6)(b) of Wetlands Rules)
20. State or UT level Wetlands Authorities consttuted before notification of Wetlands Rules, shall
be deemed dissolved for the purpose of these Rules.

21, State / UF Wedands Authorities shall serve as nodal authority for authorities / agencies created
for specific wetlands. Management plans and notifications pertaning to the specific wetland shali
be subject 1o approval and endorsement of the State / UT Wetlands Authonty. Adnunistrative
matiers, however, may continue to be dealt by the nodal department specilied within the
constitution of the wetlands speeific authority.

22. The State / UT Wetlands Authoritics are expected to prepare a list of wetlands within the
bowndaries of their respective States / UTs. This list should be comprehensive, and notjust locus
on wetlands that qualify for notification under these Rules. Therefore, it 1s recommended that
the list is developed based on wetlainds definition of the Ramsar Convention (to which India is a
Contracting Party).

22.1 The Convention, ratified by Government of India, delines wetlands as “areas ol marsh, fen,
peatland or water, whether natural or artificial, permanent or ternporary, with water that is
static or flowing, fresh, brackish or salt, includi ng arcas of marine water the depth of which,
at low tides, does not exceed six meters’. In addition, to protect coherent sites, Article 9.1
of the Convention provides that ‘wetnds may mciude ripanian amd coastal zones achacent
to the wetlands, and islands or bodies of manme water deeper than six meters at low tide
lving within the wetlands.”

23. The National Wetlands Athas prepaved by Space Application Center under the National

Wellands Inventory and Assessient project, and available at

hitpss veddissae gon e vedasdidownlods Wtlancds NAVILA el atlasagndl has spatial

data on wetlands for each State and UT.

23.1 The GIS data lias already been made avatlable by the Wetlands Division of the MoEF&CC
to the representatives of the State Governments / UT Administrations during the regionul
consultation workshops held during 2016-18.

23.2 Wetands Authority may seek the assistance of District Administration o validate the
p informadon provided in the Allas, Existing laud records may also be cousidered while
/ 1 developing the list of wellands.

1 23.3 The fina list of wetlandsAvetland complexes miy be pepared under the following heading:

a)  Weltland Name

b} Geographical coordinates (latimde and longitude of the centre of the wetland}

o) Wetland type (inkand and coastal) and sub-type (natural or human-raade)

A} Diserici(s) within which the wetland is located o

¢} Approximate arca of the wedand W i, 8

) Whether the wetlind falls within the eategory ol regulated wet i.‘;l‘lz_!?.’{.:.u ];‘;: Wetands " N
Rules, f # )

4 /AK, MAURYA \ _ '\“
|
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A format for compiling the hst of wetlinds is at Annex 1. This list may also contain trans-

boundary wetlands (at the end) with additonad deials such as the bordenng Stale/UT under
which wetland is Galling along wilh corresponding areu.

It addition 1o the National Wethands Atlas, it may also be helpful to consider the st of wetlinels
studied and deseribed by viaious agencies, including revenue records (particularly aress recorded
as any of the wetlands types such as ponds, lake, talab, sarovar cre.). The States/UTs mity seck
the assistance of State Remote Sensing Agencies and local experls for preparing such wettand
mventory expeditiously, Stale Governments/ UT Administrations ave also encouraged 1w make

use of satellite bnages available at Natdonal Remotc Scising Center’s Geo-platform Bluwan,
accessible at fup:s Wiy

snrscgovancdasy dovaloadindey.phip,

25

After the wetlands have been identitied for notifications under the Wetlands Rules, the next step

involves delineation of cach ol these wetlunds {or wedands complexes) and their zone of
mfluence,

26, Yor delineating wetlands, it is essential to be asware of the distinguishing characteristics of these
ccosystems. Wetlands arise when inundation by waler produces soil dominated by anaerobic
processes, which in turn forces the biota, particularly rooted plants to adapt to Hooding.
Wetlands, thus, have the following general distinguishing characteristics:

@ Permanent or periodic imundation or saturated soils throughout the year or dring parts of
the vear
b} Presence of macrophytes adapted Lo wet condiions {also known as hydrophyltes)
<) Soll that are saturated or flooded long enough favouring development of anacrobic
conditions
27,

Water creates wethwds, The biological composilion of wetdands, from fish w mugrating
walerbirds, depends on (he ways waler moves within a wetland, The amphtude and (requency of
water level fluctuations are probably the most oritical factors affecting the rompositon and
funetioning of wetlands, Hydrologic:

al regunes may, therefore, be used as the primary delineation
characterisiics lor defining wetld boundary.

28

Wetlands boundary can be derived as the outer envelope ol the muvimum area under
inundation, the area covered by bydrophytes, or suturation of soil near the swface during a
tornal monsoon year, The boundary should be such that during a normal monsoon vear, the
enfire avea is immdated for at least 15 davs, or the soil is saturated roughly withii: one foot from
the surface. It may be pertinent to exclude areas that are only intermittently inundated in the
case of high Hoads (such as one in 100-year Nloods) or extreme events (such as stonn

strges of
extreme intersity).

29. Where tvo or more wetlands exist with o high degree on hydrological comnectivity (for example,
wellands connected during monsooun), or ecological cotmectivity (sharing waerbivd habitals or
located o ity fish pathwiys), these ean be delineated as @ single complex. In such eases,
non-wetland areas may be included within the boundary of the complex to enswe counectivity
and continuity. The connotation of wetland throughout this document ineclu
complex. as may be the case.

('It.'..\. gﬁ-’ql]:gn(lls‘ o
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For cach wedand and wetlands complux, a map shonld be prepared using a Geographical
Information Systerm (WGS84 datwn and U'IM (Universal Transverse Metcator) praojection) and
adopling professional cartographic standards. Essential features to be included in the map e as
follows:

@ Weland boundary

b)  The bounday of scitlements Jocated within and around the wetland
¢} Conaecting drainages, inllows and outllows

d}  Main roads and railway Gf any)

¢} Major landmarks

Recommended scale lor producing the wetlands maps is as follows:

Wetland / Wetlands complex area Recommended scale =
Below 100 ha B L4000 B

Between 100 - 500 ha 110,000

Between 500- 41000 ha 1: 25,000
4000 b :d above 1: 50,000 -

for preparing wetbusds maps
and desails that say be extracted torn tasgenient planming and monitoring decisions, Kesources at 2 LISS

These seades have been recommended on the hass of spatial datit avarizlile
IV data that may be used for preparing map of wetlwds belon 100 ha rendess an approxinate scile of

14000, Even fazrer vwetlands can be mapped wsing finer resolution data, However, for expedicnce and
cost ellectiveness, i lower scale may be sulficient for niecling maagement needs.

Lo o st g e

For cach wedand to be notified, & zone ol influence is to be defined. The zoue of influence of a
wetland s an area, developmental activities wherein are likely to induce adverse changes in
wetland ecosystem siriteture and {ecological) lunctoning,

The boundary of the zone of influence may he defined with due consideration 1o focal hydrology
and nature of land use. For wetlands witl a well-defined surface drainage system, its directly and
freely drnning basin should be delinead as the zone ol influence, This can be done using «
suitable digital elevation rmodel dat and « alicdated usiug toposheets. The basin should CHCQITIPASS
all direct inflow ax well as outflow areas. The viver basin atlas of India (available
b wewsindizen
suppart the delin

T IO N rpin wdexashp e WIRIES. Pulilic alions) may be used
ation.

Fouwetlands with diffused drainage and where the slope is too gente leading to large basin area,
the zone ol inlluence can be delineated on the basis ol features that are likely 1o influence wetlid
functioning adversely. These could be based on e outer periphery of adjoining settlements, or
peripheral agricultural fiekls that drain direetly into the wetlang.

A map should be prepared 1o indicate the following elements in a Geographical Tnformation
Systern (WGS84 datum and UTM projection) and adupting professional cartographic sl_imdmi-}‘.j;::;- =

al  Zone ol influence g " > 1/ ‘\" \\.'l-
by Wetland boundare 7N\ b ST N v/ , = ,\ \)
B 7O . / ;,- ."\.h. .'.*'{.’]-UR‘['J'\. \ X ‘._-1'

i y " s
U 4 Advocate = 1
I;;/ / ! cg ( ;- Wil Howse, Lo, 3 ]I”

.- VSN Real No- 310000 /

I| | A\'\ - 30 i..?u.}’/.;%é}

u. o) A5

_) N ——— A
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¢} Counceting drainages, imblows and outtlisws

d}  Main roads and railway Gt any)
¢} Muyor laindmarks

. The recommended scale at which the map of the zone of influence is to be produgced s as follows:

S
~1

“Area of zone of influence
Below 100 ha

“Between 100 and 500 ha
ﬁ()!‘(.‘. !Ea; «M

Recommended mapping scale
14000
1: 10,000

1 50,000

Management of notified wetlands is recommended to be based on *wise use” approach., Fluman
heings and their use of resources fonm an essential component of wetdand ccosystem dynamnics.
The ‘wise use' approach recognises that restricing wetbind Joss and degradation requires
meorporation ol linkages besween people and wetlands. The wise use principle emphasises thai
hutnan use of these ecosystems on a sustainable basis is compatible with conservaton.

Ramsar Convention defines the ‘wise use’ of wetlands as “the mumtenance of their ecological
character, achieved throungh the implementation of evosvsteny approaches, within the comext of
sustainable  development”. Ecosystemn approach  requires  consideration of the  complex
relationship belween various ecosystem elements and promotion of integrated management of
land, water and living resources. Wise use, through an empliasis on sustainable development,
calls for resource use patterns which ¢ ensure that burnan dependence on wethnds can be
maintained not only in the present but alse i the future. Sceen in totality, wise use is about
manining and enhancurg wetland values and functions to ensure the maingemamce of the Now
of benclits fromy wetlands (their ccosystern services) Frams an inter-generational equity point of
view,

Ecological character is “the combination ol ecosystem components, processes and services thal
tvpify the wetlnd at a given point in time”, Ecosystenn components are living (biotic) and non-
living (abiotic) constituents of the wetland ecosysten. ‘These include:

a.  Geomorphic setling dandscape, catchment, river hasing;

b, Climate (precipitation, wind, temperatare, evaporation, humidily);

¢ Physical seting (area, boundaries, topography, shape, bathymetry, habita type and
conmectivily);

d. Water regime (nflow, outllow, balance, surface-groundwater interactons, inundation
regime, ndal regime, qualing;

e, Weiland Soil flexture, chamical and biological properties);

Biota {Plant and aninal cornmunities)

——

Feosystems processes ovenr between organisms and within and between populations and
connmmities. inclading interactions with the nondiving environmuent that result i an esisting
ceosysfent state and bring about changes 1o ecosystems over time. These includer Phyaical
s Qvater strutification, mixing, sedimentation, erosiony; Ynergy - outrent dondmic
fpriary production, witricor cyching, carbon oycling, decomposition, oxidation-redipetion)

proc
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Processes that maintain animal and plant population (reeruitmient, migration); and Species
interaction (Competition, predation, succession, herbivory).

41. Eeosyslem services are benefits obtained by hunwns lrom ccosystems, calegorized  as:
Provisioning (fisheries, use of aguatic vegelation for economic propose, wetland agriculture,
biochemical products); Regulating (maintenance of hydrological regimes) and Cultural
(recreation and tourism, spiritual, scientific and educational value). Supporting services wre
ncluded within ecosystem processes.

42, A wetland usce s not *wisc-use’ if:

a The interventon leads to adverse changes in ceosystem componetits and processes, such as:

L Reduction in water flowing into the wetlands
ii. Reduction inn the area under inundation, or changey in inumdation regime
il Reduction and alteration of narural shoreline
iv. Fragmentation of wetlands into small patches ol water
v. Reduction in water holding capacity
vi. Degradation of water quality
vil.  Reduction in diversity of native species
Vil Jntroduction or emergence of invasive species
. Decline in wetlands resources, such as fish, aquatic plants, and water

b, The intervention enhances some ecasystemn services (such as food production vahies) while
diminishing other ccosysten services Guch as the ability of wetlands to moderate wetlunds

regime),

48. Some examples of wetlands uses that iy 1ot be ‘wisc-use” are as follows:

Typeol  Intervention - Fcosystem services i‘im_l"_'.r.'u:t stein services
wethand to be'enhanced likely to be dimmnished
Lagoon Prawi aquaculture by & [ el pr ovision e ;‘E’a-tcr rengnw -

creating enclosures witlan, Livelihoods los maoderation

the fagoon area wetlands dependent *  Fiood bullering

COMmMUNItes

Lake Impom;ding waterby  Tncreased water . Al)ili_l_v t moderate

regulaling outllows availability for human ase tloods
Marsh Construction of road Tiansport R e Thydrological

connecting selilements regime modoeration

located on the periphery *  Tlood buttering

B - e Acsthetics
Urban Cuncreiiz:tti:l_of_sl_lurcliile_-—Acstheric value e Abtlity to
lake for beatificalion v Tourism and accommodate
recrealiona bevelils monsoon lows . —— .
«  Habitat vihie§ . ‘
— T — — — -— — _.[_,, » — —
p 44 In several cases, the impact on ccosysteny structure s functions, or n.:‘.lrrr,}’\.--jﬁ feosystedild] / P\ \
.’II 1 services st }:1: unmediaely apparent. I}is, therelore, recommended thag i e me vy, I_ Ii ol |
.’I ]JY{ 2P \ ) '\‘. 12 ' '. AR ' :_:I' ':5:
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approach’is adopted to casure that wetlnds conservation is prioeitized in the case of informaton
uncertainty.,

0t AT LT | e ST RCE T TVl et )
The following activities are prohibited within notfied wetlands:

4. Conversion for non-wetland uses including encroachment of any kind;

b, Setting up of any industry and expansion of cxisti ng indusirics;

. Manulacture or handling or storage or disposal of construction and detnolition waste covererd
under the Construction and Demoliton Waste Management Rules, 2016; hazrdous
substances covered under the Manufacture, Storage and Import of Hizardous Chemicn

Rules, 1989 or the Rules for the Manufacture, Use, Import, Export and Storage of

Hazardous  Microorganisms/Genetically Eogineered Orgunisms or cells, 1989 or the
Hizardous Wastes (Management, Handling and Transhoundary Movement) Rules. 2008:
electronic waste covercd under the E-Waste tManagententy Rules, 2016;

d. Solid waste dumping;

e.  Discharge of untreated wastes and eftluents {rons industries, cities, towns, viltages and other
human settleents;

L Any construction of a permanent mature exeept for bhoat jetties within fifty metres from the

mean high ood level observed in the past ten yewrs caleulated from the dute of

commencement of these rules; and,
g Poaching.
[Ref. Rule 4 (2) of Wedands Rules)

State/UT Weilands Authority, based on consideration of site-specific conditions, may consider
expanding the list ol prohibited activiies for « notificd wetland {or wetlands complex). This
should be specified as such within the naotificaton for specific wedand (or wetlands complex).

. Permission for carvying out am actvily included within the list of prolubited activities [ per

Ruole 4(2) of Wetlands Rules], within a notitied wetlad can only be mven by the MollF&CC. A

specific request needs to be made by the State Government hased on the recommencdation of

Wetlands Authorily specifying:

A Activity for which permission is sought;

b)  Justification thereof;

¢} "The premise on which the activity is not considered detimental to the wetland’s ceological
character; &

d}  Supporting evidence-base (such as an expert report, ELIA, mitigating measures proposed to
be undertakes ete.)

3 = N 2 $- gy — ;- R
Cisrete %‘ LR T P SN N e B3 ERR ST R I NN ]

Aclivities within « notified wetland and its zone ol miluence, which when contained within H
specilic threshold or area, are not likely 1« induce an adverse change i wetlands ecological
character may be placed under the ‘regubived’ category. Such activities should be noglicd within
the notification for « specific wetland (wetlands complex).

SR
0.

e B . o » i1
Following actvities, when regulated, are not likely w induce an adverse change ity wetlands; -
A Subsistenee level biouass I esting (ncluding tadidonal practices);

13
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b Sustainable culture fisheries practices (in private lands);

¢} Plving of non-motorized boats;

d}  Desilting, in case where wetlands inflow regimes and water-holding capacily are impucted by
siltation (note that "decpening’ activities are not the sae as ‘desilting’y; &

¢)  Construction of temporary nature

50. Each activity, however, would neved to be considered on a case Lo case basis keeping ux mind the
ecological chamcter of wetlael or wetlaneds complex. A generie listing of a set of activitics for all
wetlands of the State / Ul may not be leasible or desirable. For example, releasing reaied sewage
may not be advisable for high altitude wetlands that have slow decomposition rates,

3L For cach regulated activity, it may be desimble to set o threshokd limit beyond which the activity
muay be prohibited. The thresholds can be in the torm of 4 spatial limit (such as areas wherein
capture fishing may be carried), temporal limits (such as observing closed season), ecological
condition (such as mainienance of a wates quality parameter withit « preseribed range), numboer
of people (uch as number of wurists permitted Lo visit the wetland on « given day), land use
{such as prohibitng use of intermittentdy mndated area for permunent agriculture, or
construction of enclosure), or any relevant dimension. Some examples of thresholds are:

Aspuet on which threshold can he specified

Activity (Indicative Lisp

a) Subsistence level biomass“l‘la;fcsling ¢  Number of_pcoplc that can be;;rmil{cd to
(including iradidional practices) barvest blomass withit: the wetands
*  Type of harvesting gears (mesh size) and crafts
*  Arca wherein hisvesting is permitted

b_)_l{—clc;uiug of treated scx_mgc T Warer qlmiiry—pamumtcrs (such as):
¢ Dissolved Oxygen,
*  Biological Oxygen Demaned
*  Chemical Oxygen Demand
» Concentration ol heavy metals
«  Coliforms

¢} Sustainable culture-based  fisheries o A wherein culture-based _ﬁshen'es is
praclices permitted
*  Stocking density
*  Water quality

d) Plying of non-motorized boats ¢ Areawherein plying is penmitied

e Number of boats

e} Desiling, in cases where wetlands o Avea wherein desilting can be carried out
inflow regimes and water holding
capacity are impacted by siltation

) Noise Pollution *  Limiing below level suited for waterbird
halita
) Wiashing and bathing acovities ¢ Use of detergent o P —

h) Construction of temporary nature *  Arca whercin temporary constpffions curbi -
/ carried out AR P N
/ D ——— — 4 A \ ¥\
/| pbe [ [ WETHMAURYA \
¥4 ; 9y Advaases. =
' {1, dvocate | = |
J il WA Howse, 1ko, [~ )}
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The penod lor which such structure can be
nmaintained inside the notified wetlands

i} Change in lunduse pattern within the o Fand use does not alter the bydrological
zone of nfluence regime or interrupt species interactions {such
as bivd roigration pathways)

52, The Wetlands Authority shatl be responsible for enforcing the regulations, through enforcement

5

(2%

M

3.

>3

machinery of the concerned State Government / UT Administration.

Aclivities aligned wilh the ‘wise use’ of wetland may be permitied within e weland (vedtands
complex} or its zone of influence, The following activities are likely to be aligned with the *wise
wse’ approach:

2} Ecological rehabilitation and rewilding of nature ;

b} Wetlands inventory, assessment and monHorng;

¢)  Research;

d}  Communication, envirommental education and participation acovities;

e}  Management planning;

) Habitat management and conservation of wetland-dependent species;

8 Community-based ecotourism (vith minimum construction activities);

h} Hauvesting of wetands products within regenerative capacity; and,

) Integrating wetlands as nature-based sohutions for climate change mitigadon and adaptation.

L Permitted activitics nay need to be identified considering the ecological character of cach

wetland to be notilied. It is likelv that an activity may be benigu for one wetland, vel would need
regulation for others. For example, ecotourism may not be desieable for all settands,

- Itis advised thal the State/UT governments may ascertain whether the respective wetlund has

been registered appropriately in the land revenue records. If the wefland has not been registered
s yel, necessary sleps may be tiken early. This would help in ensuring thal the usage of wethand
15 not attered in future througts encroachment, llegal claim of ownership etc.

» Lacl swetland is Hkely to be associated with a range of pre-existing rights and privileges, and it

must be ensured that such rights and privileges are aligied with the ‘wise use” approach, ‘Privilege’
is defined here as a special entitlement granted (o restricted group or persons, on a conditional
basis and can be revoked. ‘Rights’, on the other hand, may be irrevocable and inherently held by
4 human being. Thus, a fish lease granted in certain wetlands by the Department of Fisheries can
be considered as a privilege. Privilege can also be custornary and raditonal {for up;Ig. , the e
ol traditonal fishing techniques, buffalo wallowing, clephant hathing. the source of diinkit

for bovines, ete.). Parkinga honsehoat against a lease right to clean environmerit afe examples of
— = P ;

rights. : ' o . Gl

s
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For assessing the vonsequence of a pre-existing right or privilege on a wetland, i may be
Important to consider their implication on wetland ecological character. The privilege of lishing
granted along a migratory roule can lead 1o an adverse change in fish stocks. Similarly, the
disposal of untreated sewage by houseboat in a wetland can lead to poltuaon. Thus, such
privileges are not aligned with ‘wise use’. On the other hand, in many cases, the subsistence level
harvest of macrophytes may help in keeping species invasion in check and (herelore aligned with
ecosystem health, Such considerations may need to be made while deciding whether a wetlund
use 15 1o be regulated or permited.

- For cach wetland proposed w0 be notified, a ‘Brief Document’ coutaining the following

mformation needs to be prepared;

2 Demarcation of wetland boundary, supported by accurate digital maps with coordinates and
validated by ground uuthing;

b) Demarcation of its zone of mfluence alongwith land use and land cover thereol ndicated in
a digital map;

¢} Ecological characler description;

d) Account of pre-existing rights and privileges;

e} List of site-specilic activitles, to be permitied within the wedand and its zone of umtluence;

) Listof site-specific activities, (o e regulated within the wetland and its zone of infl ucnce; and,

8  Mudalities for enforcement ol regulation.

A lornal for preparing the Briel Docuinent is at Annex 2.

The nodal department, designated by the State Government/UT Administration for wetlands,
shall be responsible lor preparing the Brief Documents.

In the vase of ransboundary wetlands, the respective State Governments/U'T Adiministration
may iitate the process of preparation of a commou Brief Document and submit the same to
MoEF&CC. If required, MoEF&CC shall coordinate with the concerned State Governents/UT
Administrations for preparation ol the Briel Document and addressing relevint issues, The
Ministry will Turther process Briet Document as per process laid under Rule 7(4) of Wettands
Rules, 2017,

All Brief Documents shall be placed lor approval of the Wetlands Authority. The Authority inay
endorse tie Bricf Docament tor notification o the concerned State Government / 17T
Admmistration,

"The State Government/ UT Administration shalt {ssue a draft notification indicating the wetland
(wedands complex) to be covered uider the Wedands Rules, The notification shoukd contain:

a)  Descriplion of the wetland (wetlands complex) boundary along with its map

b} Description of the zone of influence along with a map

¢} List of activities prohibited within the wetland (vetlinds complex) and its zoue of influence
) List ol activides regulated within the wetland {wetlands complex) and its zone ﬁ_:.f,inf:i\u-_ lﬁ{c—}'l
¢l List of activities permited within the wetland Gyetlands complex) and its zone

1 Name and contact details of the nodal person, whe is to be contacted for y :

of inHyenee 7
o wndertake regulated activities. /
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A format for notfication is at Annex 3.
Fach dralt notification shall be placed for public consultation lor sixty days.

The State Govermment alter considering objections from the concerned and alfected persons
shall publish the final notification within a period not exceeding 240 days (rom the date of draft
notification.

MoEF&CC shall issue the dratt and Ginal notilication lor transboundary wellanels.

All Ramsar Sites, deemed covered under these Rules, shall also be noulied as per the process
laidd vut in paragraphs 57-64, This is proposcd to ensure that the site boundaries are propetly
delineated and the knowledge about the same is available in public domain, It is adused that the
information in the ‘Brief Document’ mav be consistent with Ramsar Site Information Sheel
(RSIS), submitted to the Ramsar Convention during site designation or RSIS updated thereafter.,

Wetlands are one of the most embedded and interlinked ecosystems with buman livelihoods
and well-being. A balanced management approach, addressing biodiversity conservation vidues
while providing for sustainable utilisaion in a way compatible with the mamtenance of natural
propertics of the ecosystem, needs to he adopted for these ccosystems. It is, therefore,
recommended  that management ol each notified wetland (is guided by an “Integrated
Maoagement Plan”. The plan refers to a document which describes st ategies and actious for
achieving “wise use” of the wetland and icludes objectives of site management; management
actions required to achieve the objectives; factors Ut afTect, or may uflect, various site leatures;
monitoring requirements for detecting changes in cealogical chiracter and for 1 weuring the
cllectiveness of management; and resources {or manageiment, implementation.  Besides
identifying resources, a management Pl serves several important funcions including generating
baseline information, cornimunication with stakeholders and ensuring compliance with reguliaton
Frameworks and policy commitments.

- Whle it is recognized that each welbwd has its own distinetive ecological and hydrological

features and thereby distinctive m anmagement needs, the following broad planning principles need
to be kept i mind while formulating integrated management plans:

*  Integrated planning: Aquatic and tercestrial ccosystems are intimalely linked by the process
of the water fowing through them. Frvery lad use decision has a conseguence on water
availability, Delineating a basin or a coastal zone euables demarcation of a distinet
hydrofogical wniv which is the natural wtegralion of all hydrological processes within its
boundiry and therctore an ideal and rational wnit for soil, water and bio-resources
conservaton and managenent. Thas, maagement planning lor wetlands should not be
restricied o a delimed administrative boundary, but tather take into aceount wider planning
i management context of the busin or coastal zone within which the sile 1s tocated,

The process of development ane iplemetitation o tansgeinent plans for wetluids olidn
needs (o be accompanied by governance imprevements at basin sl constal Sone Jevel,
Sucttan approach underpins Integrated Laike Basin Moy eanent ramework that ealls fo

17
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achieving “sustainable management of wetlands through gradual, continuous and holistice
improvement of basin governiance, including sustained elforts for integration ol institutional
responsibiliies, policy directions, stakeholder participation, scientific and raditional
knowledge, technological possibilities, and funding prospects and constraints.

Achieving close relationship between planning and governance is eritical, considering
multiple stakeholder and sectoral interests which underlie and, 1o a large exlent, structure
wetland biodiversity and ecosystem service values, and the need to secure people’s

mvelvement and participation in basip=scale management for eonsiderably long periods of
time.

Reflection upon the following six pillars of basin-scale governance may thus be useful:
¢ Insttutions: Development of eflective organisations and governance frameworks
* Policies: Setting broad directions and specific rules
»  Paricipation: Expanding the circle ol involvement
s Technology: Poussibilities and initations
¢ Information: Pursuiig sources of knowledge and wisdom, and
*  HFinance: Seeking sustainable sources at the appropriate level
¢  Use of diagnostic approaches for defining management approach and actions: Given the
uniqueness associated with each wetland, it is important that ‘one size fit all’ approach is
replaced with a diagnostic approach, wherein the ccological, hydrological, socioeconomic

and institutional features are comprehensively assessed and trends therein determined o
be able 10 spell out management objecuves and actions clearly.

¢ Adaptable management Wetlands we influenced Dy a range of drivers and pressures thal

act at multple spatial, temporal and political scales. Their managenent plan, therefore,
needs to be accommodative of uncertainties and challenges. This can be achieved by wsing
an adaptable management approach that allows for suitable modificaion of management
based on continvous site monitoring and assessment of e nfornxation,

o Stakeholder participation: The candilion of any wetland is an outcome of actions by a range
of stakeholders, which are linked 1o the ecosystem in a number of ways, Management
planning, therefore, needs to recognise these finkages, and build & mechanism for
participation of stakeholders in design, review and implementation processes.

«  Govemnance: Being located at the intertace of land and water, wetlands are nlluenced by a
range of developmental activities that take place within their direct and indirect basins a
coastal zones. Institutional arrangements for managing wetlands need to e such that they
we capable of integrating activities across muliiple sectors {(such as agriculture, water
resources, forests, rural development, urban development, forests and wildlife and others),
and balancing the needs of a group of diverse stakeholders while enswing that ecological
integrity of these fragile ecosystems is not adversely allected,

In the above contest, association of entiies or incdividuals as *“Wetland Mitras’ can
cncourage stakcholder participation aued overall governanee, —

7w

Anintegrated wetlinds management pln can be developed in the following : stfsS, thus-aiabling
vé

a systematic diagnosts of wetlnds features and lhmr governing factors to arrye al Jrigngse 'x jen
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Step 1 Preamble Concise policy statement deseribing the vationide for the
applicaien of human, technical ard lnancial resourees for the

wethand managemen o

Step 2 BDescription ol Collation and synthesis of data to describe: wetland location and
wetland [eares extent, catchment, hydrological regimes, biodiversity, ecosystemn
services, sociocconomic and livelihoods
Siep 8 Evaluation of  Based on e description of features, identification of priority
wetlund features wetland features that need to be maintined, and key theats that
acdversely atfect these features
Step 4 Institution: »  Provide an overview of the cursent institational
UTRIGCIICNLS arsangemeats in the context of wetlakls management;

»  Discuss why the current institulional arrigements are
msufficient in ensuring wetlands conseration and wise wses

*  Propose institutional anrangement for wetland managernent,
with specilie locus on;

) Nodal Ageney

) Role of various departiinents and agencies and
coordination inechamsm, und

¢b Role of civil society and communities,

¢ Develop an organogram for managenient plan
mplementation.

*  Regulatory regime specifying  activitics prohibited within
wetlands, activities 16 be regulated within wetlands and zone
ol mfluence and regulation thresholds and  activities
permitted

Step & Seuing ¢  Provide a staterent of the overall goal that the management
Mimagement plan sceks to achieve;
Objectives ¢ Swnmarize the ecological and economic benefits that are
expected from management plan implementation;

e Enlist specilic oljectives;

*  Deseribe strategy lies) Jor achieving cach of the management
ohjectives;

* Provide a strategy for implementing regulatory regiine -
mcluding Jist ol activities hable to be prohibited, regutited
and permitted within the wetland (vetands complex)

Swp 6 Momiloring and e Present an overview of mottitoring the wethind, anad
Livaluation Plan nuutagement plan implementation;

¢ Describe monitoring parameters, the frequency of
monitoring and the agency that will be responsible for
monitoring;

»  Describe how coordination between dillerent monitoring
agencies will he achieved,

« Discuss the infrastructure and human resource requirerneat
tor implementing the management plan. (As far as possible,
include local universities, research organizations and NGOs
in wetlands monitoring);

¢ Discuss the frequency in which reporting shall be doue and
the  responsible  agency; Discuss Low  the momrmmg
oufeomes will be nsed to adapt managemen| .

) !
Step 7 Action Plan Listing of management components aned specifigactiv un-\ W
achieve  anmmigement  ohjedtives.  For vachs  aetivily,
AR
\ 149 (AL T )
/= y L i
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implensentation location, prioritisation, implementing ageney
and tuneline should be specified.

Step 8 Budget Assessient of [mancial resources required for implementing the

manggernent plan and sources of funds.

70.

71.

78,

73.

735,

76.

77.

A description of each step and format for the compilation of integratecl management plan is at

Annex 4.

The management plans should be presented to the Wetlands Authority. The implementation
shall begin only after receiving their endorsement. Management plans for Ramsar Sites and
transboundary wetlands shall als be reviewed and endorsed by the MoEF&CC.

The disgnostic miwtagement planning process, as described above, may also be used to guide
ninagement of wetlands excluded from notification under Wetlands Rules.

Violntesn. aunl Pddied 1R e

The Wetlands Authionities wre entrusted with the respousibility of ensuring enforcement of
Wetlands Rules and other relevant Acts, Rules and Regulations. Provistons of the relevant
Central and State Government Acts are applicable.

All prohibited and regulated activities bevond their thresholds, if taken up within the wetlands
and its zone of nfluence, shall be deemed violations under the Wetlands Rules,

. The violations of the Wetlands Rules shall altract the penal provisions as per the Environment

(Protection} Act, 1486,

Complaints may need to be filed in the case of violations. In exercise of powers conlerred under
clause () of section 19, the Central-Government bas authorised the officers and authoritics listed,
in the Table (p. 238) vide $.0. 394 () published in the Gazette No. 185 dated 16-4-87, 5.0,
237{E) published in Gazette No. 171 dated 99-3-89 and 8.0, 636(E) published in the Gazette
No. 519 dated 21-8-89, and smendments therealter, il any.

The Authorily should evolve a mechanism [or continuous watch and ward of wetlands within
their purisdiction, At the local level, the concerned Gram Panchayat amnd Urban Local Body may
be entrusted with watch and ward in association with any body constituted by the State Wetands
Authority, such as @ Wetlauds Management Unit for « specilic Wedand. At District levels, the
responsibility may be entrusted to the DDO/CDO (District/Cliick Development Officer)/CEQ
{Chiel Execative Oflicer)/ Chiel Progrunme Officer of the Wetland level body, such as a
Wetlands Management nit,

The State Govennments should proactively ensure meorporation of wetlands within land yecords.

. The Wetlands Authonty shalt report the status of nofified wetlands on lall yearly basts to the

State GovernmentyUT Administration andl Central Government (recommenderd prod fr?;"r'—-ﬁ!:\\\_
Annes ). /:.'.\ A ) \'\;;_«\__
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79. The MoEF&CC has created a web-portal for sharing information regarding implementation of

Wetlands Rules. The portal may be accessed at MoEFCC website. The Central Goveriment,
State Government and UT Administration are required to upload al] relevant information and
documents pertaining to wetlands in their jurisdiction. State Governments / UT” Adminisications
are encowraged to develop their own portals and hyperlink the same to the natonal portal. The
State Governments and UT Administrations are also encouraged to upload other project
documents and publications to enable sharing and exchanging good practices refated o welands
management in general, and implementation of regulatory fraumework in particular,
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State / Union Territory:

Name aud address of pevson(s) compiling this inlormtion -

Section 1: Identification, Location and Jurisdiction

L1 Nuamne of the Wethud (Altermaiive vamcs, including u loval language should be @ven in
parenthesis after ollicial name)

1.2 Name of the Village(s) , Tehsil(s), Municipal arca (s)

L3 Name of the District(s) in which wetland complex is located

14 Geogaphical coordinates (atitude und Lougitude, to degree, minutes and second)

Latitude: Frons _ o _

Longitude: From ta

L5 Name of the Department / Agency which has jurisdiction over the wetland / wetlands complex

Section 2: Site Characteristics

21 Area of wedand / wetlands category (ha)

22 Wetland type (Please tick appropriate categories and sub-categories)

Category Subeategory

O Natwal (Inland) O Permaner lakes

O Seasonal/ intermittent liukes

O Pecmanent streams/ creeks

O Seasonal/ intermittent streams/ ereeks
O Oxhow

0 River floodplain

O Permanent freshwater marshes

O Seasonal/ imtermitient freshwater marshes
O Shrub-dominated wekuds

O Tree-dominated wetlands 7ol et
0O Geothermal wetlands P b >
| O Karst and other subterranean hydrological systéms, . o T
b H ot B ETE -
] i o
23 Alyucary 7.
3 L #adu Howe, Ly [0
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2.5

b

¢)

d)

¢)

b

2.6

1100

O FEstuary

O Mangroves

O Coral reefs
O Humnan-made 1 Aquaculture pond

0 Tank

3 Saltpan

O Dum / Reservoir

O Intertidal mud, sand of salt flats

Depth (m) Average

Elevation ém above mean sea level)

Maxbmum

m

Water regimes'
Main source of water (tick all applicable)

{3 Rainfall

O Groundwater 0O Catchment runoff

O Others, please specify_

O Direct/ indirect inflow from river

Water permanence
3 Mostly permanent D Mostly intermittent

Destination of water from wetland
O Feeds groundwater
Water pH

03 Acid (K 5.5) 0 Circumneutral (3.5 « 7.4)

3 Not kuown

Water salinily

[ Fresh (< 0.5 ¢/ 0 Brackish (0.5 - 30 g/)
O Hypersaline (>40g?) 0 Not known

Nutrient in water

{3 Futrophic O Mesotrophic

0O Not known .

Clunatic setting ™

O T'o downstream catchment

O To river

3 Alkaline (> 7.4}

O Euhaline (30- 40 g/1)

O Oligotrophic

O To sea

4 :I\{ Y _’...I_

180
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a)  Annual Rainfall /Snowfall (mm) — —
b Temperature ('C) Minimurm _ Maximun
¢ Humidiry (%) - Misimum  Maximum

2.7  Arca of zone of influence (in ha)
the guidelines on wetlands|

o — _ [Ref. paras 82-34 of

2.8 Maor land use within zone of influence (provide as approximate % of catclunent area)
Forests
Plantation o 9
Agriculture o,
Settlements (Rural)
Settlements (Urban) R %
Industrial .
29 Map of wetland complex and zone ol influence

(To be enclosed as Annex Land 1 to this propusal)

Section 3: Biodiversity
3.1 Notable plant species present in wetland

82 Notable animal species present in wetland

4.3  Species of conservation significance {rare, endangered, threatened, endemic species)

3.4 Major plant invasive alicn species

3.5 Major animal invasive alien species oy 1)

Bl
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Section 4: Ecosystem services
Importance Relevant for the site | T Yes, Détails (upto 50 words for
(please lick yes or each category)
no)
Source of drinking water for people living | OYes CONo
and around
Source of water for agriculture OYes ONo
Fisheries OYes  ONo
Cultivation of aquatic food plants Oes ONo
For buffalo wallowing and use of OYes ONo
domesticated animals
Medicinal plants OYes ONo
s  recreational site R OYes ONo
Buffering communities fromn extreme OYes ONo R
events as floods and storms - -
Gronndwater recharge OYes [ONo
Water purification OYes ONo
Acts as a sink for sediments R OYes ONo |
Has significant cultural and religious values | 3Yes  CINo i
Is a site for recreation and tourism Nes  (INo -
Supports noteworthy plants species OYes ONo
Supports noteworthy animal species | Oyes ONo
Site of high congregation ol migratory Dves ONo
water hirds
Supports life cycle of fish or wnphibians JYes ONo
Mining OYes [ONo
Any other, please list -
/_.__ — —
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Section 5: Pre-Existing Rights and Privileges

Nature of right and privilege

Relevant for the
site {please tick

Does this negatvely
mmpact thie wetland's

Briet description (upfo 50
words for each category)

ves orno) ecological health?
Community Fishing (withoutany | OYes  ONo | OYes  ONo
lease or permission lrom
govermment department) ONot assessed |
Fishing under lease from OYes ONo Oves ONo
government department
_ ONot assessed —
Harvest of plants (without any OYes ONo |[OYes ONo
lease or permission from
government departrent) ONot assessed
Hasvest of plants under lease ey ONo | OYes [INo
from government departiment
ONot assessed
Agriculiure or horticulture within | OYes  CINo OYes ONo
wetland
ONot assessed R
Grazing OYes COINo | OYes ONo
e CINot assessed -
Religions practices OYes ONo [OYes ONa
ONot assessed -
Withdrawal of water for OYes ONo | OYes ONo
domestic use
DOINot assessed o
Withdrawal of water for OYes ONo |OYes [INo
agnentture or fisheries
o - - ONot assessed -
Bathing or wallowing of domestic | OYes  ONo | OYes ONo
animals
ENot assesseed
Plying of boats OYes [ONo | OYes ONo
- CINOUagsessed
Any other, please list heve OYes ONo | DOVes (ONo
ONot assessed o
= —
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Section 6: Present and Potenitial Threats
Threat Degree Present or Poteutial | Additional [
. mformalion, if any 4‘
Changes ill water inflow O Highnfﬂedium O Low CIPrescent
and outffow OPotential
Poliution OHigh  OMedium OLow OPresent
= OPotential -
Unstistainable harvest of | OHigh  OMedium OLow OPresent
biological resources OPotential
Mining (FHigh  OMedium OLow | DIl esont -
OPotential -
Siltation OHigh  OMedium Low OPresent
- CIPotential -
Encroachment OHigh OMedium OLow OPresent
I | OPotentinl
Spread of invasive OHigh  OMedium OLow OPresent — |
species OPaotential
Any other, please list OHigh OMedium Olow OPresent
OPolential |

Section 7: Activities Proposed to be Prohibited (other than those listed in Rule 4(2) of Wedand Rules

and Regulated

28

Activity Whether | Regubition sithin I regulated, Name ol Additional
prohibited | wetlands or zone of | indicate the level department /|| inforniation, if
or influence of regulation {in | agency any
regilated lerns of people, | responsible

restricted area or | for regulation
any other) [ prohibition = |

Withdrawal of water / 0 Wetland /

impoundment/diversion Wetlunds complex

or any other boundir

hydiological O Zone of mfluence

intervention _ -

Harvesting of resources O Wetland /

(living / non-living) Wetlands complex

Doy
[ Zone of miluence
Grazing O Wetlud /
Wetlinds complex
Downedary
O Zone of influence =
O N

Discharge of treated O Wetland / B N

sewage/ eltluent / Wetlands complex AL _—_

witstewater boundzuy fr® '{ 'v“? ;{’Z"‘ ﬁ‘ B

3 Zoue of influence | 4 i
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Construction of boat O Wetland /

jetties, and facilities for Wetlands complex
lemporary use , as boundary

pontoon bridges 3 Zonc of nfluence
Aquaculture, agricnlhre 0O Wetand /

and horticulture Wetlands complex
activities within the boundary

wetland boundaries,

O Zone of influence

Any other, please list

A Wetland /
Wetancs complex
boundary

3 Zoe of influence

Section 8: Activities Proposed o be permitted

Activity Place atick | Within wetlands or zone of Additional information, if any
' miark il inlluence A
refevant
a O Wedand / Wetlands complex
boundary
0 Zone of influence
(s ] O Wetland / Wetlands complex
boundary
O Zone of influence
a O Wedand / Wetlands complex
bownclary
0 Zone ol influence
|0 O Weikmd / Wetlands complex
boundiry
0 Zone of influence
0O O Wetlund / Wetlands complex
bowndary
0 Zone of inflyence
0 0O Wettand / Wetlands complex

boundary
8 Zone of mfluence

0O Wedand / Wetands complex
bounddary
0 Zone ol wlluence

Section 9; Listing of Available Scientific Resources Used
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CHECKLIST

o
(m)

Qoo aoaaa

o a Qa

Responsible agency has been clearly ilentified and details of contact person included

Wetland/ wetlands complex boundary has been delineated using GIS and firmed up by
adequate ground truthing

Wetland/ wetlands complex map has been provided at required scale

Zone of influence has been delineated and included in wetfand inap or a separate tap
Wetand zone of inflluence 1s sufficicot to manage all activines

Site’s importance have been bsted, and for major calegories, justification is provided
Site’s biodiversity values ave listed, and for major categories, justification is provided
List of pre-existing rights and privileges is provided

Counsistency or inconsistency ol pre-existing rights and privileges is indicated to be best of
available knawledge

Threats to site are listed, and For major categonies details are provided
Activities prohibited, other than those bsted in Rule 4(2) have been mentioned
List of activiies to he regulated within wetlands and zone of influence is provided

List of activities to be permitted is provieed

|84
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Government of [State / Union Termitory / India)

[Date)

S.0. The draft of the notification, which the [name of the issuing entity] proposes to issuc int
exercise of the powers conferred under rule 7 of the Wetlands (Conservation and Management) Rules
2017 read with Environment (Protection) Act, 1986 (29 ol 1986), is hereby published for the
information of the persons fikely to be voncerned or affected thereby; and notice is hereby given that
the said draft notification shall be taken into consideration on or after the expiry of a period of sixty days
from the date on which copies of the Gazette of .......... containing this notification are mace available
to the public;

Any person interested in making any objection or suggestion: on the proposals contained in the dralt
notification may forward the same in writing, for consideration of the {State Government/ UT
Administration / MuEFCC, Goll, within the period so specified to the [insert designation and address],

or at email address,.....ovvecvieoresneeens s— -
Draft Notification
1. WHEREAS, the .o wetland / wetand complex, situated in ... T village(s),

tehsil(s), district(s) of state of ..v.comevvcrrennens 4 15 comsidered Lo be critically significant for its ecosystem
services aud bodiversity values for the local commuuitics and society at large;

2. AND WHEREAS, it ts considered that for sustaining these values, the ecological character of wetland
ccosystem needs ta be maintained by regulating developmental activities within the wetland as well
as within its zone of influence;

3. NOW THEREF‘()RE, the [State Government, UT Administsdion / Govemment of Indial declares
that the said wetlands shall be covered under the provsions of Wetlands (Conservation and
Management) Rules, 291_7: .
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The extent of the wetland /wetluid complex and its zone of influcnce is described in Schedule I of

this nolification;

Activities prohibited within the wetland and ity zone of influence are listed in Schedule IE of this
votification, Such prohibitions shall not apply for areas designated under other Acts and Rules, and
fisted at para 1.2 (), () and (¢) of Schiedule I Relevant provisions of respective Acts and Rules shall
apply i such areas,

Activities regufated within the wetland and its zone of influence, i.¢. permitted only with permission
of [State Government, UT Administration / Government of Indial are listed i Schedula T of this
nolification. Request for permissions can be made to the [Designation, comtact address and email],
Such regulations shall not apply for arcas designated wider other Acts and Rules, and hsted at para
1.2 a), b) and ¢) of Schedule I Relevant provisions of respectve Acts and Rules shall apply in such
areas.

Activities permitted within the wetlarul and its zone of influence are histed in Schedule IV of this
natification. Such permissions however shall not apply for arcas designated under other Acts and
Rules, and listed at pava 1.2 (), (b} and (o) of Schedule 1, Relevant provisions of respective Acts and
Rules shall apply it such areas.

The [State / UT Wetlands Authority] and the Minisiry of Environment, Forest and Climate Change
shall monitor the enforcement of the provisions of this notification.

By order

106
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Schedule 1: Location and Extent of Wetland / Wetlands Complex and its Zone of Influence
1.1 Wetland / wetlands comnplex
The wetland / welands complex, as delineated, extends within an area of ..............ha within the

geographical coordinates as under: i .
Extremity North South West East

L‘.“_H:Ki:_ . — I ____‘L .
| Longitude | i

The map of wetland / wetlands complex bounday is at Map 1(z).
1.8 Boundary of area already designated under provisions of other Acts and Rules

The wetland / weland complex boundary includes an area of .....oiverrveen Ba destgmated under other
Acts and Rules, with the geographieal coordinates as under:

1.2 (a) Area designated under Indian Forest Act, 1927; Forest (Conservation} Act, 1980; State Forest
Acts and amendments thereol

Extremity North South | West ] East
Latitude -

Tongitucle ' o

1.2 (b) Arca designated under Wildlile (Protection) Act, 1972 and amendments thereof

Extremity North Sauth West e
Latitude
Longitude e e -

1.2 (¢} Area designated under the Coastal Regulation Zone Notification, 2011 and amendments
thereof.

Extremity Narth | South West Fast
Latitude _
Longitude e
The above areas shoukd be clearly demarcated on the map of wetland / wetlands complex boundary
i.e. Map 1(a).

1.8 Zone of inflacnce

The grographical coordinates of the zone of mfluence span an arca of ... .. ha within the
peographical coordinates as under: N
Fatremity North | 'Sout West Fast
Latitude
Longitude - . e = Tl:j
YT R
‘ — AN
The map of zone of influence of the welland is 4t Map 1{b). o ¥ S AN
o '.' ”‘.}1: Mar; \-. i
1.4 List of reveune vilfages / municipal areas $alling follv or partly withus the uc'fl‘.*.';r}i»‘-‘:.fx wnder: ih‘ (‘?} A\
X a3 i'. “1\ & e ‘J"x;scijﬂe :}:-?-j‘
s - W, I . ¥ ) \ L "J'J(_’ﬂ J;T rll\:_')”} /
‘ 7N *_’_,,{;";‘E{_‘__,/
Py )74
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Husert list]
L3 List of revene villages / mnrespad areas Edling firfly or partly widhin the zone of influcnce s as tuder:
Hnsert hist}

Schedule II: List of activities prohibited within wetland/ wetlands complex boundary

a)
b)
0)

8

Conversion for non-wetland uses mcluding encroachment of any kind;

Setting up of any mdustry and expansion of existing induslries;

Manutacture or/and handing or/and storage or/and disposal of construction and demolition waste
covered under the Construction and Demohiion Waste Management Rules, 2016; hazrdous
substances covered under the Munulacture, Storage and Import of Hazardous Chemical Rules, 1989
or the Rules Tor Manufiacture, Use, Tmport, Fxport and Storage of Hazardous Micro-organisms
Geneucally enginevred organisms or cells, 1989 or the Hazardons Wastes (Management, Tandling
and Trmshoundary Movement) Rules, 2008; electronic wasle covered under the 1E-Wiste
{Munagement) Rules, 2016;

Solid waste dumping;

Discliarge of untreated swastes and eilluents from ndustrics, cities, towns, villages and other human
settlements;

Any construction of & pernmanent nature ¢xeepl lor hoat jetties withia fifly inelres lrom the mean high
fload level abserved in the past ten years calculated from the date of commencement of these mules;
and,

Poaching.

fOther activitics, likély to have an adverse impact on the ccosystent to be mserted fram e Brief
Document)

Schedule TI: List of activities regulated within the boundary of wetlands / wetlands complex and its zone
of influence and for which prior approval of [State Government/ UT Administration/MoEF&CC] is
required to be obtained

Aclivity Restrictions

E:shn:x'l from hriel document] [Insert from Faiel Documnent] [Insent frou Brief Document]

Within the boundary of Within the zone ol inlluence
wetland / wetlands complex

Schedule IV: List of activities permitted within the boundary of wetlands / wetlands complex and its zone

of influence
Activity Levels and tvpes not requiving permission
, Within the boundary of Within the zone of wtluence
wetland /wetlands complex
Insert from briel docunment] [Insert trom Briet Document] {Insert from Briet Docwment]

190
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1.

Wedands provide wide-ranging ecosystem services that support Inunan well-being in a tamber of
ways. Numerous plant and animal species depend on wetlands during dillerent pats of their life-
cyele. In order fo ensure that wetlands continue to provide their ecosystem services and support
biodiversity, it is essential that a well-defined strategy and actions are identilied for their conservation
and wise use, An Integrated Management Plan veflects a commen understandimg between various
stakeholders on the management purpose, significant threats and constraints limiting conservation
and wise use, vpportumitics and specilic sctons for addressing these threats, and mainstreauning
setlands within the wider developmental planuing.

2. The Integrated Management Plan is formukated to serve the following purposes:
o Ildentify the ohjectives of wetland management;
o Identify the factors that affect or may affect the wedand;
e Resolve conflicts between various stakeholders having an interest in the wedand;
»  Define monitoring requirements and research needs;
*  Help obtain financial resources for managing the welland;
¢ Enable communication berween different wetland managers, organizations and stakeholders;
¢ Ensure comphance with extant Jaws and regulation; and,
e Demonstrate that management is effective and efficient
3. Systematic diagnosis of various wedands leatures and factors influencing these features 15 essential o
ardve at management objectives and actions. The following cight steps are recommended for
developing an Integrated Management Plan:
Step 1: Preamble
Lo The process for management planning must begin with an exercise ol setting up an overarching

preamble deseribing the rationale Tor application of buman, technical and inancial resources for the

wetland, This is a concise puhicy statement that expresses the commitment of the State Government/

UT Admimistration for integrated management. The preamble can be developed on the basis of:

¢ Importance of the wetland for the state / UT

¢ Ways in which the wetlands conservation and wise use will contribule 1o conservation and
developmental goals

s Aligmment with sectoral policies, dircctives and planning frameworks

19
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Step 2: Description of wetland features

5. This step entaids collation and syathests of exisiing information on various site features 5o as
provide a basis for the dentfication of mandyesicnt objectves. A genenie listing ol management
mlonnation needs and data requirements are presented in Table 1

Table 1: Information Required for Description of Wetands features

Wetlwd © Management information necds Data requirciment g
feanre
_\Wll_:ﬁl—(i;)qw_ T*  Location . Gcogmphi@ coordinates ]
and extent v Wetland type * Tand use and land cover data for the
*  Woetlind arca wethand {at least For two seasons, pre and
= Symificant  nter-uaal changes i the POSHRONSCON)
wethind *  Historical miap of the wetlaod ( can be
= Myor changes in the sveland extent in developed from the Survey of India
the last 20 - 30 vears (f available) toposheets) G available)
Catchmenty | = Direct and wndivect catchment of the | » (}’rm_)ingy and gawu:t;]ﬂllogy o
. wetland *  Topography
Drainage : . . .
j e s Geological  and  geomorphological | *  Drainage patlern
charncteristies  that have led to the [ = Soll types
formation of the wetland = Climate sclting
* Present land use and land cover of the | = Tand use and fand cover change
calchment and  ther imphcaton for
wetland
*  Major developmental activitivs in the
calchment and their impacts on the
wetland
ﬂ}.-til‘;i\;;I\-r = Mujor sources of water iflow and | = Water inflow, outflow and balance
regumes outtlow from the wetdand = Tnudation pattern
" Muyor sources ol sediments into the | = Scdimentatoun
wellaned *  Groundwamer
= Inundation regime * Water quality
*  Trends i water holding capacity and | = Water use within the basin
factors for the decline
= Wiaer quality and pollution status .
* Water use puttern within the wetlnd
catchment and nophication for wetland
I_S_ic;divc_mity— w ‘)?T» richness R Spectes richuess and divc?\;i_ly_
* Role ol the wetand in the lifeycle of [ = Biological signilicance ol habitals
migratory species v
®  Tuvasive species and major contnbuting .
factors ) )
*  Major changes in species richness and ¥ |
habitat and factors thereof |

N g
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Key  ecological  and  hvdvological
charactenistics required for the sustained
provision ol ecosystem services

Eeosystem services trade-ofls

Extent of depen lenee on wetlands for
livelihools

Status ol conununity mfrastruclure (such
as waler and sanitation) and unplication
fur wetlands

Livelihood vulnerability and velationstap
with changes in wetlind resow ces
Resource use conflicls

liveiihoods  and

implications lor wetlands

Magor shifts  in

Provisioning  services(direct  wetland
products, eg: food, fibire, water)
Regulating services {the ability of au
vcosystern  to regulate  hydrological ‘
regimes, influence micro<climate, reduce |
disaster nisk, groundwater recharge)
Cultwal services (recveational values,
cuttural and religious norms and beliels
related to wetlands)

Supporting services (Primary production
and other ecosystem functions which
chable wetlands to deliver all above

ceosystem services) |
Dcm;)gmphi(_' features of conwnunitics
Living in and around

The contribution of wetland to income
and emplovment |

Coummunity resQuree use and ‘

management practices

6. Artentton should be pad to the robustness ol data and associated uncestainties thereol, Tr iy
recommended thal he data onsite features and Enked memdata ave, 1o the extent possible,
mauntained in a spatial format o enable updation ar a later stage as more information beconies
avaitable through monitoring programmes, The step should also include identification of data szps.

Step 3: Evaluation of wetland features

7. This step entails an evaluation of ntormation on status and trends on wetlands features (conducted
in the previous step) to identily:

a} Koy wetland features that should be a priority for imanagement planning

by Nawwral variabiftty within these leatures, including deseribing threshiolds, i any

¢} Threats that bt {or potentialty limit) maintenance of wetlands features in the destrable state

8. Evaluation of wethmd features can be done on the basis ol ariteria such as:

» Naturalhess
*  Raily
s Criticalily for ccosystem hunctiomng
s Sociocconouic irmportatice N aAD
e Requirement under tie extant regulatory regime
V A S
p 8. The evaluation process will lead o narrowing down of the list of wetland features, Tor winch threats

a

a4

nuy be weniibied, The management plan is o response o these threats. Thratigh this, “....--‘[--.-.\','Ii.; s

\q3
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ensured that the plan does not merely focus on symptoms (for example, poor water quality) but on
the root causes (in this case, ineflective sewige management in wetland catchments),

Step 4: Defining an instititional arrangement for wetland management

10. The purpose of this step is 1o evalaate whether existing instimtonal arangements are sufficient and
effective in addressing the threats 1o wetlands. Based on the gaps identified, an institutionsl
arrangement for implementation of the management plan is developed.

12,

This step inchudes:

a)

b

¢
d

)

Cnlistng of govermment departments having progranumes which impact (or have the potential o
impact) wetlands features or threats oo these features;

An analysis of laws and regulation related to wedand, access wid wse of wethnd resources,
biodiversity or any dimension;

Ownership, nghts and privileges pertaining to wetlands;

Analysis of the role of C5Os and communities in wetlands management, with particular reference
to their views, rights and capacities; amd,

Gaps and challenges.

Based on the andysis, an institational arrangement for wetlands management should be developed,
clearly stating:

al
b
¢}

The nodal agency responsible for managing wetlands
Role of different government departments and mechanisms for inter-departinentad coordination
Role ol CSOs and commumities

13. In line with the requiremients of Wetlands (Conservation and Management) Rules, 2017, the
following should be spevified:

a)

Activities prohibitedt withiu (he boundary of wetlands;

by Activitics to be regulated within wetlands and zone of mfluence and regulation thresholds; and,
¢)  Aclivities permitted.

Step 5: Setting management objectives

14. This step iivolves the identlication of site management oljectives that need o be met 5o as to cosure

tha site features are maintaned or mproved. The management objectives mmay address the threats

identificd in the previous step, and issues relatiug o mamtenance of wedand i a desired healthy
state,

15. While detining objectives, the following may be considered:

&)

Measurability - The objectives must he measurable so a5 (0 enable reporting on progress Lowards
meeting them {for example, reducing silt load {rom the wetland catchinent by xx %)

by Achievability - The ohjectives must he achievable at least i the medivm o loug term. An

ohjective thal cammot be achleved can lead to an overall loss of sense of l]lJ:x’l‘l-’r-"!Hd-"-
misudlocation of resources for example, completely preventing nutrient enric lllmjr. I ﬁnl rm /e

located in the intensive agricultural tandscape is an unachievable ohjective
proposition would be to reduce the current rate by xx9%).

(L u:pf} “Deild

P

AK MAURYA \
hY Advocate | -
38 1O 7, Hoded House, Lyo.
Q'g.. No-3)( 34)2(1'D
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¢} Indicative of purpose and not the process - 1'lic ahijcctives should not be preseriptively stating
the way the objective should be achieved. It should ideally vellect the purpose of tanagement
{for example - afforestation i xxx ha is not au objective but ooway o reduce sillabon. Focusing
just on atforestation then limits the use of other oprions for veduciig siltauon (noa wetland).

Step 6: Developing a monitoring and evaluation plan

16, This section aims at outlining a moniloring and evaluation plan to enable assessment of overall

management effectiveness and identty needs for mid-term correction.

Performance indicators

7. For each of manageinent objectves, a set of perdformance indicators should be identified.

Tabile ¥ Performance fudicators

Wetland leature

Management

oljective

Area

Mainlain wethand
mred

Perfomunee Indicator

Muans of measureinent

Catchments

regimes

'Tl}'dr_ol ogical

Reduction i silt
foad from
catchment

Reduce pollution

Wetlind area which has
not been alteved for non-
wetland usages

Avea estimated [ron analysis
of remote sensing images and
wround truthing

Silt load

Biological Oxygen
Demand, Chemical
Oxyvgen Demand or any
other water quality
parmmneter assessed
aguinst 4 threshold

Moni l_oﬁng pilot watersheds

Water quality 1monitoring

Enhance
hydrological
connectivity within

wietlands complex

Area of wetland complex
mundated during high
floods period

Bhodiversity

Matntain and

enhance habitat of
waterbirds

Area ol wetland used by
waterbirds

Aunalysis of remote sensing
data, and hydrological surveys

Physical survey

Reduce area under
HIvHsIve

nuicroplhiyte

~Maintain Gsh

specics vichness

Avea under mvasive

macroplivie

Fish spedies richness

39

Analysis of remote sensing
images and ground muthing

Sasnpling




[ Reduce use of
hamtul fishing

Socioeconormics

| practices

Reduce direct
dependence ol

communiics on

capture Hisheries

e Y | ——
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Number of destructive Swrvey
fishing gear used in the

wetlanl
Reduction in 9% of Socigeconomic surveys
income derived from

wetland

18. For cach petfonmance indicator, 4 baseline valuc at the beginning of management plan
implementation way be specifted. These values should be tracked over the course of management
play implementation to assess whether management ohjectives are being met.

Monitoring mechanism

19. Besides selting up performance indicators for the management plan, it is also essential to sel up a
monitoring system for the wedand to he able to assess changes i ceosystem conclition over a period

ol time.

20

A generie listing of monitoring parameter,

method and frequency is presented in the Table 8 below,

Parameters marked with a single asterisk (*) signe ave relevant for all wetlands and must from a part
of the monitoring system. In addition to these, parameters marked with a double asterisk (**) arc
relevant or wetlands located in urban and peri-urban aveas, Other parameters may be included based
on the assessment of relevance sind wetland contexts.

ne
—

maintained as part af monitoring pracess,

Photographic documentation (before, during and after management mtervention) mmy also be

Aquatic drones/ buoy- based sensor nwduced Lransmission

for online data updating may be used for large wetlands, which will further help in enriching the

management practices,

Table 3: Parameters lor wetlands montorng

Wetland leature Monitoniig parameter

l{ccmmncn—t_lcﬁj

Frequeney

Monitoring method

Wetland extent *  Wetland area”

e Land use and

cover  withim

wetland arca

L (.?l‘!!]l]l'lli‘l‘l)

other

sremns,

FAGY (o

acjoining
wetlands,  rviver

coasinl

Remote sensing and Onee in a vewr

ground tuthing

land | Remote sensitig and
the | ground truthing

Once ina year

with | Remote sensing and

Once ina year

ground truthing

1
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Wettand Catchinent

Clinuie

Data from the nearest
weather stalion

Monthly

Land use and Land
Cover®

Remote sensing and
ground truthing

Onee in 3 vears

Rydrological regimes

Total sedirnent | Stream gauging stanon | Monthly
vielel

Total nutrient yicld | Stream gauging station | Monthly
Water inflow and | Stream gauging station | Monthly

outlow*

Waterholding
capacity

Rathymetnie survey

{nce in S vears

Peak inundation

Remote sensing and
ground uuthing

Once in 2 years

Dissolved Oxygen,
Biological Oxygen
Demand *

Data frofu water
quality sampling
stations

Adleast monthly

Chenical
Demand **

Oxygen

Data lrom water
quality sampling
stations

Atleast monthly

Number ol pont
sowmees tischarginy
tntreated  sewage
o the wetland **

Surveys

Ouee a year

Biodiversity and
Tlabitat

Population ol

major wetland
depeadent species
gronps {such  as
walerbirds,
mamaals eteld

Mudl-winter counts

Once a year

Hubitat use by key
species

Number of

Imigratory
using the wetland as
a hitbitar

species

Physical surveys

|-

Cnee a year

Physical surveys

Onice a year

Areaunder invisive

macrophyie”

Physical surveys

Onee a year

Ervosvstem Services

Annual Fish yeld

Sampling

Monthly samgles’ 7 o
) {

collated into an wimual '

esbmate, |

19+
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ﬁ._,iglihoods

1 T
o Number of tounsis

waler

Vaolume

groundwater
recharged

»  Proporton

¢« Volume of surlace
absracted
from wetland

of

-of_
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Survevs

Hydrographic surveys

floodwaters  stored |
n the wet]"md

Monthly samples

Hlvdrographie susveys

Hydrographic surveys

Once every (hree years

collated mito an annual
estimage

Maonthly samples
collated into an anmual
¢stimate

()nc a 'n,.u

Once a year

Annual estimate

Once every three vears

()ncc every three vmrb

o Use of wetlnd for | Surveys
reseqrch and
education
»  Population  living | Surveys
aroun the
wethind ® !
s —— e ——=—" | ———
¢ Populaton Surveys
depending on
wetlands for
1&‘.'&'(!!!\104]5
e Number of #S_uweys' o
howseholds around
the wethywd  usimng
sale samitation
practices
¢« Darlicipation of [—Suwcys
communities in
wetlds
nmeEnagement

Note:

Onge every three years

@) The frequency, as above, is advisable for wetlands above (00 ha and s indicative m

watwre. The Wetland Authority may suitably modify based on logistics mvolved.

(it} Tor wetlands less than say 100 ha, the frequency may be appropriately divided.

Step 7 - Developing an action plan

22. The last stage of the management planning process includes defining the action plan, or spedlic
interventions that address the identified management objectives. A genenc listing of activities 1s
preseuted in Table 4. The projects ueed 1o be defined very clearly to ensure good implcmcutaliun

While identifving actvites for management of wetlands, e lollowing nsust be kept in nmu., e

NO>\

@ Ecosystem-based mterventions should be promoted as [ar as possible

/ r i

195
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) Loginecring interventions in wetlands should be taken up in a timnited mu/(u 3] tmwp:);;;: ol

v

Y .r ;,!}’} 145 \'.‘ A
| 4 .

Qperations and maintcnance of all struetural warks should be inclugded § mt l,unj; {0 iH»'}un‘ T T4 ]‘J
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assessments conducted Tor all mugor works
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&y Pardcipation of local communitics should he included o the extent possible

Table £: Generic listing of activities for management of wetbuids

Manairement
Plan component

Aclivites

Key considerations

{ Boundary
delineation and
demarcaton

hﬁ‘alchmcut
conservauan

Water
management

Boundary mapping
and delineation

Removal of
eneroachmenis

Shoreli
management

B
Altorestation and

aided regeneration

Site boundaries should be esiablished with reference (o
nunelation regines, soil conditions and vegetation: types.
Landseape commectivity should also be taken into account when
wetlands exist in patches. All activities should be completed
within the first vear.

" [ Boundaries should be notified and legally ;;Totecthl wherever

possible. All activites should be completed withan the first year,

stabilizing bunds of wedands, naturalization of slopes using
vegetative measures should be preferred. Development of
promeunade for urban lakes can be mcluded based vu an
evaluation of natural drainage and shoreline ecosystenn niches.

scales and based on Joint Forest Management approaches.
Native species should be used for toreseey operations.

Pilot watershed should be periodically monitored (o assess
changes o soil inoisaire regimes.

Livelithood interventions for catchment communities aimed at
reducing dependence on wood as an encrgy source shonld be

mcludded as appropriate.

Small seake
engineering measures
{gully pluggig, chieck
dams, gabion
structlures ele

Seic;ﬁ—\_'e_:il'rtlg_iu?
and desilting to
improve hydrological
conpectsily

Interception,
diversion and

Mostly required tor wetlands ns urban aisd perarban setting. For

Cachment conservagon plans should be developed at watershed

Consnnpity participaton in design, implementation and post-
project maintenasice of structures should be ensured.

Dredging to be used only selectively, and be based on
assessients of bathymeuic profite and species interactions. For
nflovang channels, dredging ca be used to improve water miflow,

- — — e P T i
Masth recommended for wetlands Toe the ufbu and 1;?'\';-|n'l'>am

sefting.

L &
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‘Management Activities Key considerations
Plan component:
treatment of point Provision of comprehensive sunitation and safe drinking water
sources ol poliuton coverage 1o conmuanilies living around the welands may be
ensured,
Eugineering (§TPs) as well as biological optious {constructed
wellands) should be evaluated lor applicaion, Planning for
Operation and Mainlenance expenses should be ncluded for all
enginecing structures.
Constuction and For cach sign:ficant structure, envivonmental umpact assessments
wpervation of hydraulic | should be carried out pnor to construcgon,
struetures for
maintenance of water
regimes and flood
cordrol
Balancing water Fawvironmental lows for wetlands, hvdrological regimes ol which
allocation for human | are affected by hydraulic structures, should be assessed and
and ccological unplemented in consultation in water managoers
purposes
Biodiversity Habitat evaluation Ul specifically desired, plantation of terrestial plant species in
conservation and improvement wetlands should be avoided.
Improvement and Commuunity groups should he invalved in habitat monitoning and
maintenance of maintenance of migratory roufes
migratory routes
Mamtenance ol Comnmunity groups shoukd be volved in the mamntenance of
breeding and brewding and spawning grounds
spasvaing grounds for
key species
A Y KT - i g > H s T M L - - = - 9 i
Munagement ol A nix of mechunival and biological wethods for controlting
mvasive species spevies invasion should be used.
For plant Invasives, cconomic uttlization along with physical
removal should be included,
Sustainable Microeiderprise Identfication of micro-enterprise development options should be
FesuLITE development for based on an assessment of commmmity ivelihoods, capacities,
development reducing dependence | resourees ad market linkages.,
and livelilivod on wetlnd resources
improvement {or fivelthoads —
it y'/;_’f-wh—\[ .
- = 5 I - . * 4 ¥
Sustainable hsherics Only caprare based hishevies techinig@€s aﬂ*jyisl__hg@l
b | development natwrsl wetlands ",\i . :
v - — 4 Aty
f A1 o A ¥
¢ '.f.f.% 40#, {P
/ ) ~ ‘;%t “Cy
\ . ¢
| | | Jf/? . dy
| .I . t")' o
' V, S
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.TM';mhg_'t’.ﬁi_ei‘a_t'; Activities | Key considerations
Plan componetit

Options for improving culture fisheries in areas around wetlands
may be included lo reduce dependence on capture fisheries

Sustainable Organic fwtming practices i immediate catchments should be
agriculture included to minimize nutrient enrichment in wetdand,
development
Institutional Setting regulatory Site regulation should be harmonized with mtional and State level
development regimes regulations,

Local customnary sélf-regulation which stipports maintenance of
conservation values should be promoted

Development of Comprehensive momtoring and evaluation mechanism for
monioring and hydrological, ecological, socio-econormic and institutional features
evitluation system should be made a part of the management system

Involvernent of stakeholders in monitoring should be
encouraged.

Commumication and | Increasing awareness on values and functions of wetland should
Ouueach be made an integral part of the management plan.

The use of television, print, electronic and soctal media for
awareness generation and outreach may be included as
appropriate. Developing and disseninating dos and donts in
wetlunds Tor general public imay also be considered.

Researchi For ench site, key reseiuch aress to support management neels
should be identified and included in the management plan

Step 8: Developing budget and financing plan

23. A complute costing of the Integrated Managuiment Plan item wise may be done for the entire tenure
ol the plan using the existing norms of the State and central government, as may be the case, Year
wise requirement of funds for varous nems of woirld wetivities, band PERT clits for the
works/activities should be prepared. Suwnmary of Cost Fstimates and yewr-wise breakup ol the
requirement of unds may be presented i the Tormats given below;

Tihle 5: Summiay of budget

[' §. No. i e Management Plin component : ﬁ?ﬁﬂ:?l ;_'{_' . |
. | RS VLAY T ]
{_,.__,.. S=S _Tﬁ.___._ L T e L T L L :.‘___.__ - PR T T !
! =, I e S S Lo oK asatans N o
1
. ‘.,_‘ Npo M
\
-
1 o
~. v

20l
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Table 6: Year wise breakup of requircment of funds

['8. No. i \Lu\*wf HFands [ Funds l‘;xm]:_—_; Funds | Funds l Tow
i | Required | Required { Bequired | Required T Required | |
] inYrl inYrll [ inYell l WYV Yy VY |
= o e 2 L L A I
| [
: i
| i R |
— | | | |
L i ;- 1 . . L ]
Tahble 7: year wise breakup of requirement of funds
[S: ! Total | Funds from ] Funds from | Funds from ' Tunds from | -l-'"'u'nds F.I"uud;-“ !
| No ;. Budge | Central | State other ‘| private available | require
‘ Lt Governmen | Goverumen | donors(Prajec | sector{Nam Ffrom d o be
! { tScheme | v (Scheme | tand donor 1 eofthe | convergene | raised t
E | (Schierie I Nane) mune) agency) | e sources | |
i : Name) | i |
e SR J T S LIRS = e =
R o 1 © i e -0+ | @ G- |
| | ! “dre) @ |
A L . - N |
[ | l | ]
| ! |
l_ P B i . 1 ] . ___!
Format for compiling Inteprated Management Plan
24, The management plu should have a cover sheet with the following informaton:
o Wetland Name
«  Wetland Area (n ha)
s Location: (District(s), State / UT)
¢ Arca of the direct catchment (in ha)
e Namne of the nodal agency for management plan implementation
*  Management plan period _-,'“/f;: P )
, A0 Afg}__\
* Dule on which approval of State / UT Wetand Authority was obtained i ‘\
L] Total budg‘:t f" i 4\] K M‘:'v, ‘ ”’{ Y’A\ N\ * A\
» Total luds available [rom convergence sources h . J‘||I, ’ Ll’i' ) = ‘]
. y “ 46 4;: Ry 2 ¥ 3H3GI200 /<




25, The management plan may be compiled in the following ciglit chapters:
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|
|

| -
1.2 Terms of reference

—

l e
| 1.8 Approach and Methad

|
|
L L

Chapter heading | Sub-headings E‘([ﬂit!lﬂ!i()’ll Reference to
E Management
"""""""""""""" ' l!’lnnniug Steps
{ = |
1. Introduction ' 1.1 Rationale for Deseribe the importance of [Qi-_'p 1
! management planniug awetland, ways in which wetlands
conservation and wise use will
i contribute to state conservation ;mf.l)

development goals and alignment
with stale and central goverment
policies, directives and planning }

ili‘;n neworks

Eulist the overall terms of reference Step 1
i f— i
{or the management plan l

Provide an overview of approach ]Su-p |
(wavs in which the recommended
'I.*_:k:{lh' have been used) !
éT)c scitbe the datasources and i
wesearch carpied out for
management planning iff any

2. Description of { Description of wetland
features

| = Location and extent

! »  Wetland catchmenis
* Hydrological regimes

= Biodiversity

| » Fcosystem Services

| & Sacioeconomics and

i liveliboods

wetlands features

S
} - . )
Describe wetland featuves, As fai as Step 2

possible, present the data in maps.

|

{

| Evaluation

wetlands features | o Priority wetland features

l that need to be

‘ mainfadned and
thresholds theveol

3. Fvaluation of

[From the wetands features
deseribed in the previous section,
Cirlis( the priority wetlands features. !

Deseribe the threats that adversely

| o Threals alfedt the priority wetland features,
N | . R S i B B
."1 \
/ {vf 47
)
/
NN 4;_ ,/" — e ———

203
75
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Chapter heading | Sub-headings IETxphmati_on _ille&:reuee o
; Management
| {Planning Steps
!

4. [nstitutional
arrangements

4.1 Review of existing

I amangements

| « Key organizations and
' programmes

*  Rules and regulations

»  Role of civil society and
{ communly hased
L organizations

. e
{ﬁ?ﬂl\'ldl.' an overview of the cwrrent Siep 4
wistitutionud wrangemetts in the
context of wetdands management

| |

|

!

' 4.2 Gaps Discuss why the current Stepy 4
| pstimtional arrangements are
iin:-'ullirivnl In etsuring wetlands
E'h"‘éﬂl‘\:’rtliwll and wise use.
4.3 Proposed arrangements  [Propose mstitetional arrangement  Step 4

[or wedand management

for wetland management, which

specilic locus on a} nodal agency,
b) role of various departments and |
ageneies and coordination '

‘lrm-clmuimn. and ¢) the role ol ol
{ .

society and communities.
Develop an ovganogran for !

rul:u‘l;ag&mclll- plan bimplementation.

b, Selling
Management
Olyectives

8.1 Gaal and purposs

e - -
Provide a statement of the overall  Step 5
{

gaul that the management plan )

secks to achicve

5.2 Benefits {ecological as
well as societal)

Sumimuize the ecological and
economic benelits that we expected
from management plan
wiplementaticon

5.3 Management olyjectives

L—

[ e i . o 3
Failist the specilic objectives Step s

5.4 Strategies

escribe strategy(ies) for achicving Step &
each of the management objectives |

6. Moniloving
and evaluation
Man

6,1 Moniloring strategy

Iresent an overview of mouitoriug -lSlcep 6
thc wetland, and management plan
:limplumummim| |

6.2 Mouitoning parameters,

frequency and responsibility

Deseribie the monitoning A

memfu-n, the frequency ;) =
monitoring and the :agcm‘;
lh:- responsible for monit

18

i




Chapter heading | Sub-headings

205

1125 77

iF.\cplumujun Reference to
Managemient

| e
Planning Steps

6.3 Insueational design

g
|
|
|
|

6.4 Infrastracture and

| human resources design

il)m ribe how coardination Step 6
between different inontioning
agencies will be achieved.

Discuss the infrastructure and L‘w‘t-.-p 0
huinim resource requirement for
miplementing the management
plan as far as possible, including
ilh il universiies, research
orgaizations and NGOs in

| 2 K
wetlands monitoring

| 6.5 Reporting {iscuss the frequency in which Step 6

| reporting shall be done and the

, .

’ i\'m‘)mnﬁihlg ageney. !

[ — 1. I T B Sl
| 6.6 Review and adaptabon  IDiscuss how the monitoring Step 6

- |

i . B N
7. Developing an | 7.1 Component wise
Action Plan | activities linked with
| management objectives

l

oteomes will be used 1o adapt

B Ill]illlflﬂ('l]'lfiill—__——_ B ___l__ _ o
(Generiv listing of aclivides :[.‘s‘u.'!_s 7.1
indicating:

l- What will be done?

»  Where will the activity be

donet

@ Whatis the priotity for the ‘

activity? i

[ 7.2 Components for

i consideration for suppon funler NPCA indlicare:

. under National Plan for
| Conservation of Aquatic

! Ecosysterns (NPCA)

!
}
i
|

| For all activities eligible For slnpptu'l‘h’tq') 7.2

(o Why s the activity important?
l- How will the activity be |
ls implemented? Ginclude

| mtermediate steps, technical
speciheations and relevant l
drawings, us may be the case) |
(® Where will the activity be
| plemented?

i Who will implement the

actvity?
e What ave the quanttative e
| targets o be nietd ; ﬂrl o\ e
! = o (ALY AR RN
J’;-‘f- = e ‘T" i
i TR MAURDD
..f' r ol f-”*“i\/l,t o i
) ) ol e

e Nog- l‘}‘-?dl’.\:ﬂ
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Chn]:lel'.-he‘adihg—;- Sulrheadings [E'.xplmmtiou Refevence to
! anagement
lTanning Steps
8. Budgcet and 8.1 Actvity linked budget Present a sammary budget in line  Step 8
acuvity phasing | .i\'.'iII: Tuable 5
il"ro\‘i: It detils of tunding available |
from convergence sources i line ]
;I\'-'ith Table 6
Mrovide detawled budget for NPCA
l ?in hine with Table 7
| 8 2 Time planning %Pr'\:sunt a monthly Gantt Chaut for IStcp 3
’ imunngrmt-:ul plau implementadon

Checklist for submission of Integraled Management Plan

»  Approved by the State Govt/ UT Admasistration/ State Wetlands Authornity/ UT Wetlands
Authority {minutes of mecting to be enclosed)

¢ Forwarding letier states ~commimnent of the State Government/ UT tor providing their share
of budget (supporting document indicating concursence to be enclosed)

*  Iutegrated Vhanagement Plan has a cover sheet providing details onn Wetland, catchinent area,
implementing agency, total budget and fuwl requested from NPCA

*  Briet Document is enclosed with the management plan (as per Annex V)
»  Wetlands map is provided in a standard GIS format

= Map of zone of influcnce b provided i a standard GIS formac.

s Management plan is aligned with recommended format of cight chapters

* Al activitics proposed to be funded by the NPCA fall within the list of core and non<ore
activities

& Necesswry dramings and technical specilication for major actvities is provided,
= Core activities have beert allocated not less than 75% of the budget
= Nai-core activities lave heen allocated not more than 25% of the budget

* Budget lias heen prepared withelerence w an approsed Schedule of Rates

= ﬁ“-s
ROTAR PN
£ ™ \‘..\\.

% ' ‘ N\
A.h. MAURY - "
Advocal, .

T, Murded Hhouse, Lo Jf
nr., No- 3L03402000 /

u@”

afl
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Annex 5: Formal for reporting stadus of pailisd vodnde

1. Wetands / Wedands Complex Namne:

Kepaort Date:

Reporting Ofhicer:

2. Wetlands status

2.1 Aven: casrent-

3 in notilicdion -

2.3 Water quality (attach data in an aonex)

2.4 Status of major threats

2.2 Water inflow aixl outtlow (attach data in an annex)

(such as encroachment, linear infrastructure development, destructive fishing practices, unireated
sewage discharge, solid and liquid waste dumping, dumping of hazardous waste, invasive specics,
habitat modilication / destructon/dilterion or any other that has or may nduee an adverse change in
wetland ccological chavacter)

3, Status of enforcement of the regulatory regime

Activity regulatied

Whether
regulation
complied with?

Violtion if any#®

Where has the
violation been
reported?

Agction taken

|

4. Implementation of the management plan

Mansgement Plan
Component angt
Activity Planned for
the pcfiml

Progress of
implementation during
the period

Nodal ageney

Remiarks tsnecesses
and challenges)

51

204
79
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Annexurg/R10/3

& 1

ITEM NO.6 COURT NO.13 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 3094/2018
ANAND ARYA Petitioner(s)
VERSUS
UNION OF INDIA Respondent(s)
(IA No., 131361/2018 - INTERVENTION APPLICATION)
WITH

W.P.(C) No. 230/2001 (PIL-W)
(I.A.NO.203606/2022 IN W.P.(C)NO.230/2001
IA No. 203606/2022 - INTERVENTION APPLICATION)

W.P.(C) No. 302/2020 (PIL-W)

(FOR impleading party ON IA 172736/2024

FOR INTERVENTION/IMPLEADMENT ON IA 172736/2024

FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 172737/2024
IA No. 172737/2024 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 172736/2024 - INTERVENTION/IMPLEADMENT)

Date : 11-12-2024 These matters were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE SUDHANSHU DHULIA
HON'BLE MR. JUSTICE AHSANUDDIN AMANULLAH

For Petitioner(s) Mr. Gopal Sankaranarayan, Sr. Adv.
Ms. Trisha Chandran, Adv.
Mr. Naresh Kumar, AOR

Mr. Jayant Bhushan, Sr. Adv.
Ms. Reena George, Adv.

Mr. Rohit Kumar Singh, AOR
Mr. Amartya Bhushan, Adv.
Mr. Yojit Mehra, Adv.

Ms. Anitha Shenay, Sr. Adv.
Ms. Shibani Ghosh, AOR
Ms. Ayushma Awasthi, Adv,
1 Ms. Himanshi Gupta, Adv.
“UfJdr Respondent(s) Ms., Aishwarya Bhati, A.S.G. it T ENYR
S Ms. Swarupma Chaturvedi, Sr. Adv. '
h Ms. Manisha Chava, Adv. L
Mr. Gurmeet Singh Makker, AOR
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Mr. Bhuvan Mishra, Adv.
Mr. Aman Sharma, Adv.
Ms. Sunita Sharma, Adv.
Mr. Rohan Gupta, Adv.

Mr. P. V. Yogeswaran, AOR

Mr. Manish Kumar, AOR
Mr. Ravi Shanker Jha, Adv.

Mr., Kunal Verma, AOR

Ms. Sumita Hazarika, AOR
Mr. Shiv Sagar Tiwari, AOR

Mr. Shiv Mangal Sharma, A.A.G.
Mr. Manish Chaubey, Adv.
Mr. Milind Kumar, AOR

Mr. Anil Shrivastav, ACOR
Mr. Ashok Kumar Singh, AOR

Mr, Guntur Pramod Kumar, AOR

Ms. Prerna Singh, Adv.

Mr, Samarth Krishan Luthra, Adv.
Mr. Dhruv Yadav, Adv.

Mr. Shuvodeep Ray, AOR
Mr. Deepayan Dutta, Adv.
Mr. Saurabh Tripathi, Adv.

Mr. Abhimanyu Tewari, AOR
Ms. Eliza Bar, Adv.

Mrs. Aishwarya Bhati, A.S.G.

Mrs. Swarupama Chaturvedi, Sr. Adv.
Mr. A K Panda, Adv.

Mr. Wasim Qadri, Sr. Adv.

Mrs. Ruchi Kohli, Sr. Adv.

Mr. Mukesh Kumar Maroria, AOR

Mr. Sunita Sharma, Adv.

Mr. Rohit Pandey, Adv.

Ms. Swati Ghildiyal, AOR
Mr. Prashant Bhagwati, Adv.
Ms. Devyani Bhatt, Adv. 2 Ay

Ms. Supriya Juneja, AOR .f} > ?

f [ AR MAURYA \
Mr. Anand Sharma, Adv, e | iyl

Mr. Sandeep Jindal, AOR

Mr. Vishwanathan Iyer, Adv. f}ﬂ'ﬂﬁ ‘{f;,;.f;

264
81
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Mr, Arman Sharma, Adv.
Mrs. Shimpy Sharma, Adv.
Ms. Pooja Sharma, Adv,
Mr. Yeshasvi Shrivastava, Adv.
Mr. Parth Awasthi, Adv,
Mr. Pashupathi Nath Razdan, AOR
Mr. V. N. Raghupathy, AOR
Mr. Nishe Rajen Shonker, AQR
Mrs. Anu K Joy, Adv.
Mr. Alim Anvar, Adv.
Mr. Sunny Choudhary, AOR
Mr. Abhimanyu Singh Ga, Adv.
Mr. Sarad Kumar Singhania Aor, Adv.
Ms. Rashmi Singhania, Adv.
Mr. Bharat Bagla, Adv.
Mr. Ssiddharth Dharmadhikari, Adv.
Mr. Aaditya Aniruddha Pande, AOR
Mr. Pukhrambam Ramesh Kumar, AOR
Mr. Karun Sharma, Adv.
Ms. Rajkumari Divyasana, Adv,
Mr. Avijit Mani Tripathi, AOR
Mr. Upendra Mishra, Adv.
Mr. P. S. Negi, Adv,
Mr. T.k. Nayak, Adv.
Mr. Anando Mukherjee, AOR
Mr. Shwetank Singh, Adv.
Ms. K. Enatoli Sema, AOR
Ms. Limayinla Jamir, Adv.
Mr. Amit Kumar Singh, Adv.
Ms. Chubalemla Chang, Adv.
Mr. Prang Newmai, Adv.
Mr. Gaurav Khanna, AOR
Ms. Natasha Sahrawat, Adv.
Mr. Rudraksh Pandey, Advy.
Mr. Gautam Barnwal, Adv.
Ms. Deepalli Bhanot, Adv. ———
Ms. Alisha Roy, Adv. STATAPR S
f";": $,f“';ﬁ }) :."'x
Ms. Baani Khanna, AOR e —hfaf\\&*Q
Mr. Robin Singh, Adv. 7t AR MAURYAN \
Mr. Rohit Kumar, Adv. Hcgt AdvEAe )::h
Mr. Siddharth Mishra, Adv, WC2Y naad e D)
‘ L\ eyl Nor IRLTAEE }f\.—:_‘j{'
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Sameer Abhyankar, AOR
Rahul Kumar, Adv.
Aakash Thakur, Adv.
Aryan Srivastava, Adv.
Ayushi Bansal, Adv.
Sarthak Dora, Adv.

Purnima Krishna, AOR
M.f. Philip, Adv,
Karamveer Singh Yadav, Adv.

R. Ayyam Perumal, AOR

Garima Prashad, A.A.G.
Sudeep Kumar, AOR
Abhishek Saket, Adv,
Manisha, Adv.

Rupali, Adv.

Srisatya Mohanty, Adv.
Astha Sharma, AOR
Ripul Swati Kumari, Adv.

Aishwarya Bhati, A.S$.G.
Swarupama Chaturvedi, Sr. Adv.
S.wasim A. Qadri, Sr. Adv,
Ashok Kumar Panda, Sr. Adv.
Ruchi Kohli, Sr. Adv.

varun Chugh, Adv,

Krishna Kant Dubey, Adv.
Bhuvan Kapoor, Adv,

Neeraj Kumar Sharma, Adv,
Indira Bhakar, Adv.

Sunita Sharma, Adv.

Gautam Kumar, Adv.

N Visakamurthy, aor, Adv.
Shreekant Neelappa Terdal, AOR

Aravindh S., AOR
Abbas B, Adv.
Aman Gautam, Adv.

Suveni Bhagat, AOR

Gopal Prasad, AOR

Srishti Agnihotri, AOR
Sanjana Grace Thomas, Adv.

D.p.singh, Adv. =
Tara Elizabeth Kurien, Adv. —

'ftt)t

|
83




1132

Mr. Shishir Pinaki, AOR

Mr. Dhanaeswar Gudapalli, Adv.
Ms. Mallika Das, Adv.

Mr. Nandi Kiran Kumar, Adv.

Mr. Akash Vashistha, Adv.
Mr. Rishi Sehgal, AOR

Mr. Midhun Aggarwal, Adv.
Ms. Vaishnavi, Adv,

UPON hearing the counsel the Court made the following
ORDER

Prior to 2017, the figures given by ISRO regarding the number of
wetlands in india having an area more than 2.25 Hectares was 2,01,503. The
latest ISRO data, which is of the year 2021, shows that this figure has now
increased ta 2,31,195.

Now these figures have to be checked on ground. The Wetlands
(Conservation and Management) Rules, 2017 (in short, “the Rules") and the
guidelines issued thereunder prescribe that the next step after identification of
such wetlands is what is called Ground truthing, which is the term given to the
actual inspection of these wetlands by a team constituted by the State for that
purpose. This step has, however, been neglected by almost all the States,
except the State of Punjab to some extent. As regards demarcation of these
wetlands all States have done almost nothing up till now.

We have been informed at the Bar that each State presently has a

Wetland Authority. In fact, reading of Rule 5 suggests that the State Wetlands

Authority has already been constituted. Rule 5, by which the _'tiiinri"; -I‘w”'J{T:[li-il-ﬁ_}_}__

) o . ) I ’ . f_’ . A if'; I.’ I'I;,.._‘."J "~\‘
Authority as well as such Authorities in the Union Territories/ h;m-f_.__g;,(’r;:-\fl- "|

84
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constituted and the powers to these Authorities have been given, reads as

under :-

“Wetland Authorities — (1) The Central
Government hereby constitutes the State
Wetlands Authority in each State with the
following members, namely ; -

XXXXX
(2) The Central Government hereby constitutes
the Union Territory Wetlands Authority for each
Union Territory with the following members,
namely -

XXXX
(3) The State Wetlands Authority or Union
Territory Wetlands Authority may co-opt other
members, not exceeding three in number, if
required.

(4) The State Wetlands Authority or Union
Territory Wetlands Authority shafl exercise the
following powers and perform the following
functions, namely :-

a)Prepare a list of all wetlands of the State
or UT within three months from the dateof
publication of these rules,

b} Prepare a list of wetlands to be notified,
within six months from the date of
publication of these Rules, taking into
cognizance any existing list of wetlands
<. prepared/notified under other refevant State -
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Acts;

¢) Recommend identified wetlands, based
on their Brief Documents, for regulation
under these rules;

d) Prepare a  comprehensive  digital
inventory of all wetlands within one year
from the date of publication of these rules
and upload the same on a dedicated web
portal, to be developed by the Central
Government for the said purpose;, the
inventory ought to be updated every ten
years;

e) Develop a comprehensive list of activities,
to be regulated and permitted within the
notified wetlands and their Zzone of
influence;

f) Recommend additions, if any, to the list of
prohibited activities for specific wetlands;

g) Define strategies for conservation and
wise use of wetlands within their jurisdiction;
wise use being a principle for managing
these ecosystems which incorporates
sustainable uses (such as capture fisheries
at subsistence level or harvest of aquatic
plants} as  being  compatible with
conservation, if ecosystem functions (such
as water storage, ground water recharge,
flood buffering) and values (such as

recreation and cultural} are maintained or’
- enhhanced ;
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h) Review Integrated Management Plan for
each of the notified wetlands (including
trans-boundary wetlands in coordination
with Central Government), and within these
plans to consider continuation and support
to traditional uses of wetlands that are
harmonized with ecological character;

/) Recommend mechanisms for maintenance
of ecological character through promotional
activities for land within the boundary of
notified wetlands or wetlands complex have
private tenancy rights,;

/) Identify mechanisms for convergence of
implementation of the management plan
with the existing State/UT level development
plans and programmes;

k) Ensure enforcement of these rules and
other relevant Acts, rules and regulations
and on a halfyearly basis (june and
December of each calendar year) inform the
concerned State Government or UT
Administration or Central Government on
the status of such notified wetiands through
a reporting mechanism;

/) Coordinate implementation of Integrated
Management Plans based on wiseuse
principle through various line departments
and other concerned agencies;
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m) Function as a nodal authority for all
wetland - specific authorities within the
State or UT Administration;

n) [Issue necessary directions for the
conservation and sustainable management
of wetlands to the respective implementing
agencies.

o) Undertake measures for enhancing
awareness within stakeholders and Jocal
communities on values and functions of
wetlands,; and

p) Advise on any other matter suo-motu, or
as referred by the State Government/UT
Administration.

(5) The concerned Department of the State
Gaovernment ar Union Territory shall provide all
necessary support and act as nodal Department
and Secretariat to the Authority.

(6) The Authority shall, within ninety days of
publication of these rules, shalf constitute -

(a) a technical committee to review brief
documents, management plans and advise on
any technical matter referred by the Wetland
Authority and

(b) a grievance committee consisting of four
members to provide a mechanism for hearing
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and forwarding the grievances raised by public to
the Authority;

(7) The Committees referred to in sub-rule (6)
shall meet at least once in every quarter to
perform their functions.

(8) The Authority shall meet at least thrice in a
year.

(9) The term of non-official members of the
Authority nominated by State Government or
Union Territory Administration, shall be for a
period not exceeding three years.”

It is clear now that the ground truthing and the demarcation of wetland
boundary is the next step, which is to be undertaken by each of the State/UT
Wetland Authorities in coardination with concerned nodal Department as
provided under the Rules. It is a Statutory function which has heen assigned
to them under the Rules. We, therefore, direct each of the State/UT Wetland
Authorities to complete ground truthing as well as the demarcation of wetland
boundaries of each of the Wetland which have been identified for their State
by Space Application Center Atlas (SAC Atlas), 2021,

For easy accessibility of this, each of the State/UT Wetland Authorities
shall complete this work as expeditiously as possible, but definitely within a
period of three months from today. Ms. Aishwarya Bhati, learned Additional
Salicitor General, has assured this Court that they shall m:_._.,-,{gg{qgf mg‘.}
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next date of listing.

Vide our order dated 03.04.2017 (in Writ Petition (C) No. 230 af 2001),
this Court has passed certain directions regarding protection of Ramsar
Convention Sites (of wetlands) to be monitored by each of the High Court
concerned and 15 High Courts were given such a direction. The relevant
portion of order dated 03.04.2017 is reproduced as under :-

“We have put it to learned counsel for the petitioner that
insofar as the Ramsar Convention sites are concerned,
since they are matters of international heritage, it might
be more appropriate if the concerned High Courts
monitor the management of these sites at least till there
is some visible improvement. Learned counsel for the
petitioner says that he has no objection to this.
Under the circumstances, we direct the Registry of this
Court to make photocopies of the affidavit filed by the
Unioq of india by Dr. A. Durajsamy, Scientist 'F and
Member Secretary, Central Wetland Regulatory
Authority and send it to the following High Courts:High
Court of Judicature at Hyderabad for the States of
Telangana and Andhra Pradesh, Gauhati High Court, ==
- -'._q_l 1 \/?r \

/AK MAURYA\* |
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Gujarat High Court, Himachal Pradesh High Court, J&K

High Court, Kerala High Court, Madhya Pradesh f-fi}-;{h l-"
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Now, the latest figure shows that these Ramsar sites have increased
from 26 to 85, including 59 additional sites (cited below) falling under 5 other
additional High Courts i.e. Patna, Bombay, Karnataka, Gauhati (Aizawl Bench
as well) and Uttarakhand. The list of updated RAMSAR sites has been g

aiy

to this Court, which is reproduced as under:-
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Court, Manipur High Court, Orissa High Court, Punjab
and Haryana High Court, Rajasthan High Court,
Madras High Court, Tripura High Court, Allahabad High
Court and High Court at Calcutta. The affidavit be sent
to the Registrar General of all the afaorementioned High
Courts within two weeks from today. A copy of all the
orders passed by this Court from 10th September, 2014
till today shall also be sent to the concerned High
Courts along with the affidavit. We request Hon'ble the
Chief Justice of the concerned High Court to treat the
affidavit as a suo motu public interest petition and, if
necessary, appoint an amicus to assist the court sg as
to ensure that the Ramsar Convention sites within their
jurisdiction are properly maintained. The affidavit by the

Union of india should be filed within six weeks. List the

matter on 12th July, 2017

\{#
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“List of 85 Ramsar Sites
) " Date of — Sl
State/UT Wetland Des‘l’?‘natl (hectare le
Andhra o - |19-08-
1. Pradesh (1) 1. Kolleru Lake 2002 _ 90100
2. | Assam (1) | 2. Deepor Beel 15-08- 4000
2002
21-07-
3. Kabartal Wetland 2620
2020
T 11-10- |
3. | Bihar (3) 4. Nagi Bird Sanctuary 206
| 2023
R 11-10-
| 5. Nakti Bird Sanctuary 2023 333
24-09-
6. Nalsarovar 2012 12000 B
7. Wadhvana Wetland 23“2014' 630
4. | Gujarat (4} . Thol Lake Wildiite 05-04- =
' Sanctuary 2021 _—
- — 13-04-
9. | Khijadia Wildlife Sanctuary 2021 512
08-06- _
8. | Goa (1) 10. Nanda Lake 2022 a 47
11. | Sultanpur National Park %0 143 o
9, | Haryana (2) 2021
' 12 Bhindawas Wildlife 25-05- 412
' Sanctuary 12021 |
19-08-
13. Pong Dam Lake 2002 15662
Himachal 08-11-
11. Pradesh (3) 14. j_ Chandertal Wetland 2005 49
08-11-
] B 15. Renuka Wetland 3005 20 |
14} Jammu and 23-03-
Kashrnir (5) 16. ﬁ‘qui_a‘r Lake 18900
Surinsar-Mansar Lakes
Hokera Wetland
Hygem Wetland
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B o | Conservation Reserve (2022 [ ]
Shallbugh Wetland 08-06- 1675
L R [ Conservation Reserve | 2022
. Ranganathittu Bird 15-02- =18
~_Sanctuary 2022 S
Ankasamudra Bird 10-03 98.76
19 Karnataka Conservation Reserve 2023 - ]
1(4) . 14-02-
Aghanashini Estuary* 2023 4801
Magadi Kere Conservation | 14-02- 54.38
L Reserve 12023 | T
i 19-08-
Asthamudi Wetland | 2002 ) 6149
20/ Kerala (3) Sasthamkotta Lake i 373
I ~ 2002 | _
VembanadKol Wetland sl 151250
- o - 12002 — B
Tso Kar Wetland Complex 23"2101" 9577
23| Ladakh (2) - mscw—*_*—— =t
. - ) Tsomoriri Lake 2002 B 120_00 |
. Bhoj Wetlands 19-05: 3201
| 12002 o
Sirpur Wetland UrEY= 161
Sy | 222 -
Pradesh (5) - _Sakhya Sagar 12022 I 248___
07-01-
B Yashwant Sagar | 2022 2123
15 Tawa Reservoir 232041 20050
| i Nandur Madhameshwar | 2+ 00" 1437 -
12019 |
Maharashtr | 22-07 n R
29, a (3) Lonar Lake 2020 427
R [13.04- =
Thane Creek 6521
. | _ B 12022 -
. 23-03- :
32 Manipur (1) 38. | loktaklake 1990 20508 |
33, ?ﬁf"ram Pala Wetland 33'2018' 1850
|34 Odisha (6) : 01-10- s N
- B ChlikiLake 1981 1]:65001_"_
. | Bhitarkanika Mangroves ;30%8‘ /65000
’ 42, | Satkosia Gorge | 12-10- 96197 " |
Ry | 2021 e s |
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R e
g. 1 Tampara Lake 2021 300 |
. . 12-10-
44, - Hirakud Reservoir | 2021 ES400 -
45. Ansupa Lake 23-2110- 231 |
I - . o S 123-03- |
46 Harike Lake 1990 4100
— ‘ — 5 | —
47. Kanjli Lake ;00921 183
— o T [22-01- o
48. Ropar Lake 2002 1365
40, Punjab (6) - e
49. | Beas Conservation Reserve 5019 6429
5 ‘Keshopur - Miani | 26-09- - —‘3‘4 4‘
C Community Reserve 2019
51. | Nangal Wildlife Sanctuary 58"1099- 116
§ Keoladeo Ghana Naticnal
e Rajasthan 52. | Park 1-10-1981 l 2873
142) 23-03-
53. Sambhar Lake 1990 24000
A8, Tamil Nadu Point Calimere Wildlife and | 19-08- |
(18) i Bird Sanctuary 2002 38300 |
55 Koonthankulam Bird 08-11- 72
i Sanctuary 2021 |
56. | Chitrangudi Bird Sanctuary 22-2111- 260
] _
57. | Karikili Bird Sanctuary |0 58
58. Pichavaram Mangrove 28104/202 1479
59 Pallikaranai Marsh Reserve | 08-04- | = o
L Forest {2022 | D
Gulf of Mannar Marine 08-04-
FGO' Biosphere Reserve 2022 . SRIE
61 Vembannur Wetland 08-04-
— ) Complex (2022
62. Vellode Bird Sanctuary 3(8)_2024_
£3 Udhayamarthandapuram | 08-04-
) _Bird Sanctuary - 12022 e
64 Vedanthangal Bird 08-04-
T Sanctuary 2022 70
= s Suchindram Theroor | 08-04/,%)
v 1o | wetland Complex [ 2022/—( 4, %
“ 0 [66. | Vaduvur Bird Sanctuary | 08-04% "%,
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T S 2022 [
& Kanjirankulam Bird 08-04- = N
) Sanctuary 2022 | T
. I 24-05-
68. Karaivetti Bird Sanctuary 2023 453,72
Longwood Shola Reserve | 24-05- B
| 9. | Forest |2023 | 116007
70. | Nanjarayan Bird Sanctuary 3(6)‘2041' 125.865
71. | Kazhuveli Bird Sanctuary ;3”221“ 5151.6
E-Tri ura (1) |72 | Rudrasa_ar Lake OBl 240 N
i el Kl O g 2005 .
. 08-11-
73. Upper Ganga River 2005 26590
| o 19-09- |
74. | Nawabgan] E-?nrd Sanctuary 2019 B 225
. : 02-12-
75. J_anatl Arga Bird Sanctuﬁary 2019 722
5 02-12-
76, a Saman Bird Sanctuary 2019 _ 526
Uttar 77. | Samaspur Bird Sanctuary 22-119(% | 799
63.| Pradesh - — 56.00- e —
(10) ;8‘ Sandi Bird Sanctuary 2019 309
. 19-09-
79. ] Sarsai ﬁawarjheel 2019 161 -
21-08-
80. Sur Sarovar 2020 | 431
81. Haiderpur Wetland 3322014" 6908
82. | Baknira Wildlife Sanctuary ;g“zof” 2894
Uttarakhan | . | - 21407-. ||
73. .
3 d (1) 83. | Asan Conservation Reserve_ 2020 444
19-08-
5 West 84. "_East Calcutta Wetlands o002 | {2_500_,__
Bengal (2) g5, |  sunderbans Wetland ggfgl' 423000
23 States & s . - 13,58,068.
urs_ |  SSRamsarSites | | 335

The Registrar General of this Court is directed to send the complete list

- , [o-all the High Courts, including the 5 High Courts which are 'frgent;_i'bned above,
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and the High Courts are requested to treat the affidavit as a Suo Moto Public
Interest Litigation where an Amicus be appointed, if necessary, to assist the
Court and ensure that the RAMSAR Sites within their jurisdiction are properly
maintained. We say this only as a continuation of our order dated 03.04.2017.

List the matter again on 25.03.2025.

(JAYANT KUMAR ARORA) (RENU BALA GAMBHIR)
ASST. REGISTRAR-CUM-PS COURT MASTER
|
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Minutes of the meeting held on 15.05.2025 pursuant to Hon’ble NGT’s Order dated
01.05.2025 of EA No. 16/2019 in OA No. 153/2014 in the matter of INTACH vs.
Govt. of NCT Delhi & Ors.

A virtual meeting was convened on 15.05.2025 by Wetlands Division, MoEF&CC,
with representatives from the State Wetlands Authorities of Haryana and Delhi to
deliberate on issues related to the notification of Najafgarh Jheel—a transboundary
wetland situated along the Delhi-Gurugram border—in accordance with the Wetlands
{Conservation & Management) Rules, 2017. The list of Participants is annexed.

2. Al the ocutset, Scientist 'F’ (Wetlands), welcomed the participants, followed by a
brief introduction of the members. The members were apprised that EA No. 16/2019
has been filed before the Hon'ble NGT for execution of its order dated 20.02.2017 in OA
No. 153/2014 (INTACH vs. Govt. of NCT Delhi & Ors), wherein the Hon'ble Tribunal
recorded the Government of Haryana's decision to identify Najafgarh theel as a water
body and directed the Government of NCT of Delhi {o fake immediate action. The EA
No. 1672019 was disposed of vide order dated 16.02.2023 along with other connected
matters, observing that:

“In OA No. 470/2022, a joint committee consisting of the CPCB, DPCC, DJB, the
Irrigation and Flood Confrol Department of the Government of Delhi, and the
District Magistrate of South West Delhi has submitted a report outlining the
extent of pollution. The report also recommends the monitoring of sewage
lreatment and the management of other effiuents discharged into the lake, both
in Haryana and Delhi.

Since the issue of controlling pollution in drains and water bodies affecting the
Yamuna s currently being addressed in Delhi by a high-level committee chaired
by the Lieutenant Governar, and the rejuvenation of Najafgarh Lake is closely
tied to the rejuvenation of the Yarnuna, it can be handied by the same commiltee
for the Delhi region. For the areas in Haryana, the Chief Secretary of Haryana
cah take charge of the malter.”

21 The aforementioned order dated 16.02.2023 was challenged in the Hon'ble
Supreme Court of India in Civil Appeal No. 410072023, titled as Indian National Trust for
Art & Cultural Heritage vs. Government of NCT Delhi. The said CA was disposed of vide
order dated 31.07.2023 directing that the EA be revived and be heard along with OA
No. 6/2021. Accerdingly, the was revived vide order dated 17.10.2023,

2.2 Vide order dated 22.12.2023, the Hon'ble Tribunal recorded the submission
made on behalf of Government of NCT Delhi that a decision has been taken to declare
Najafgarh water body as wetland. The State Government of Haryana was directed to file

904
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the report disclosing the action taken in pursuance to the statement which was made
before the Tribunal on 20.02.2017.

2.3 Vide order dated 16.02.2024, the response filed on behalf of Haryana was
recorded and no satisfactory explanation has been furnished for not giving effect to the
statement which was made on 20.02,2017 fully tili now. Ld. Counsel for Haryana sought
6 weeks time to furnish an affidavit disclosing the time schedule within which the
process of nolification of Najafgarh Jheel as trans-boundary wetland will be completed
at the ends of State of Haryana.

2.4 Vide order dated 30.07.2024, status report filed on behalf of Haryana was been
recorded wherein Haryana has decided to declare 75 acres of land as Wetland. The
Hon'ble Tribunal gave an option to petitioners to file objections, if any te the report filed
by the State of Haryana.

25 Vide order dated 22.10.2024, the id. Counsel for Haryana sought time to
respond {o objections filed on behalf of petitioners in terms of previous order dated
30.07.2024 in respect of declaration of 75 acres of Najafgarh Jheel as wetland by the
State of Haryana.

2.6 The Hon'ble Tribunal's latest order dated 01.05.2025 in EA No. 16/2019 is
reproduced hereunder:

“2. The wetland authority of Haryana has submilted the report dated
29.07.2024 stating as under:

L

DI oot i o b 4. O S SR XXX
10. That although actual area of submergence as waterbody can be
ascertained only after completion of the said projects, however,
anficipating the stoppage of unireated discharge and utilization of treated
effluent as per completion of projects mentioned herein above, 75 acres
(60 m width x 5000 m length)has been identified along Najafgarh Drain
which can considered for declaration as waterbody/wetland. The detail of
such Khasra Nos. is enclosed as ANNEXURE-R/2. If after completion of
projects mentioned in preceding paragraphs, more substantial area is
found under submerge of water, further decision shall be taken to enlarge
the area identified as waterbody, in accordance with law.”

3. The above disclosure reveals that though the actual area of sub
mergence as water body has not been determined till now but anticipating the
stoppage of untreated discharge and utilisation of the treated effluents as per the
completion of the project 75 acres (60m width x 5000m !mum'f,a —Has- bmu
identified for declaring as a wetland. NO 7
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4. Learned Caunsel appearing for the State Wetland Authority submits that
the brief document has already been submitted to the Wetland Division of the
Ministry of Environment, Forest and Climate Change (MoEF&CC) on 17.08.2024
and the action at the end of the MoEF&CC is awaited.

8. It has been pointed out that MOEF&CC is a party and served in this
execution application, but no one is present representing the MoEF&CC, Hence,
we direct the Secretary, MoEF&CC to ensure the representation of the
MoEF&CC on the next date through some competent advocate or through some
senior officer of the MoEF&CC. Let a copy of this order be forwarded to the
Secretary, MoEF&CC for compliance.

6. Learned Counsel for the Applicant has submitted that the area of
Nafafgarh lake on the Haryana side is much large then 75 acres. He has referred
fo the satellite image of 2021, Annexure-A-7 (page 1111) to show that the water
spread on September 24, 2021 was 2048 acres. He has aiso referred to the
satellite image (page 848} to show that in 11.11.2021 water spread was 1667
acres and has pointed out the image on page 849 which shows that the water
spread range from 200 acres to 2048 acres 2 3 between 2014 to 2021. He has
afso referred fo Apnexure A-3 concerning the Land Revenue Settfement of the
Gurgaon District - FC Channing, Settlement Officer, 1882 — extracts and has
submifted that the area of five villages was found to be inundated, covering 1772
acres, The petitioner himself has given the submergence level and area of the
Najafgarh lake in Haryana over the last 16 years as under:

Year High Flood Level (HFL) Sub}nergence area at HFL
Contour Acres/Ha
2009 210m 3436*
2010 210.35m 3800 N
2011 209.75m 2100 =
2012 209.72m 2100
2013 209.92m 2200 |
2014 209.70m 2100
2015 209.70m 2100
2016 210.00m 3436*
| 2017 209.62m 2000 ]
2018 210.12m [ 3600
2019 ' T 209.37Tm 1500 T
r 2020 210.6m [ 2000
2021 210.90m ] 4600
| eozz | 21105m | B349f

3
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2023 210.75m 4200
2024 210.60m 4000
| Average Level | 210.41M 3800 Acres/1520 Ha
Source for HFL at Jhatikra: I&FC, Delhi for Levels
*Submergence Areas as/Haryana EMP

7. Counsel for the Applicant has also relied upon the area of wetland
disclosed in Annexure-3, a Framework of Integrated Environment Management
Plan jointly submitted by the Government of Haryana and NCT Delhi (draft) filed
alongwith the report of the CPCB dated 13.12.2021. Counsel for the State
Wetland Authority has disputed the material which is shown by the Applicant.

8. The issue caoncerning the exact area of the Najafgarh lake on the
Haryana side is required to be decided and the exact area is required to be
datermined by some independent competent body. Hence, we direct the
Applicant to implead the National Wetland Authority in this execution application
through the Chairman and serve the same.

g. IA No, 339/2024 has been filed by some of the persons on the plea that
their fand is likely to be affected in the process of determining the wetland of
Najafgarh in the State of Haryana. Considering the scope of the matter and also
the plea that they are likely to be affected, we allow the IA No. 339/2024 and
permit the applicants to intervene in this execution application.

10. The National Wetland Authority is expected to file the reply affidavit
atleast one week before the next date of hearing.

11. List on 04.09.2025."”
3. After detailed deliberations, the following points emerged during the meeting:

3.1 The Government of NCT of Delhi reiterated its position that the Najafgarh Jheel!
is to be notified as a wetland, based on the Brief Document and the framework of
Integrated Environmental Management Plan (EMP) that have been submitted. it was
informed that the EMP submitted to MoEF&CC, in compliance with the directive of the
Hon'ble National Green Tribunal, delineates a total wetland area of 2,530 hectares, out
of which 1,400 hectares fall within the territory of Delhi and 1,130 hectares within
Haryana. The representative from the Government of Haryana indicated that out of the
1,130 hectares situated in Haryana, the State Government supports notification of only
30 hectares. The Department of Irrigation and Flood Control, Government of NCT of
Delhi, referred to findings from the Gurugram Metropolitan Development Authority

{GMDA) report, which states that 30,198 cusecs of discharge flow from t_)ururé =
(m A4

towards Najafgarh wetland. Foilowing diversion, an estimated 8,621 « “u*-_pcc. nff
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water would eventually reach Najafgarh welland, while the carrying capacity of the
Najafgarh water body is 8,115 cusecs. This indicates that the overall carrying capacity
of the drainage system is inadequate. Therefore, it was emphasized that hydrological
considerations, particularly the carrying capacity of the system, must be given due
attention in the planning process.

3.2 The Government of Haryana expressed its intention to construct a bund on the
Haryana side. In this context, it was informed that the Hon'ble Supreme Courl vide order
dated 8" February2017, 4" October 2017 and 11" December 2024has inter-alia
directed fo protect the 2, 31,195 wetlands (as mapped by Space Application Centre,
ISRO) as per Rules 4(2) of the Wetlands (Conservation and Management) Rules,
2017.1t was further proposed to undertake a hydrological modelling study to delineate
the wetland boundary. Given the influx of both rainwater and sewage during the
monsoon season, it was suggested that the boundary be determined by excluding areas
influenced solely by sewage. It was further noted that storm water diversion presents
significant challenges. The existing wetland serves as a flood buffer, providing
temporary storage and delaying downstream overflow. This functional role should be
duly considered while delineating the wetland boundary. it was also recommendsd that
land use planning in the region should factor in disaster risk reduction, with the wetland
being an essential buffer to accommodate excess storm water, especially given the
degraded and choked state of existing drainage channels,

Action Point

« A joint report shall be submitted within two months by Wetlands International
South Asia (WISA), and WWF-India. They shall also prepare a joint Brief
document; delineate the boundary on both Delhi and Haryana side after proper
stakeholder consuitation including the farmers and other community members in
the adjoining areas. Further, the report should include assessment of the impact
of the bund on Haryana side on the wetland ecosystem. Concerned autharities
from both the Governments of Haryana and NCT of Delhi are kindly requested to
cooperate with the team for effeclive compliance.

The meeting ended with thanks to all the participants,

wekhk
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LIST OF PARTICIPANTS

JName (Mr./Ms./Dr.) Designation Organization
Pankaj Verma Scientist ‘F', Wellands Division MoEF&CC
Gauri Vashist Associate (Legal)-B, Wetlands MoEF&CC

Division
Shyam Sundar PCCF Gov't of N.C.T. of Delhi

Kendpal

Balram Meena ADM (South West) Gov't of N.C.T. of Delhi

Mukesh Kumar Chief Engineer, Delhi lrrigation &

Flood Controi Department

Gov't of N.C.T. of Delhi

Subhash Yadavy DFC, GMDA Government of Haryana

Virendra Singh | Engineer-in-chief, lrrigation & Water |Government of Haryana

Resources Department

8 Ritesh Kumar Director Wetlands International
South Asia

g | Muruganandam R Scientist ‘C’ NCSCM, Chennai

10 Suddabhrata C Junior Advisor GiZ, New Delhi
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Field visit and interaction of the team members of Wetlands International South Asia and WWF-india with officials

from the Government of Haryana held on 19th August 2025 o
N
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Annexure/R10/5

FIELD VISIT INTERACTIONS/PHOTOGRAPHS

An interaction between team members of Wetiands International South Asla and WWF-Indla, and officials from
the Government of Delhi NCT, was held at Flamingo Point, Najafgarh Jheel, on 6th August 2025
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Item No. 04 Court No. 1

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 16/2019
In

Original Application No. 153/2014

(IA No. 332/2024, MA No. 85/2022)

Indian National Trust for Art and Cultural Heritage Applicant

Versus

Govt. of N.C.T. of Dethi & Ors. Respondent(s)

Date of hearing: 04.09.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER
HON’BLE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER

Applicant: Mr. Akash Vashishtha, Adv. for Applicant in E.A 16/2019
Respondents: Mr. Rahul Khurana, Adv. for the State of Haryana & HSPCB
Dr. Ankit Gupta, Adv. for MoEF & CC (Through VC)
Ms. Gauri Vashist, Adv. for Wetlands, MoEF & CC (Through VC}
Ms. Jyoti Mehdiratta & Ms. Ananya Basudha, Advs. for Wetland
Authority, Delhi (Through VC}
Mr. Gigi. C. George & Mr. Sunil Kumar, Advs. for CGWA
Mr. Vikrant Pachnanda, Adv. for CPCB (Through VC)
Ms. Shilpa Chohan, Adv. for Intervenor

ORDER
1. Learned Counsel for the Respondent No. 4 appearing virtually
submits that the Wetland Division of the MoEF & CC had held a Joint
Meeting of the Wetland Authorities of the Haryana and Delhi and now a
Joint Report of Wetlands International South Asia (WISA) and WWF has
been obtained after a ground verification and the process of revalidating
the report is underway. In this background, further 8 weeks' time is
sought. He submits that the MoEF & CC, disclosing the above facts, has

filed the affidavit on 02.09.2025.

2. The office is directed to examine it and place it on record.

3. List on 26.11.2025

Prakash Shrivastava, CP



September 04, 2025
EA No. 16/2019 In
OA No. 153/2014
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Dr. A. Senthil Vel, EM
Sudhir Kumar Chaturvedi, EM

Dr. Sujit Kumar Bajpayee, EM
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